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LOK SABHA

Monday, April 20, 1859{Chaitra 30,
1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

{Mg. Srzaxxr in the Chair]
ORAL ANSWERS TO QUESTIONS

Power Engineering Research Centre
.|._
Shri Subodh Hansda:
»1807. { Bhrl 8, C. Samanta:

Shri R. C. Majhi:

Will the Minister of Irrigation and
Power be plessed to state:

(a) whether the proposal for setting
up of the Power Engineering Research
Centre has been approved by the
Government;

(b) it go, whether its plan and esti-
mate have been prepared;

(¢) where this Research Centre will
be located; and

(d) whether thiz will be completed
within the Second Five Year Plan
period?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Not vet,
Sir.

(b) The plans and estimates are
under preperation.

(¢) It is proposed to locate one part
at Bangalore and the other part at
Bhopal.

(d) No, Sir.

Shri Subodh Hansda: May I know
whether there is any proposal to re-

am

duce the amount of the original out-
lay and, if so, what is the amount
now?

12202

Shri Hathi: There is no proposal to
reduce the original outlay for the
whole scheme of the Power Research
Station, but for the present we &are
setting up a small Research Station
at Bangalore at a cost of Rs. 44
lakhs. But that is only a beginning;
the ultimate scheme is not going to
be reduced.

Shri 8. C. Samants: May I  know
whether, over and above this
Bangalore centre, such work was
being done elsewhere?

Shri Hathi: No, the type of work
that is intenced to be taken up at
Bangalore Power Station was not
being done anywhere. Some work is
being done at the Poona  Rescarch
Station. but not of this type actually.

Zoo in Delhi
+
Shri Ram Krishan Gupta:
-1%08 Shri Shree Narayan Das:
Shri Bhakt Darshan:
| Shri D. C. Sharma:

Wil the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Unstarred Question
No. 630 on the 1st December, 1058 and
state the further progress made so far
in setting up & Zoological Park at
Delhi?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): A
statement is laid on the Table of the
Sabha. [See Appendix VI, annexure
No, 125.]

8hri Ram Krishan Gupta: From the
statement [ find that the work on the
Japanese garden is being postponed
for the time being. May I know the
reasons for the sama?

Shri A. M, Thomas: The reasons
have been detailed in the statement
itself.
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Shri D. C. S8harma: I find from the
statement that the work in respect of
the enclosures for leopards and bears
has not vet been completed. May I
know under what conditions these
leopards and bears are to be kept?

Mr Speaker: He is going into de-
tails.

Shri A, M. Thomas: Twelve animal
enclosures which are 1n progress are
now nearing completion, and there
are other animals also for which en-
closures are being built and they will
be completed by September-October
this year.

Mr. Speaker: Next question.

Shri Hem Barua: It is a very im-
portant thing......

Mr. Speaker: 1 must be allowed to
decide whether it is important, Next
question.

Wool Production

*1909. Shri D. C. Sharma: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) what steps have been taken by
the Government of India to step up
the wool production in the country
during the Second Five Year Plan;

APRIL 20, 1959
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(b) wWhether as 2 result of these
steps wool production has increased;
and

(c) if so0, to what extent?

The Deputy Minister of Foud and
Agriculture (Shri A, M. Thomas): (a)
An all-India scheme for the develop-
ment of sheep and wool is included
in the Second Five Year Plan, under
which 3868 Sheep and Wool Extension
Centres, 4 Sheep Breeding Farms
with wool analysis laboratories at-
tached to them and 3 wool Utilisation
Centres are to be set up in the various
States. So far 225 Extension Centres,
3 Sheep Breeding Farms and 1 Cottage
Industry Unit of the Wool Utilisation
Centre, have been established

{(b) and (c). It is not possible at
present to give an idea of the esti-
mated output of wool which might
have increased as a result of imple-
mentation of this scheme. However,
by the end of the Second Five Year
Plan the foundation for higher pro-
duction will be laid and this would
result in increased clip of better
quality in the subsequent plans.

Shri D. C. Sharma: Some kinds of
superior gheep were imporied from
foreign countries in order to improve
the breed of sheep in this country
May I know whether that experiment
has succeeded or not?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): Yes, partially it has
succeeded, and still we are carrying
on investigations.

Shri Tyagl: In view of the disturbed
conditions in Tibet, do Government
apprehend any dislocation in the sup-
ply of Tibetan wool to India?

.Dr. P. 8. Deshmukh: I do not think
it arises out of this question in any
case.

Shri Tyagi: I suggest it is all the
more important that attention should
be given to wool productiom in India.
My fear is, the bulk of our wool was
supplied from Tibet, and I want to
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know if the trade has been dislocated
or discontinued.

Dz, P, 8. Deshmukh: For the present
it has not been.
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Shri Dasappa: May I know whe-
ther, apart from Australian }Marinos,
any sheep from Russia are being im-
ported already or whether any nego-
tiations are going on, because I
thought they were very eager to send
some of their sheep here?

Shri Tyagi: Red wool 1s not in de-
mand in India!

Dr. P. 8. Deshmukh: It is correct,
Sir, that the Russian experts have
offered some sheep, but it has yet to
be decided which varietles will be
suitable for the Indian climate and
where we should rear them. These
discussions are going on.
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Dr. P. 8. Deshmukh: We are pro-
posing to establizh 20 extension centres
in Jammu and Kashmir. 17 of which
have already been established

Shri D. C. S8harma: May I  know
what is being done in the hilly areas
of the Statea of Punjab and  Uttar
Pradesh and whether those areas are
included in this scheme?

Dr. P. 8. Deshmukh: I could not
follow,

Mr. Speaker: He wants to know
whether any special measures are
adopted in the hilly tracts of Punjab
and Uttar Pradegh,

Shri D. C. Sharma: I also want to
know if the emphasis is on the brown
sheep only or also on black sheep.

Dr. P. 8, Deshmukh: Sheep are of
various colours.

Poultry Farm at Bhubaneswar

*1919. Shri Panigrahi: Will the Vin-
ister of Food and Agricultare be
pleased to refer to the reply given to
Starred Question No. 858 on the 20th
February, 1958 and state:

(a) whether any progress has since
been made in the construction of pro-
posed regional Poultry Farm at
Bhubaneswar;

(b) what amount of the cstimated
cost has been spent so far; and

(¢) whether the progress of con-
struction work is considered eatis-
factory?

The Mimistor of Agricultare (Dr.

P_ 8. Deshmukh): (a) Yes Sir. Land
has been Required and Central Public

APRIL 30, 1080
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Works Department are clearing the
jungle on it. Pending final con-
struction, as an interim measure, un-

verted and the necessary funds tp the
State Public Works Department have
been released. Six large incybators
bave been made available to the Gov-
ernment of Orissa. An Officer-in-
charge of the Farm and other neces-
sary staff is being recruited,

(b) About Rs. 50,000.

(c) AN possible efforts are baing
made to start the Farm as soon as
possible.  Comstruction work  will
actually start after the jungle is
cleared.

Shri Panigrahi: Mey I know what
is the total area of land which has
been acquired for the purpose of set-
ting up this regional poultry farm at
Bhubaneswar?

Dr. P, 8. Deshmukh: I would like
to have notice of the question.

Bhri Panigrahi: May I know the
broad features of this regional pouitry
farm which is going to be established
in Orissa?

Dr. P, 8, Deshmukh: These are the
primary functions of the farm: to pro-
duce and acclimatize and supply 'day-
old, high-bred chicks to the state
poultry farm of the region which the
regional farm is expected to serve for
use as foundation stock. BSecondly, to
serve as centres for the training of
personnel required for manning
poultry extension centres cum
developmant blocks, 300 of
which are being st up
under the second Five Year
Plan. Thirdly, to carry out applied
research into problems of  poultry
husbandry, such as breeding, feading,

&5 Wifaw oW : wr qEAwT §
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Shyi Hem Barwa: In English also.
Mr. Bpeaker: Yes.

Dr, P. 8, Deshmnkh: (a) The

following steps have been taken for

increasing milk yield in Delhi vill-

* (1) Bulls of improved breed have
been provided in all the vill-
ages to improve the progeny
of cattle.

(2) An Artifical  Insemination
Centre has been established
at Nangloi Village.

(3) 300 superior calves have been
subsidised.

(4) Veterinary  Assistant Sur-
geons have been provided to
look after the livestock de-
velopment work in the rural
areas.

(b) About 3500 maunds per day

from villages.
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Dr. Sushila Nayar: Mgy 1 know
what arrangements have been made o
supply milk in pure form and pro-
perly sterilized without adulteration,
to the people of Delhi?

The Minister of Food and Agricul-
tare (Bhrl A. P. Jaln): There is =&
scheme for setting up a milk dairy
in Delhi. It is hoped that it will come
into operation by the middle of next
August. This dairy will be process-
ing 7,000 maunds of milk daily in the
first plan. It will have a capacity for
expanding this quantity to 12,000
maunds per day. Now, as part of this
scheme, 30 chilling centres will b
set up where the milk will be tested
both biologically and chemically. It
will be collected there, chilled and
brought to the dairy for pasteuriza-
tion and steilization.

Dr. Soshila Nayar: Does this dary
contemplate the removal of cattle
from the city of Delhi and, if so, by
when we can expect that the cattle
will be cleared and taken to appro-
priate places for the production of
milk?

Shri A. P. Jain: Yes, Sir. That is
part of the scheme. That is, the cattle
now located in Delhi will be removed
to the rural areas. Initially we want-
ed to acquire some land but there
were difficulties about it. Fresh eff-
orts are being made t0 acquire land
s0 that, the cattle may be shifted to
the rural areas.
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Shri Easwara Iyer: May I  know
whether in the proposed dairy farm,
there is any scheme for bottling the

milk and pasteurizing the milk?

Shri A. P. Jain: There will be
arrangement for pasteurizing, steriliz-
ing, bottling and then distributing th:
milk through about a thousand malk
stalls.

Mr. Speaker: It was only a short
time ago that Shri Krishnappa ans-
wered a question like this. A ques-
tion was put as to whether there was
any dilference between cow's mutk and
buffalo’'s milk, and if there was not
any difference why they could not
provide cow’s milk. He answered
that a lot more is got from buffalo’s
milk and they are going to have this
dairy farm for the main centres and
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of the villages may get such milk
for their own consumption?

gShri A. P. Jain: It is not intended
t every drop of milk shat is pro-
in the country side should
Delhi. A part of it will come,
rest will remain there for

it
J

1 wanted to know
of the milk which is
distributed in the vill-
ion in the villages

[
Egl

Shri A. P. Jain: That is not part of
the scheme. The chilled milk will be
brought to the central dairy for pas-
teurization and sterilization.

Shri Tyagi: Have the Government
made sure that the thousands of
gowallas who are operating individual-
ly today in the market are not alto-
gether dislocated and that their trade
continuc.”

Shri A. P. Jain: We hope their
economic condition will improve, be-
cause all the milk is brought at the
centre and on the basis of quality
payment will be made.

Mr, Speaker: A number of hon.
Members are interested in this, whe-
ther the Minister will give an assur-
ance thet everyone will be supplied
with milk,

Shri A. P. Jain: Provided every-
body is prepared to pay.

Dovelopment of Tuticorin Port as a
Major Pory

+

Shri Hom Barua:

Shri Supakar:

Shrl Elayaperumal:
Shri Subbiah Ambalawm:

Will the Minister of Transport and
Communimations be pleased to state:

(a) whether Government have de-

cided to develop Tuticorin Port into
2 major port; and

{b) If s0, the total cxpenditure
likely to be incurred for the same?

*1913.
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The Minister of Btate in the Minis-
try of Transport and Communlcations
(8hri Raj Bahadur): (a) and (b) The
question of development of Tuticorin
into & major port in the Third Plan
is yet under consideration.

S8hri Hem Barua: May I know whe-
ther it is a fact that a depuatation on
behalf of the Tuticorin Port Develop-
ment Council met Shri Patil and also
Shri Raj Bahadur and they gave them
assurances that this scheme will be
put through?

The Minister of and Com-
munications (Shri 8, K. Patil): Sure-
ly the deputation saw me, but I do
not think any Minister gave an assur-
ance to the deputation that the schemc
will be put through. They wure 1cid
that it will be very actively and
sympathetically considered.

Shri Hem Barua: May I know whe-
ther this Port Development Council
has appointed of its own accord an
expert committee to go into this pro-
blem and the expert committee has
made certain recommendations for
the phased development of the port”
If so, may I know whether those re-
commendations have been examined
by the Government so far?

Shri 5. K. Patil: While speaking on
the demands for grants, 1 have faid
very positively that so far as the
Tuticorin port is concerned, we are
verv positively considering ite  in-
clusion in the Third Five Year Plan.
what it will cost approximately, etc.
Beyond that. it is unnecessary fo go
at this stage.

Shri Thirumala Rae: Is it a fact
that the main articles of import and
export from Tuticorin port are coal
and salt for internal consumption?

Shri 8. K. Patil: It may be so; we
have no doubt about the importance
of Tuticorin.

Shri Thirumala Rao: I want to
know the principles on whith ports
are included for conversion into major
ports, whether they contribute to
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mittee which is also looking into the
question of priorities to be given to
the development of intermediate ports

Shri Tangamani: The hon. Minis-
ter was pleased to say that in regard
to both Mangalore and Tuticorin,
steps would be taken for developing
tham mto major ports. May I know
the amount which has been sanction-
ed for the current year and next year
for the preliminary investigation that
has to be made?

Shri Raj Bahadur: No  specific
amounts have been sanctioned so far
as the Central Government is con-
cerned. But certain preliminary sur-
veys are being undertaken. A traffic
survey is being undertaken, also pre-
liminary borings are going on the
various alignments which have been
proposed by experts.

Shri T. B. Vittal Rao: May 1 know
whether 1t 1s a fact that for a mmnor
port to qualify for development into
a major port, the volume of traffic
handled by it should be 3 lakh tons,
and also whether Tuticorin port will
be developed apart from the Sethu-
samudram project®

Shri Raj Bahadur: I am not aware
of any such yardstick in specific terms,
but the question of economics will
be taken into consideration. That s
what has been considered all along
by the varlous experts. As many
as seven experts—individuals or
bodies—have so far examined the
question of development of Tuticorin
port.

Shel Joachira Alva: The Govern-
ment announced the decision to make
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be considered in the third Plan. May
1 know where Karwar stands?

Mr. Speaker: There are & number
of ports. It doss not arise out of this
question. The hon, Member may table
a separate guestion.

Shri Joachim Alva: It arisee from
the overall point of view of the west
coast.

8hri 8. K. Patil: Mangalore stands
in the constituency of the hon. Mem-
ber.

Mr. Speaker: Karwar iz in the
west and Tuticorin is in the east,

Shri Nanjappa: The hon. Minister
was pleased to say that the matter is
under consideration. May I know
whether the scheme will be included
in the third Plan?

Shri Raj Bahadur: We arc actively
considering it.

Shri Thirumala Rao: The hon. Min-
1ster was pleased to say that he had
appointed a committee to enquire into
the development of intermediate ports
May I know at what stage is the in-
vestigation of the committee, when
the report is expected and whether
it will be submitted in time so that
the recommendations could be con-
sidered for inclusion in the third
Plan”

Shri Raj Bahadur: We can hope for
that, because the committee has al-
ready been appointed with the De-
velopment Adviser as Chairman
They are going into the respective
merits and demerits of the ports which
are eligible for consideration for prior-
ity in development. We hope in good
time certain proposaly will be for-
mulated and we shall eonsider them

Shri Desappa: The Rasturbbai
Lalbhai Committee went into this
question of having s major port bet-
ween Bombay snd Cochia and the re-

commendations of that committee are
pending implementation for the lsst
cight years.
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shri 8, K. Patil: Mangalore is bet-
ween, Bombey and Cochin.

Ms. Speaker: This relates only to
Tuticorin port. I find that there is
eniargement of every question that
comoes before this House, If there is
a question about one river or one port,
all the rivers and ports in India come
up. There is no end to this.

Shri Hem Barna rose—

Mr. Speaker: I have allowed the
hon. Member from Assam to put two
quostions,

Shwri Hem Barua: I should be con-
gratulated for that.

Mr. Speaker: Nothing is going to
be solved in the Question Hour. Next
question

Eundah Hydro-Electric Project

*1814. Shri Nanjappa: Will the Min-
ister of Irrigastion and Power Dpe
pleased to state:

{a) whethcr construction and erec-
tion works of Kundah Hydro-ele~tric
Project are being carried on az  per
schedule;

{b) if so, when the #first power
station will be commissioned to gene-
rate electricity?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) All the generating units in
both the Power Houses are expected
to be commissioned by 1980-61,

Shri Nanjappa: May I know when
the second power station will com-
mence gemerating power?

Shri Hathi: Both the power stations
mmhdm, ed by the end of
1 .

Shri Esswara Iyer: May I know the
power potetitial of the two power
stationa?

Shri Hathd: 180,000 KW.

Shri Tangamani: May I know whe-
ther the help that was expected from
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Canada by way of materials has arriv-
ed?

Shri Hathi: Yes; we are getting
Canadian help under the Colombo
Plan.

Shri Dasappa: What is the cost per
KW? How does it work out?

Shri Hathi: The total cost is Re, 35
crores for 180,000 KW, ’

Shri Nanjappa: May I know whe-
ther the Canadian technicians are
still directing the project or the work
is being carried out by Indians?

Shri Hathi: It is being done by
Indian engineers.

Tungabhadra Low Level Canal
Scheme

*1915. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that a Con-
ference of the representatives of the
States of Andhra Pradesh and Mysore
was held on the 25th and  26th
February, 1952 in connection with the
division of the assets of the Tungabha-
dra Low Level Canal;

(b) if so, the decision taken thereat;

(c) any other subjects discussed at
the meeting;

(d) whether any matters have been
referred for the arbitration of the
Centre; and

(e) if so, the action taken by the
Centre in the matter?

The Deputy Minister of Irripation
and Power (Shri Hsathi): (a) to (e).
A statement is laid on the Table of
the Sabha. [See Appendix VI, on-
nexure No. 126.]

Shri Rami Reddy: In reply to (a)
and (b) it is stated that no agree-
ment could be arrived at. In reply to
(c) it is stated that some matters were
discussed at the meeting. May I take
it that in regard to the matters re-
ferred to In (c), there has been agree-
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ment or whether the discussion in
regard to those matters is still con-
tinuing?

Shri Hathi: There have been, in
all, 24 points which were to be dis-
cussed, out of which agreement has
been reached on eight. In regard to
the 4 points mentioned in (d) and (e),
no  agreement has been  reached.
Others are still to be discussed at a
third conference to be held in May
1988,

Shri ‘Rami Reddy: May [ know
whether there are any pringciples lai”
down for deciding these matters?

Shri Hathi: There are a number of
general principles, but each point will
have to be decided taking into comn-
sideration the local circumstances

Shri Basappa: May I know whether
the Tungabhadra Workshop has been
put to any use, for what purpose 1t
is used and how it is working?

Shri Hathi: The Tungabhadra Work-
ghop is worked on a commercial basis.
Recently they have got orders from
hambal Works also. The two States
have agreed that it should be managed
something like a corporation.

Shri Achar: The statement says

Q

know what machinery the Centre is
going to have to decide this mater

and how they are going to settle it?
Shri Hathi: ltmllbesomethmg
like an arbitration by some officials.

construction of the reservoir and, if
so, on what basis? What is the per-
centage allotted to each State?

Shei Hathi: Actually, the division of
liabilities is‘'one of the outstanding
pointa that have to be decided.

Shri T. B. Vittal Rao: About the

form a corporation. May I know if
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any financial assistance will be given
if a corporation is formad?

Shri Hathi: For the present they
have got sufficient machinery. DBut
in case any expansion is needed,
and if they approach the Centre,” 1t
will be considered.

Shri Bamappe: May I know whether
any agreement bas been reached re-
garding the sharing of power between
Andhra and Mysore? i

Shri Hathi: Yes.
Shri Bamppa: What is the basis®

Shri Hathl: It is 1:3. After Shera-
vati comes into operation it will be
1:4

Shri Rami Reddy: May 1 know the
particular points of view of the res-
pective State Governments in regard
to those matters where therc  has
been no agreement?

Shri Hathi: The wviewpoint. from
both governments have been invited.
We have not received their view-
points on matters on which agree-
ment has not been reached.

Viking Ailrcrafts

+
Shri Eodiyan:
Shri Warior:

Will the Minister of Traaspor! and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 880 on the 4th March, 1858
and state whether the Indian Airlines
Corporation have taken any decision
regarding disposal of the Viking aero
planes which wers grounded?

The Doputy Minister of Civil
Aviation (8hri Mohinddin): As al-
ready indicated in reply to Starred
Queetion No. 1015 in the Lok Sabha
on 11th December, 1957, the Indian
Airlines Corporation have decided tw
dispose of their Viking siroruft as and
when it is possible for them to do so.

*1817.

Shel Kodtyan: May | know whether
it is & fact that an offer was made by
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the British firm to purchase these air-
at 8 price of Rs. 75,000 per air-
m;t.nau was not accepted by the
Indisn Airlines Corporation and, if so,
the reason for the rejection of this

:

%

Shei Mehinddin: I am not sure of
e offer the hon. Member is referr-
ing efforts through various agencies

efforts through various agenci-s
dispose of these aircrafts. As far
as this case i@ concerned,
1 know that no firm offer was receiv-
ed.

Shri Kodiyan: May I know whether
any offer has come from within the
country?

ghri Mohiuddin: I have no know-
ledge about it

Shri Tangamani: The hon Deput:
Minister said en 11th December, 1957
that the IAC have decided to dispose
of the Viking planes. On 4th March
we were told that 12 planes have been
ground, 7 in Delhi and § in Bombay
May I know how long it will take to
dizpose off these 12 planes?

Shri Mohinddin: As I have just
now mentioned, the Corporation is
making all efforts to sell them. As
the hon. Member knows, the demand
for piston-engined aircraft s not
keen now-a-days. But it is expected
that if any reasonable offer ix re-
ceived they will be disposed of.

&

822
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qrz wwew & yAAy & fawfed &
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kit & wr o Pedfae ferar & 2

Shri Mohiuddin: That is exactly
the reason why we do not want to

Taise any controversy. We are more
careful sbout it.
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Shri Hem Barua: May I know whe-
ther it is a fact that Viking aircrafts
are unsuitable for tropical conditions
and, if eo, whether this fact was asses-
sod before acquiring these Viking air-

8hri Mohiuddin: As far as our ex-
perience of the Viking is concerned,
they have “served us very well and
they are very good aircraft for ‘the
tropical countries.

Tralning Course at Civil  Aviation
Training Centre, Allahabad

. Shri Amr
B, {Shrl Yajpayee:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that two
vears' flying training course wvhich
commenced at the Civil Aviation
Training Centre, Allshabad in Jan-
uary, 1957 has still not been com-
pleted, so far;

(b) if so, the reasons thereoi, and
{c) the steps taken in the matter?

The Deputy Minister of Civil
Aviation (8hri Mohiaddin): (a) Dut
of a total of 14 trainees, 6 have so far
completed their training and the re-
manung eight will be completing it
within the next three months.

{b) The delay has partly been due Lo
the trainees failing in their technical
examinations A temporary shorlage
of flying instructors has also been a
contributory cause.

{c) Necessary action is being taken
to complete the course as carly as
possible.

Shri Joachim Alva;: Are Govern-
ment aware that we have a large
number of boys wanting to be trained
in civil avistion? I find that Govern
ment have not put up a first rate up
to date modern school in India. May
I know the reasons for the defects of
this training, especially in the matter
of navigational coaching®
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4ime. As far as number iz concerned,
of course, the number of admissions
s according to the capacity
.of the institution as well as according
to the anticipated abeorption of those
trained students in eivil aviation.

%

Road Development Plan

*1922 Shri Shree Narayan  Das:
"Will the Minister of Transport and
Oommunications be pleased to refer
{0 the reply given to Starred Question
No. 449 on the 19th February, 1858
and state:

(a) whether Government have since
finalised the consideration of the new
long-term road development plan for
India prepared and submitted by a
‘Committee of Engineers; and

(b) if so, the results thereof?

The Minister of State in the Minis-
4ry of Tramsport and Communications
(Bhri Raj Babadur): (2) and (b). No.
Sir. The matter is still under exam-
fnation and is expected to take some
time as it involves consultation with
various Central and State Authorities,

Bhri Shree Narayan Das: May 1|
know whether the opinlons of the
various State Governments have been
received and, if so, from whom?

Shri Raj Bahadur: We have receiv-
¢d opinions of some of our Ministries
Ministry of Health etc. We are ex-
pecting replies from the State Govern-
ments.

Shri Shree Narayan Das: May |
‘know whether it is being considered
by a non-official committee or a com-
smittee of.the department?

Shri Ra§ Bahadur: At the moment,
-we have only lovited the reaction
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or the opinions in regard to the var-

ious proposals incorporated in  the
Plan from the Stats Governrnents as

well as from certain Ministries of the
Central Government,

Shri Shree Narayan Das: May |
know the anticipated cost for its im-
plemention?

Shrl Raj Babadur: The total cost
will roughly be Rs. 5,200 crores. for
the 20 year plan.

v wwir s, der e
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N w17 WX IAEY Ty A oA

Shri Hem Barua: May 1 know whe-
ther it is a fact that the recommend-
ations made by the Chief Engineers
were examined by the Masani Com-
mittee also?

Shri Raj Bahadur: I do not think
road transport should be confused with
the road plan.

it ¥o 4o atfes .  ax W
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whraT § aCrg e wwiie oy {7
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Tulthal Aeredrome at Manipur

*1924. Bhri L. Achaw Singh: Will
the Minister of Transport and Com-
munications be pleased io state:

(a) whether the newly constructed
control tower of Tulihal aerodrome
in Manipur has been struck by light-
ning in February last; and

(b) if 80, the extent of the damage?

The Deputy Minister of Civil
Aviation (Shrl Mohiuddin): (a) The
old war-time Air Traffic Control build-
ing at Tulihal aerodrome, recently re-
novated for use, was struck by light-
ning on the 2lst Janugry, 1959,

(b) The walls were damaged in
some places and glass panes were
broken. The damage done was of &
minor nature and is roughly estimat-
ed at Rs. 1500
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of the asrodrome will be ready by
December, 1859. It is not actually in
use at the present moment. As far as
the actual repair of the panes, walls
and 30 on is concerned, I am sure that
they are being carried out.

Seasonal Tickets

*1925, Shri Agsar: Will the Minister
of Railways be pleased to slate:

(a) whether it is a fact that monthly
season tickets from Poona to Victoria
Tearminus are sold;

(b) whether it is a fact that there
is demahd for quarterly season tickets
for Poona-Bombay;

(c) whether Government are aware
that quarterly tickets are not issued;
and

(d) if so, the reasons therefor”

The Depaty Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir.

{b) Yes, Sir.
(c) Yes, Sir.

(d) Quarteriy season tckets oet-
ween Poona and Bombay V.T. have
not been issued, since there has so
far not been an appreciable demand
for them

An increase in regular daly travel
of passengers between Poona and
Bombay is, however, now observel
from the number of monthly season
tickets issued between Bombay V.T.
and Poona, and it is proposed to in-
troduce quarterly sesson tickets bet-
ween these stations from 1st May,
1939,

Shri Assar: May I know whether
it is a fact that the rate which is
charged for season tickels is more
than the rate for Bombay suburhan
trains? If so, may I know the reasons
theresf?

Skri 8. V. Ramavwamy: I could not
follow the question.

Mr. Speaker: Will he kindly repeat
the question?
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Shri Assar: May I know whether the
Tates which are charged for season
tickets from Poona to Bombay are
higher than those for the Bombay
suburban trains and, if so, the reasons
thereof?

Shri 8. V. Ramaswamy: The rates on
the suburban section are determired
en a different basis than this, which
is not suburban. The rates of month-
1y season tickets have been on the
‘basis of 24 single fares. That is the
basis on which it is done.

Shri Assar: May I know whether it
is & fact that the rate of season tickets
is heavy on the Pooma-Lonavla local
and, if so, the reasons thereof?

Shri 8, V. Ramaswamy: No, Sir. On
ths other hand, it has got to be step-
ed up. The rate is already low.

Slaughter House in Delhi
+
Shri Ram Krishan Gupta:
1827 {

Shri Bhakt Darshan:
Shri D. C. Sharma:

Will the Minister of Heaith be
pleased to refer to the reply given to
Starred Question No. 34 on the 18th
November, 1958 and state:

(a) whether the building for
slaughter-house in Delhi has  been
-constructed; and

(b) if so, whether the present
slaughter-house has been shifted
there?

The Minister of Health (Shri Kar-
markar): (a) No, S8ir.

(b) Does not arise.

8hri Ram Krishan Gupta: May I
know whether the construction work
has been started as yet or not?

Shri Karmarkar: The whole matter
is still being considered by the Cor-
-poration. After they finish consider-
ation, further steps will be taken for
construction. if they decide to com-
-struct it

oY W WA . 7F A FEwATT
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Excii i Ui
Complaint Books in Government

nupims

«1928, Bhri Subodh Hansda;
Shri 8. C. Samanta:

Will the Minister of Health be

pleased to state:

(1) whether complaint books are
regularly maintained in all wards and
out-patient departments in Hospitals

administered by the Mimstry of
Health;
(b) if not, the reasons therefor; and

(c) whether Government propose
to instruct all the hospitals to main-
tain complaint books?

The Minister of Health (Sbri
Karmarkar): (a) Complaint books are
maintained in the Willingdon Hospital
and the Lady Hardinge Medical Col-
lege Hospital, New Delhi but not in
the Safdarjang Hospital.

(b) In the Safdarjang Hospital, com-
plaints are received by the doctors.in
charge of the wards and the Casualty
Department and other responsible
officers.

(c) The Medical Superintendent,

Fowy W T & w@H s arqfreaM Satdarjang Hospital, has been asked to
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maintain “Suggestion Books" in all the
‘Ward:< and the Out-patient Depart-
ment of the Hospital.

Shri Saobodh Hansda: May I know
whether these complaint books are re-
viewed from time to time and, if so,
whether any action has been taken on
those complaints?

Shri Karmarksar: Yes, Sir.

shrl 8. C. Samanta: What is the
difference between the complaint book
and the suggestion book?

Shri Karmarkar: 1 have not been
able to understand it myself because
a suggestion book c¢an also include
complaints Complaint book might
mean to iclude only complaints
whereas a suggestion book might in-
clude both suggestions and complaints.

Shri Tangamani: May I know whe-
ther this complaint book or sugges-
tion book has been introduced since
then in the Safdarjang Hospital?

Shri Karmarkar: As I said, the
Hospital people have been asked to
introduce it. I presume they have in-
iroduced it

Shortage of Electricity in Andhra
Pradesh

*1929. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fac that there is
a severe deficit of electrical power in
Andhra Pradesh;

(b) if so, the actlion proposed to be
taken to provide more power facilities
in Andhra Pradesh;

(c) whether the Andhra Pradesh
Government have made representations
to the Centre to increase the ceiling
limit for power projects in the Second
Five Year Plan; and

{d) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Power
shortage conditions exist almost all
over the country in some degree or
other, There is, however, no severe
shortage of power in Andhra Pradesh
at present.
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(b) In the Second Plan for Andhra
Pradesh, provision for additional
generation of 3,28,625 KW has been
made.

(¢) Yes, Sir.

(d) The matter 1s under examina-
tion in the Planning Commission.

Shri Rami Reddy: May I know whe-
ther the ceiling for powgr projects in
Andhra Pardesh is less than the pro-
vision in the First Plan for power pro-
jects?

Shri Hathi: I do not think that it is

less, but I do not have the figures just
now.

Shri Rami Reddy: May I know whe-
ther the Second Plan comprises of
power projects which are continuing
schemes from the First Plan and the
provision for power projects in the
Second Plan i1s not adequate even for
completing these continuing schemes?

Shri Hathi: The continuing schemes
could be completed. But I may men-
tion that the Andhra Pradesh Gov-
ernment have approached the Plan-
ning Commission to increase their
ceiling from Rs. 27 crores to Rs. 32
crores.

Shri Rami Reddy: May I know whe-
ther even in regard to the Tunga-
bhadra Hydro-electnc scheme, which
was undertaken by the Madras Gov-
ernment and which s a continuing
scheme, the civil works and other
works are completed amd only the
generating sets remain to be installed
and the Mysore and Andhra Govern-
ments have been pressing this Gov-
ernment to sanction the necessary
foreign exchange for completion of this
scheme?”

Shri Hatbi: Exactly that is the posi-
tion. The works are going on, but
the question is about foreign exchange.
As a certain scheme has been includ-
ed in the core of the Plan foreign
exchange facilities are available to
them. Tungabhadra not being in that
core, it is dificult to give it priority.
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Shri T. B. Vittal Bas: The per
cupity consumption in Andhra Pradesh
at the end of the Second Plan period
is going to be only 2§ units as against
an all-Indiz average of 50 units. In
that connection may I know if the
Sileru Hydro-electric project is taken
up then whether they could make up
this deficit?

Shri Hathi: Whatever may be the
consumption, the Sileru Hydro-elec-
tric project is included in the Second
Plan.

Shri Thirumala Bao: The hon, Minis-
ter has been pleased to say that the
Planning Commisgion is considering
this request of the Andhra Govern-
ment. In view of the fact that the
Second Five Year Plan iz coming to
a close very soon, is the Government
in a position to state that the Plan-
ning Commission will give a favour-
able decision soon and in time for the
deficit to be made up?

Shri Hathi: The Planning Commis-
sion has requested the State Gover-
ments to give a scheme-wise detail as
to how much more money they re-
gquire for each State. That reply is
awaited.

Shri Viswanatha Reddy: May 1
know whether it is a fact that at the
time of the formulation of the Second
Five Year Plan a specific promise
was made to the Andhra Pradesh
Government to the effect that amounts
will be allocated from the Special
Development Fund for the purpose of
production of electrical energy in
Andhra Pradesh?

Shri Haihl: 1 have no knowledge of
such a promise having been given,
but naturally when a scheme is in-
cluded in the Plan the Centrel Gov-
ernment does see that the funds are
made available except where there is
a question of foreign exchange facili-
ties coming up.

APRIL 20, 1950
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D.V.C. Headguarters

*‘ a2
193¢, J Sbrl Bam Krishan Gupt:-
'{Shttuati Ila Palchoudbwmri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a deci-
sion to shift the Damodar Valley
Corporation Headquarters from Cal-
cutta has recently been taken at a
Conference of the Governments of
India, West Bengal and Bihar;

(b) if so, the reasons therefo.; and

(c) the name of the place to which
the Headquarters will be shifted?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement is laid on the Table of
the Sabha. [See Appendix VI, anncx-
ure No. 127].

Shri Ram Krishan Gupta: May I
know when the work of shifting the
headquarters will commence?

Shri Hathi;: They are now gradual-
ly starting shifting it from Calcutta
to Maithon area.

Shri Ram Krishan Gupta: May I
know whether the buildings alresdy
constructed are sufficient, or new
buildings will be constructed?

Shri Hatbl: It may be necessary o
construct some pew buildings.

Shri 8. C. Samanta: May ] know
what were the facilities enjoyed by
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keeping the headquarters so long at
Calcutta and what are the difficulties
now?

8Shri Hathi: The msin reason given
by the D.V.C. was that it was not
possible to accommodate at any one
place all the staff which at present
are in Calcutta. The second thing
was, when the work was in progress,
of course, the Chief Enginger and the
technical staff were staying in the
area itself, but, for convenience of
purchase, communication and other
things, Calcutta was found suitable
for the head office of the Corporation
itself. For the technical personnel,
of course, the headquarters was in the
valley.

Shri Ranga: How much do the Gov- .

ernment propose to spend on the
whole of the offices if and when it
comes to be erected?

Shri Hathi: The proposal is estimat-
ed at Rs. 150 lakhs. But, the Cor-
poration has been advised to shift
gradually as and when buildings be-
come available. They may utilise
them so that it may not be necessary
to spend all this on buildings.

Shri Sadban Gupta: May I know
the number of staff that would be in-
volved in the shifting and whether
there are schools and colleges sufii-
cient in number for the education of
their childven in Panchet Hill and
Maithon?

Shri Hathi: T have not got the num-
ber of people to be transferred from
Calcutta to the valley area. Educa-
tion facilities, of course, up to the
High School, do exist in this area.

Bhri Tangamani: In the statement
we find that the total staff is 850.
I would like to know how many of
these 850 are going to be shifted to
Panchet Hill and how many to
Maithon. and in csse they are going
to be shifted, whether there is provi-
sion of quarters.

Shri Hathi: That is what I stated.
There is no provision for 850, at pres-
ent. The proposal was to construct
61 LSD—2
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new buildings at a cost’ of Rs. 150
lakhs, Decision taken was that the

.staff should gradually shift as and

when buildings are made available.

Shri Dasappa: What exactly is the
amount of rent that they are paying
now for the building they have got in .
Calcutta?

Shri Ranga: And for how many
years?

Shri Hathi: A sizeable amount of
rent is being spent. That also has
been taken into consideration.

Shri Shree Narayan Das: May 1
know the total amount so far incur-
red m payment of rent?

Shri Hathi: I would require notice.

Water and Sewage Boards

*1931. Shri Ram Krishan Gupta:
Will the Minister of Health be pleas-
ed to state:

(a) whether it is & fact that Gov-
ernment propose to set up Regional
and State Water and Sewage Boards
with statutory powers to raise loans
in the open market by selling water
bonds and debentures on bebhall of
local bodies; and

(b) if so, the main features of the
scheme?

The Minister of Health (Shri Ear-
markar);: (a) and (b). In the third
Conference of Public Health Engi-
neers held in October, 1858, it was
recommended that Regional and State
Water and Sewage Boards should be
get up to encourage a programme of
urban water supply and sanitation
projects as a self-paying industry.
This recommendation was brought to
the notice of the State Governments
for necessary action. No State Gov-
ernment has so far taken action on
this recommendation.

Shri Ram Krishan Gapta: May I
know what is the present position
when the State Governments have not
sent their schemes? May I know
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whether this scheme will be com-
menced?

Shri Earmarkar: If the State Gov-
ernments do not take it up, it will not
commence. I think the question is,
what is the present stage of the
scheme and if the State Governments
do not take it up, what will happen.

Mr. Bpeaker: What is the question?

Bhri Ram Krishan Gupta: In view
of the fact that the State Govern-
ments have not sent any reply may
I know whether the scheme will be
started or i1t will be dropped?

Shri Karmarkar: We are hoping
that the State Governments will con-
sider the scheme and send replies. If
they do not send any reply what-
ever, the next Council meeting may
take it up.

Dr. Bushlla Nayar: In view of the
fact that this is a technical matter
on which considerable work has been
done in other countries, what assist-
ance has the Government of India
provided to the State Gavernments to
understand the details of the plan and
to work out proposals along the lines
that have been worked in other coun-
tries?

Shrl Karmarkar: Technical know-
ledge of actually working up water
schemesg is already there both in the
Central Government and in the State
Governments. This was to pool the
efforts of this work of water supply
and sewage under a particular type
of organisation. About that also,
there is sufficient knowledge. There
is no question of want of knowledge
about putting up water and sewage
boards. It is for the State Govern-
ment to take the initlative in the
matter, We recommended the matter
to the State Governments. We hope
that the State Governments may take
it up, especlally also because the Es-
timates Committee has also made a
similar rrcommendation in the matter,

AFPRIL 20, 1050
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Dr. Sashila Nayar: While the tech-
nical knowledge that the hon. Minis-
ter has referred to is there, quite &
high expenditure is involved in water
and sewage schemes, It iz possible
to work out these eochemes very
largely on & self-sufficiency basis-—
not fully, but very largely, It is that
knowledge that I am referring to.
What study has been made by the
Government of India on this aspect
and what efforts have been made to
impart the results of that study tothe
State Governments?

Shri Earmarkar: ' am gfraid I have
not been able to understand the ques-
tion. The plain fact of the matter is
that the Third Conference of Public
Health Engineers, held on 28th to
30th  October, 1958, about six
months back, in the group of financial
and allied problems considered that
local bodies should be encouraged to
promote urban water supply and
sewage schemes as a self-paying in-
dustry just as electricity undertakings
are promoted and operated, and each
State might be advised to set up one
or more water and sewage board
clothing them with necessary statu-
tory, administrative and tehnical
powers for them to raise loans in the
market and sell bonds or debentures
for raising the capital requirements
for installing such projects. This was
their recommendation. We forward-
ed this recommendation. Most of the
State Governments have not chosen
yet to reply. I think they will con-
sider the matter. They must be find-
ing it rather difficult to come to im-
mediate decision. If the State Gov-
ernments require any type of techni-
cal guidance in the matter, we shall
be very happy to give it ourselves if
we have it or else to secure it from
outside, if necessary.

Dr. Susbila Nayar: As the hon
Minister said, self-sufficiency basis
has been emphasised by the Engl-
neers. There are various ways in
which this experiment has been carried
out in various countries, May I
know if the Government of India hes
made a study of that so far and If
not, if there is a proposal to make it?
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Shri Karmarkar: At the moment, I
da not know about it. I shall make
an enquiry about the matter and pass
on the information to the House.

Shri Ram KErishan Gupta: In view
of the fact that the State Govern-
ments have not sent any reply, may
1 know whether the Central Govern-
ment will consider the scheme to en-
force it itself?

Mr. Speaker: The hon. Minister has
already answered, he is awaiting the
reply; he expects their reply.

Bhri Karmarkar: We cannot enforce
it. We cannot march an army in a
State and eanforce it. It is a matter
absolutely for the State Governments.
We have let the State Governments
free. We shall try to pursue the
matter, We cannot force our deci-
sions upon them as matters stand.

Shri Tyagi: Since this is a matter
of general monetary policy whether
the local boards are entitled to raise
loans in the open market by selling
water bonds, etc, I wonder if the
matter has been referred to the State
Governments for their opinion with-

out consulting the Reserve Bank -

authorities and also without the Gov-
emment making up their mind whe-
ther they are going to proceed thus
far as to permit local bodies to raise
Joans in the opep market.

Shri Karmarkar: This has happen-
ed even in the time my hon, friend
was in the Finance Ministry.

Shri Tyagi: No.

8hri Karmarkar: It is a plain fact
and my hon. friend knows it better
than I do. For instance, the Saurash-
tra Government, when they were
agsured that the Central Government
would come to the aid of the State
Governments, persuaded four munici-
pal bodies to raise loans in order to
help themselves earlier.

Bhri Tyagi: Always restricted.
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Shrl Earmarkar: Under the normal
procedure, whatever it is. the Finance
Ministry comes into the picture. 1
do not know whether the Reserve
Bank comes into the picture. AlF
these formal requirements are adher-
ed to before anything like a loan ¥s
floated.

Shri Tyagi: Even the State Govern-
ments do take the Central Govern-
ment's permisgion when they intend
to raise any loan, ete. And they ftoo
do not enjoy the freedom of raising
loans like this.

Shri Karmarkar: 1 should not tres-
pass upon the domain of the Finance
Ministry in trying to reply to #his
question perhaps inaccurately.

Shri Joaehim Alva: Under this re-
organised scheme, have Government
seen to it that directives are issued o
both the boards that they must have
enough moneys for detection of acw-
age entering into water? The Bombyy
Municipality omly last week issued a
warning that sewage water had em~
tered into the water-pipes. T want o
know whether gpecial fumds are a)-
lotted for the detection of sewage
water entering into water-pipes, and
for prompt repairs.

Bhri Karmarkar: 1f sewage has en-
tered into water-pipes, it need not.
wait till these water and sewage
boards are formed—one does not know
whether they will be formed at all—
because it is a serious matter. It s
not within my special knowledge thal
sewage has entered into the water-
pipes anywhere. If it has, I should
like to kmow about it, and 1 should
like to pass it on to the State Gov-
ernment with a very great sense ol
urgency.

Mr. Speaker;: That is the difficulty.
which arises out of joint water and
sewage boards

Shri Karmarkar: I do not think
that anything likc that happens in
Delhi. I do not know whether my
hon. friend &nows about such a thing
elsswhere. But so far as my infor-
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mation goes, no sewage has entered
Into the waler-pipes in Delhi

Bhri Joachim Alva: Last week, the
Bambay municipal engineer has warn-
&l the public to boil the water be-
cEuse sewage water has entered into
the water-pipes. That is why 1 am
drawing the attention of the Minister
to this.

Mr, Speaker: The hon Minister
knows only about Delhi

Shri Ansar Harvani: Last year, it
happened in Delhi.

Bhri Karmarkar: I suppose the hon.
Member is referring to Bombay.

An Hon. Member: Also in Calcutta.

Shri Karmarkar: I do not know; I
should like to know about it. This
& very serious, because if sewage
ehters into the water-pipes, it con-
cerng the health of the citizen. If
smething happens in Bombay, my
han. friend only need trouble the
mnthorities in Bombay, not people
here.'

WRITTEN ANSWERS TO
QUESTIONS

Asifstance for Afforestation in
Madras

f£1912. Shri Elayaperumal: Will the
Minister of Food and Agricmifure be
pleased to state the technical and
financial assistance given to the
Madras State to increase the forest
plantation during 1958-501

The Minister of Food and Agricul-
fhare (Shri A. P. Jain); The Btate
Gavernment did not ask for any tech-
nlcal assistance. As regards financial
aagfstance no separate grant or loan
bave been sanctioned to the Madras
Government during 1958-58 for in-
creasing forest plantations as such.
But a sum of Rs. 653 lakhs was sanc-
Qoned as grant and another sum of
Rs. 2Z7'47 lakhs as loan for schemes of
forestry and soil conservation In the
State which include schemes for
forest plantationg also.

Written Answere APRIL 20, 1959
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Plantation of Willow and Mulberry
Tresms in Punjeb

*1916. Shri Afit Bingh Sarhadi: Wild
the Minister of Food snd Agricultnre
be pleased to state:

(a) whether any ald is being given
to the Punjab Government for the
plantation of willow and mulberry
trees required for the sports indus-
try in the State; and

(b) if so, the mature of the help
given for the implementation of the
scheme?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The Btate
Government has not asked for any
central assistance so far.

(b) Does not arise.

Sugar Factory in Orissa

*1918. Shri Sanganna: Will the
Minister of Community Development
and Co-operation be pleased to refer
to the reply given to Starred Que=r-
tion No. 1888 on the 5th May, 1858
and state:

(a) whether any decision to obtain
the machinery for the Co-operative
Sugar Factory in Ganjam District 1
Orissa under the deferred credit
scheme has since been arrived at; and

(b) if so, with what results?

The Deputy Minister of Community
Development ond Co-operation (Shri
B. S. Murthy: (a) and (b In
view of the foreign exchange difficult-
les, Government of India have decid-
ed that instead of importing the bulk
of the machinery for sugar factories
from abroad even on deferred pay-
ment basis, local sugar plant manu-
factures should fabricate the sugar
plant and machinery. Arrangements
have been made with local sugar
Plant manufacturers for supplying
four plants before January, 1961 and
another seven plants in October, 1961.
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The Aska Co-operative Sugar Factory
in Ganjam District is expected to re-
celve the machinery by October, 1961.

Foodgrains for Chini Area

*1919. Shri Nek Ram Negi: Will the
Mimster of Food and Agriculture be
pleased to state:

{a) whit steps have been taken to
supply foodgrains to the Chini area
of Himachal Pradesh which is defi-
cient in foodgrains;

(b) whether there is any arrange-
ment for supply of subsidised f{ood-
grains to the people of Chini;

(¢) if so, how many people were
benefited by the arrangement during
the year 1958-59; and

(d) what iz the mechanism of dis-
tribution of the subsidised foodgrains
in that area?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) and (b).
Foodgrains are distnbuted in Chini
Tehsil at subsidised rates out of the
imported stocks supplied to Himachal
Pradesh by the Central Government.

(¢) The benefit is available to prac-
tically the entire population of Chuni
Tehsil.

(d) The distribution is arranged
through co-operatives and panchayats
under the supervision of the Tehsil-
dar.

Fire in Rallway Workshop,
Izsatnagar

*1812. Shrimati Ila Palchoudhuri:
Wil the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a big
fire had broken out a few months ago
in the Railway Workshop of the North
Eastern Railway at Izatnagar
(Bareilly, U.P.);

(b) if #0, the details of the incident
:rn:exﬁntofdnmmemhythe

(¢) whether, any enquiry has been
held with a view to find out the cause
of the fire; and

(d) if #0, with what resulf?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) A fire
broke out in the North-Eastern Raile
way Workshop, Izatnagar on 12th
February, 1858.

(b) At about 20-15 hours on i2th
February, 1858 one of the Sainiks om
duty observed some sparks and light
in the north east corner of the shed
where crates containing machinery
were stored and found that some of
the packing cases had caught fira
The workshop Fire Brigade was ca.'-
ed in and the fire was brought under
control at 21-30 hours and completely
extinguished at 22-20 hours on the
same date. The extent of damages
cause’ 1y fire was approximately
Rs. 23,009, .

(¢) and (d). An enquiy Commit=
tee of 4 Senior Scale Oificers was
ordered to enquire into the cause of
the fire. The finding of the Commit-
tee was that it was a case of arsom
by a miscreant or miscreants.

Sagar Factory in Kerala

Bhri V. P. Nayar:

*1923. [ Bbhri A. K. Gopalant

Shri Puonnoose.

Will the Minister of Community
Development ang Co-operation be
pleased to state:

(a) whether Government of Inda
have been requested by Kerala Gov-
ernment for permission for setting up
of a co-operative sugar factory In
Palgat District; and

(b) if so0, the decision taken there-
on?

(Shri B 8, Murthy): (a) Yes, Str,

(b) In view of the fact that thm
entire targeted capacity for sugar in-
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dustry under the Becomd Five Yesr
Plan was licenced, the State Govern-
ment was informed that it would not
be possible to consider its request for
licensing any new factory.

muhgusw.anmnmuam

*1926. Shri Halder: Will the Minis-
ter of Transport and Communicatiens
be pleased to state:

{a) whether the weighing acale of
freighter aircrafis at Dum Dum air-
port is lying out of order since July,
1958,

(b) if so, the reasons for not putting
It in order; and

(c) the date of the last load of
scheduled freighter airersfts checked
at Dum Dum Alrport?

The Deputy Minister of Civll Avia-
ton (Shri Mohiuddin): (a) and (b).
The weighing scales are in order and
are being used for weighing indivi-
dual packages; but, the arrangement
for weighing aircraft in a fully load-
ed condition is out of commission
gince 17th September, 1968, as the in-
stallation of new scales for the pur-
pose is in progress.

(c) 10th August, 1958.
Thefts on Northern Railway

32468, Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to state:

(a) the position with regard to the
theft of Railway properties on the
Northern Railway during the yesr
1958-59; and

{b) how this position compares with
that of other Railways?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) The
value of theft of Railway property on
the Northern Railway during the
peried April 1958 io February 1959
i Rs. 1,18,813.

{b) The value of theft of Railway
sroperty on this Rallway is less than

Written Answers APRIL 20, 1950 Writien Answers

12244

that on Eastern, South Esstern Cen-
tral and Southern Rallways, but more

‘'than that on North-Eastern, Northeast

Frontier and Western Railways.

Tramways, Delhi

3247, Shri Bam Krishan Gupta: Wilt
the Minister of Transport and Com-
munications be pleased to state the
total mmount of profit or,oss gained
or suffered from Tramways In Delhi
during 1958-591

The Minister of Stats in the Minis-
try of Transport and Cosamunications
(S8hrl Raj Bahadur): The loss from
the operation of Tramways in Delhi
during 1958-59, on the basiz of the
Revised Estimates, is expected to be
Rs. 372 lakhs.

Facilities for Labourers in Varlous
Multipurpose FProjocts

3248. Shri Ram Krishan Gupta: Will
the Minuster of Irrigation and Power
be pleased to state the nature of
facilities including accommodation
which labourers working in various
multi-purpose river valley projects
have been provided, project-wise?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
containing the requisite information is
Iaid on the Table of the Sabha, [See
Appendix VI, annexure No. 128].

Coaches

3249, J Sbri Ram Krishan Gupta:
* | Shri Bibhuti Mishra;

Will the Mimster of Raflways be
pleased to state:

(a) the number of couches built
in India (class and factory-wise}
during the year 1958,

(b) the number of coaches import-
ed from foreign countries, country-
wise, during the same period; ond

(c) total emount of forelgn ex-
change incurred thereon?
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The Depaiy Minister of Rallways
(Shrl 8, V, Ramaswamy): (a) and
(b). A statement is laid on the Table
of the Sabha, [See Appendix VI, an-
nexure No. 129].

(¢) Estimated at about £ 2958381.

Chittaranjan Locomotive Works

3250, Shri Ram Krishah Gupta: Will
the Minister of Rallways be pleased
to state what is fotal cost of the
work done by the Chittaranjan Loco-
motive Works since the commence-
ment of production as regards:

(i) prodoction and assembly of new
engines;
(ii) repairs of old engines; and

(iii) manufacture of parts of loco-
motives?

The Deputy Minister of Railways
(8hri 8. V. Ramagwamy): (i)
Rs. 4122:71 lakhs for locos produced
upto 27th September, 1858, The cost
of Locos produced after 27th Septem-
ber, 1958 has not yet been finalised.

(ii) Repairs to old engines are not
undertaken by the Chittaranjan Loco-
motive Works.

(iii) Cost of the work done for
Railways upto  December, 1958
amounts to about Rs. 27-22 lakhs.

Food Production in Punjad

3251. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state the total amount
of money given to Punjab for grow-
ing food grains during the Second
Five Year Plan period so far (scheme
and year-wise)?

The Minisier of Food and Agricul-
tare (Shri A. P. Jain): A statement
giving the required information |is
laid on the Table of the Sabha. [See
Appendix V1, annexure No, 130).

state how many children died in India
during 1958-58 from Diphtheria?

The Minister of Health (Bhri
Karmarkar): The number of deaths
among children from diphtheria dur-
ing 1958, as reported by the State
Governments/Administrations is laid
on the Table of the Sabha. [See Ap-
pendix V1, annexure No. 131].

Boll Conservation in Bembay

3258. Shri Pangarkar: Will the
Minister of Food and Agrieultmrs be
pleased to state the total amount al-
lotted for so0il conservation in Bombay
State for the year 1959-607

The Minister of Food and Agricul-

ture (Shri A  P. Jain): Ras 32183
lakhs for the undermentioned
schemes:—

Rs, lakhs
Soil Conservation Schemes . 308.4
Reclamation of Bhal tract . : 5.a
Terracing of sloping land . . 243

Minor Irrigation in Bembay

3254. Shri Pangarkar: Will the
Minister of Food and Agrieulture be
pleased to state:

(a) whether the Government of
India received any new schemes for
minor jrrigation from the Government

of Bombay during the year 1958-59;
and

{b) whether any special grant has
been made by the Central Govern-
ment for the purpose?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
Yes, Sir, but as these were not in-
cluded in the plan they were pot
sanctioned. The State Government
were advised to complete the plan
schemes already approved and an
additional financial assistance of
Rs. 100 lakhs was sanctioned for the
purpose.
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Special Pay and Allowances for P. and
T. Employees in Lahaul and Spiti
Area

3255. Shri Hem Raj: Will the Min-
ister of Transport and Communi-
cations ‘be pleased to state:

(a) the special pay and allowances
which have been sanctioned for the
postal employees of the snow-bound
areas of Leahaul and Spiti (Punjab);
and

(b) how do these compare with the
pay of the civil employees of the
Punjab State Government?

The Minister of Transport and Com-
munications (Shri 8. K. Patl!): (&)
The Postal employees at Kaza, Lote
and Keylong in Lahaul and Spiti
are in receipt of Compensatory and
House Rent Allowances at the follow-
ing graded rates, viz,

Rates of ¢ mpensatory

Sesle of pry Allowance
Rs. 1—60 p.m. Rs. 3/- pm.
Rs. 61—100 p.m. Rs, 5/- pm.
Rs. 1o1—106 pm.  Rs. 7/- p.m.
Rs. 107 and sbove Rs. 10/- p.m.
()
Scale of Pay Rates of House
Rent Allowance.
Rs. 1—55 p.m. Rs. §/-p.m.
Rs1. §§—100 p.m. Rs. 7/- p.m.
Above Rs, 100 Equal to the amount

by which the pay
falls short of Rs. 107.

(b) The State Government have
sanctioned compensatory alowance to
their employees,

(i) recruited locally @ 50 per cent
of pay subject to a maximum of
Rs. 65, and

(if) employees who do not belong
to the Lahaul and Spiti Valleys
but are working there @ 100
per cent of pay.
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Development of Minor Ports

3256. Shri D. C, Sharma: Will the
Minister of Transport and Communica.
tions be pleased to state:

(a) the names of minor ports which
have been developed during the
Second Fivg, Year Plan period so far;

(b) the nature of development work
done at those ports and the expendi-
ture incurred thereon; and

(¢) the present progress of this
work?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
development of minor ports 13 primari-
ly the responsibility of the State Gov-
ernments concerned. The Central
Government give financial assistance
by way of loans, whenever ju-ufied,
for the execution of such de* nment
schemes, as are included in the Five
Year Plans. A statement showing the
names of minor ports, the development
of which has been undertaken during
the Second Five Year Plan period, the
nature of the development works, the
expenditure incurred and the progress
so far made is laid on the Table of
the Sabha. [Placed in Library. See
Index No. LT-166|58].

Welfare of Dock Workers

3257. Shri D, C. Sharma: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether any scheme for the
welfare of godown labourers and dock
workers of Cochin Port has been
started;

(b) if so, the nature thereof; and

(c) if not, when it would be started
and the provision to be made under it?

The Minister of State in the Ministiry
of Transport and Communications
(8hri Raj Bahadar): (a) to (c).
There are no godown labourers direct-
ly employed by the Cochin Port
Administration. Only the labourers
required for the transport of goods
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¢rom the whart to the gheds and vice
persa are engaged by the Port ad-
ministration. For their use, the Port
provides latrines and urinals, washing
tacilities, shelters at the workspot, rest
sheds with facilities for cooking, drink-
ing water, first aid app iances and
yacilities for medical treatment (both
indoor and outdoor).

Rajasthan Canal Project

3258. 8hri Karni Singhjl: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) the terms settled between the
«Central Government and Rajasthan
Government to finance the Rajasthan
Canal Project; and

(b) wh~ther a copy of the agree-
ment arrived at in this behalf will be
laid on the Table?

The Deputy Minister of Irrigation
and Power (Bhri Hathl): (a) and (b).
The Central Government are advanc-
ing interest bearing loans to the
Rajas'han Government for the execu-
tion of the Rajasthan Canal Project.
‘The terms and conditiongs for these
loans and the repayment thereof have
mot yet been finalised.

Rallway Line from Bhatinda to
' Jamsar

3259, Shri Earnl SInghji: Will the
Minister of Bailways be pleased to
state;

(a2) whether there is a proposal for
‘the conversion of metre gauge line into
broad gauge from Bhatinda to Jamsar
‘(Northern Railway) to avoid tranship-
ment from metre gauge to broad gauge
vehicles at Bhatinda specially with
Teference to QGypsum booked for
Sindri Factory from Jamsar; and

(b) if not, when is this question like-
3y to be considered?

The Doputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) and

(b). No such proposal is, at present,
wader consideraticn,

Roadl Development Schemes in
Rajastban

32680, Shri Karni ‘Singhji: Will the
Miuuster of Transport and Communi-
cations be pleased to s'ate:

(a) the grants made by the Central
Government to the Rajasthan State for
road development schemes during the
Furst Five Year Plan;

{h) the amount which remained un.
utilized; and
(¢) the reasons for non-utilisation?

The Minister of State in the Minis.
try of Transport and Communications
(8hri Baj Bahadur): (a) to.(c). A
sta‘ement giving the requisite informa-
tion is laid on the Table of the Sabha
[See Appendix VI, annexure No, 132,)
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Potato Growers in Himachal Pradesh

3282 Shri P. C. Borooah: Wiil the
Minister of Food and Agriculture be
pleased to stete the amount of loan
given to the potato growers in Hima-
chal Pradesh in 1957 and 19597

The Minister of Food and Agricul-
tare (8hri A. P. Jain): No loan was
given to cultivators specifically for
growing potatoes during 1837; but
short-term advances amouniing to
Rs, 10,81,400 were made to agricul-
turist members by Co-operative

Scocieties for agricultural purposes
including the growing of potatoes
during the co-operative year from

July, 1957 to June, 1958. No loans
have so far been advanced to culti-
vators for growing potatoes during
1959,

Coimbatore Aerodrome

3263. Shri Nanjappa: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the progress of works relating
to improvement and extension of
Aerodrome at Coimbatore, Madras
State; and

(b) when the works arc likely to be
completed?

The Deputy Minister of Civil Avia-
tion (Shri Mohiunddin): (a) About
62 per cent of the work has been com-
pleted.

(b) The work is expected to be
completed by the end of August 1859,

Sapply of Foodgrains to Himachal
Pradesh

3264. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the production and consumption
of rice and wheat in Himachal Pra-
desh for the year 1957-58 and 1958-
59; and

(b) the quantity of rice and wheat
supplied by Government of India to
Himachal Pradesh during this period?
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The Minisier of Food and Agricul-
ture (Shrl A. P. Jaim): (a) The
figures of production of rice in
Himachal Pradesh during the years
1957-58 and 1058-56 and that of wheat
for the year 1907-58 are as follows:—

{In "ooco ton
Year Rice ga %hnt
1957-58 . . . 43 76
1958-59 . . . 41 Wias wap
available

The figure of production of wheat
in Himachal Pradesh for the year
1958-59 is not yet available,

Reliable data are not available for
assessing the precise quantities of
rice and wheat consumed in Himachal
Pradesh year by year.

Quantitv supplied
(in tons) {
Year Rice Wheat
1957-58 (13t April to 318t
March) . : . Nil 1,67¢
1958-59 (18t April to 3151 J
March) . .. . ‘213 3,363
FpeTa. WAt affeat
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D.V.C. Navigation Canal

3346, 8Shri Bubodh Hansda: Will the
Minister of Irriguntion and Power be
pleased to state:

(a) whether the D.V.C, Navigation
Advisory Committee considered the
cost of dredging bars between Calcutta
and outfall of Kulti to maintain navi-
gation from Durgapur to Calcutta;

(b) if so, what would be the esti-
mated cost;

(c) if not, the reasons therefor; and

‘(d) whether it is a fact that Ganga
Barrage if taken up will affect these
bars only after ten years?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The
reply is in the negative.

(b) Docs not u..ce

(c) This question was not covered
by the Committee’s terms of reference.

(d) Having regard to the time that
the construction of the Ganga Barrage
will take and the period in which im-
provement from its operation may be
expected to arrive at this reach, it
may take about 7 to 10 years before
the ameliorative effect of the Ganga
Barrage can be felt at these bars.

Corruption at Howrah Station

{ 8hri Subodh Hansda:
32687. { Shri S. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 970 on the 14th
March, 1958 and state:

(a) whether the enguiry against
some Railway employees on the charge
of corruption at the Howrah Station
hag been completed;

(b) if so, how many cases have been
detected and proved; and

(c) what steps Government have
faken or propose to take to prewent
corruption at the Howrah Statinn®

The Deputy Minister of Rallways
(Shri 5. V. Ramaswamy): (a) The
inquiries are still in progress.

(b) Some cases of irregularities in
waiver of wharfage charges were
detected.

(c) Bteps have been tightened to
prevent irregular waiver of wharfage
charges by the staff, =and all cases
where wharfage charges accrue for
any reason whatsoever are put up
before a gazetted officer for orders who-
decides each case on its merits.

Central Council of Homocopathic
System of Medicine

3268 Shrl 5. C. Samanta:
* | S8hri Subodh Hanada:

Will the Minister of Health be pleas~
ed to state:

(a) whether 1t 15 a fact that the
Central Council of Health has not
favoured the recommendations made
by the Dave Committee as to the
establishment of a Central Council
of Homoeopathic System of Medicine;

(b) what are the reactions of State
Government on the Dave Committee's
recommendations;

(c) whether Government have taken
any final decision in the matter; and

(d) if not, vy Lnot?

The Minister of Health (Shri
Earmarkar): (a) and (b). Yes. The
recommendations of the Dave Com-
mittee, including the one relating to
the setting up of a Central Council of
Homoeopathic System of Medi~ine, and
the divergent views of State Govern-
ments, were considered by the Central
Council of Health in January, 1958.
They felt that under existing condi-
tions it was not possible to lay down a
uniform policy for all States and that
State Governments might take such
steps ag they considered practicable
and desirable for the development of
Homoeopathy and other indigenous
gystems of medicine. They also
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recommended that the Central Govern-
ment should actively encourage
research in these systems;

(c) and (d). No further action was
therefore taken by the Central Gov-
ernment except in the maiter of
giving financial assistance for upgrad-
ing and research in indigenous systems
of medicine.

‘Water Taps at Charkhi Dadri Station

3269, Shri Ram KErishan Gupta: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
starred Question No. 1747 on the 17th
December, 1958 and state:

(a) whether all the materials for
providing water taps at Charkhi Dadri
station have been received; and

(b) if so, when the water taps are
likely to be provided?

The Depuoty Minister of Railways
(Shri 8. V. Ramaswamy): (a) No, St
High Service Tank and some fittings
-are still awaited,

(b) The work is expected to be
completed during the current financial
year. However, temporary water con-
nection tg a few water taps will be
given shortly.

Flying Club at Chandigarh

3270. Shri Ram Krishan Gupta: Will
-the Minister of Transport and Com-
-munications be pleased to rtate:

(a) whether there ig any proposal to
establish a flying club at Chandigfirh
in Punjab; and

(b) it so, by what time the clut
will be established?

The Deputy Minister of Civil Avia.
Hon (Shri Mohinddin): (2) There is
po such proposal at present.

(h) Doses not arise.
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Reserved Quota for Scheduled Castes

and Scheduled Tribes on Northern
Rallway

3272, Shri D, C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) whether reserved quota in
services for Scheduled Castes and
Tribes on the Northern Railway has
been filled up grade-wise during 1858«
59;

(b) if not, the reasons therefor and
the time by which this quota will be
filled up; and

(c) the number of persons belong-
ing to these Castes and Tribes appoint-
ed 30 far, grade-wise?
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The Deputy Minister of Railways
(Shrl 8, V. Ramaswamy): (a) Sche-
duled Castes: No.

Scheduled Tribes: No reservation
quota,

(b) (i) In certain categories actual
appointment of candidates is made
after training for some period which
depends on the capacity available in
the training Schools, and (ii) in cer-
tain technical categories, the members
of this community are not available
in sufficient numbers. As regards the
time by which the quota can be filled
up, no definite date can be given.

(c¢) A statement giving the requisite
information is laid on the Table of
the Sabha. [See Appendix VI,
annexure No. 134.]

Welfare Facilities of Seafarers:

Shri D. C. Sharma:
ally {sm Igba! Singh:

Will the Mimster of Transport and
Commumications be pleased to refer
to the Treply given to Unstarred
Question No. 1344 on the 12tn Decem-
ber, 1958 and state:

(a) the steps since taken to imple-
ment the recommendations made by
the Special Sub-Committee of the
National Welfare Board appointed to
go into the welfare facilities of sea-
farers; and

(b) the nature of the recommenda-
tions that have not sb far been imple-
mented?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): Ag stated in the
reply to Unstarred Question No. 1344
on the 12th December 1958, it is only
after the recommendations of the
National Welfare Board for Seafarers
have been received on the report of
the Special Sub-Committee on Sea-
farers’ Welfare at ports that Govern-
ment will be able to initiate action
for their implementation wherever
necessary. The Board is expected to
meet in Bombay on the 4th May, 1959
to conaider the report
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Bignalling and Tele-Communications
on Railways

3274. Shri D. C. Sharma: Will the
Minister of BRallways be pleased to
refer to the reply given to Unstarred
Question No. 800 on the 1st December,
1858 and state the further progress-
made so far in regard to the improve-
ment of Signalling and Tele-Communi-
cations on Railways?

The Deputy Minister of Raliways
(Shri 8. V. Ramaswamy): A statement
showing the progress made so far 1s
laid on the Table of the Sabha. [See
Appendix VI, annexure No. 135.]

Salandi Reservoir Project, Orissa

8275 _j"Sl:u'i Panigrahi:
"\ Shri Sanganan.

. Will the Minister of Irrigation ana~
Power be pleased to refer to the
reply given to Unstarred Question
No. 1380 on the 12th December, 1958 -
and state:

(a) whether the work on the reser-
voir project on the Saland: river in
Orissa has been started;

(b) if not, the reasong for the delay;
and

(c) whether this project will be-
completed during the Second Five-
Year Plan period?

The Deputy Minister of Urrigation
and Power (Shri Hathi): (a) to ()
The Salandi Project has not yet been
approved by the Planning Commis-
sion. The Project report is now undet
examination by the State Government
in the light of the proposed Bhim-
kund Project on the Baitarani River
for the overall development of the
area. Preliminary works such as
construction of staff quarters, office
buildings, approach road, land acquisi-
tion for minors and distributaries are
almost completed. The construction of
the dam can be taken up only after
the project has been finally approved
by the Planning Commission. It is,
thereforg very doubtful if the projec*
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will be completed during the Second
Plan period.

Thefts and Ticketless Travel on
Rallways

3276. Shri Aurobindo Ghosal: Will
the Minister of Railways be pleased
to state:

(a) the names of the States in whose
_jurisdiction the number of thefts
-committed on running trains has been

the largest in 1957 and 1958;

(b) the names of the States in
whose jurisdiction the cases of ticket-
less travelling have been the largest
in 1957 and 1958; and

(c) what steps have been taken by
the Central Government in the
matter?

The Deputy Minister ¢of Rallways
(Shri 8. V. Ramaswamy): (a) Run-
ning Passenger train thefts were
largest in the State of Bomhay during
the years 1957 and 1858 while running
goods trains thefts were largest in the

1State of West Bengal.

(b) The State of Bombay, based on
the number of cases detected.

(¢) A statement is laid on the Table

of the S8abha. [See Appendix VI,
annexure No. 136.]

Late Running of Janta Train on N.E.
Rallway .

3277. Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
.state:

(a) whether it is a fact that Janta
Fast Passenger Train in North-Eastern
Railway runs always unpunctually
even after the rainy season;

(b) if so, the reasons for the sama;
.and

(c) the punctuality performances of
Fast Passenger, Express ind Mail
trains in all the districts of N.E. Rail-
way since November, 19387
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The Deputy Minister of Rallways
(S8hri 5. V. Ramaswamy): (a) No.
The performance of No. 34 Dn
Lucknow-Katiher Janta Fast Passen-
ger train has, however not been satis-
factory.

(b) The main reasons which nilitat.
ed against the better punctuality per-
formance of these trains, particularly
No. 34 Dn, are indicated below:--

(i) Re-modelling of yards and
loops between Barauni Jn.
and Katihar.

(ii) Engineering restrictions im-
posed due to newly formed
banks and other temporary
works,

(iii) Misuse of
apparatus.

(iv) Detaching of coaches which
got damaged en route and late
start from Katihar due to late
placernent of rakes due to
yard difficulties.

(c) A statement is laid on the Table
of the Sabha. [See Appendix VI, an-
nexure No. 137.]
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Rajasthan Canal Project

3219. Shrl Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that no
decision has been taken yet for lining_
the main Rajasthan Canal and its
branchis,

(b) if so, the reasons for the delay;
and

(c) by what time the final decision
will be taken?

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) The
reply is in the affirmative.

(b) and (c¢). The Lning of the
Rajasthan Canal and ity Branchex in
the Rajasthan territory was not pro-
vided in the original Project Estimate
sanctioned 1n 1957 The Committee
of Direction has suggested that 23
miles of the Rajasthan feeder lying in
Rajasthan territory should be lined.
The matter is, however, under econsi-
deration and a decision will be taken
shortly.

T.B. Clinies in Bombay

3280. Shri Pangarkar: Will the
Minister of Health be pleased to state:

(a) the number of tuberculoais
«clinics established with Central aid in
Bombay during 1858-59:

(b) whether any proposaly have
been received from the State Govern-
ment for establishing more tuber-
culorsis clinics with Central awd during
1959-80; and

(c) if so, the action taken mn the
matter?

The Minister of Health (Shri
Karmarkar): (a) No T.B. clinic with
Central Government aid was. estab-
lished in the Bombay State during
1958-58,

(b) and (¢). The State Government
intend to establish one T.B. clinic esach
at Akola, Wardha, Yeotmal and
Aurangabad during 1859-60.  The

question of supply of X-Ray and
laboratory equipment to these clinics
will be considered along with the
requests of other State Governments
after the necessary buildings have
been constructed and staff provided
by the State Government.

Electrification of Stations on
Ferozepur Division

3281, Sardar Igbal Singh: Will the
Minister of Raflways be pleased to
state:

(a) the names of stations electrified
upto 31st March, 1859 on the Feroze-
pore Division of Northern Railway;
and

(b) the names of the stations on tbhe
above Division of the Northern Rail-
way proposed to be electrified during
the remaining period of the Second
;nre Year Plan?

The Deputy Minister of Railways
(S8hri 8. V. Ramsswamy): (a) and
(b) A statermrent is laid on the Table

of the Sabha. [See Appendix VI,
annexure No 138) -

Family Planning

3282, Shrl Sanganna: Will the
Minister of Health be pleased to state:

(a) whether 1t is a fact that the
grants made to the different States
for Family Planning Programme
during the year 1958-58 have not been
utilised and surrendered to Govern-
ment;

(b) the amounts so surrendered by
each State; and

{c) the reasons therefor?

The Minisier of Health (Shri
Karmarkar): (a) The information on
the amounts actually utilised by the
State Governments during 1958-59 for
family planning programme is not yet
available.

Accoridng to the revised procedure
amounts are released in advance as
‘ways and mesns advances’ periodi-
cally on the basis of the tentative
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allocation made by the Planning Com-
mission for the respective States.
Grants are sanctioned at the end of
the financial year to be adjusted
against these advance payments. The
information in regard to the actual
expenditure incurred by the State
Governments on family planning
during 1958-58, has not yet been
received,

(b) Does not arise at this stage.

(c) Some State Governments may
not have utilised the amount, tenta-
tively allocated to them by the Plan-
ning Commission, mainly due to non-
availability of qualified personnels.

Safety Organisation on Eastern
Railway

3283. Shri Sublman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a Safe-
ty Organisation has been opened
recently to prevent accidents on the
Eastern Railway;

(b) it so. how many Gazetted and
non-Gazetted officers are working in
this Organisation;

(c) whether any accident, major or
minor, happened on the Eastern Rail-
way since after the opening of this
QOrganisation;

(d) if so, how many;

(e) what concrete suggestions nave
been given by th:s Organisation for
the prevention of accidents;

(1) how many complaints this
Organisation has up till now made
against employees in this Zone; and

(g) the nature of offences brought
to the notice of the authorities by this
Organisation so far?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) A
Bafety Organisation has been set up
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on every Rallway, including the
Eastern Railway, to concenirate ex-
clusively on measures for the promo-
tion of safety in operation

(b) Bafety Officer Gazetted-—One.

Safety Inspect.r, non-Gazetied?)
(excluding clericel snd f 10
class IV staff).

The above information pertain to
Eastern Railway only,

(¢) and (d), During the 9
months from June 1958, when the
organisation started functioning, to
February 1988, two cases of minor
collisions and 11 of minor derailments
took place on an average per month.

The effect of this working of the
organisation is however, expected to be
reflected on the incidence of accidents
only in due course.

(e) and (f), This Organisation is
principally concerned with an analyti-
cal study of problems concerning
accidents, carrying out intensive ins-
pection of the line and stations with a
view to ensure strict observance, hy
all concerned, of safety rules wnd
regulations in every sphere of railway
operation, impart instructions and
guidance to staff by personal contact
and issue of written material, check up
unsafe or irregular working in every
field, and generally to instll and
develop safety mindedness amongst
staff of all grades and categories. The
tunctions and objectives of the Organi-
sations do not thus envisage mere
making of suggestions or complaints
nor is the number of such suggestions
and complaints any criterion therefore
tor judging the working of the Organi-
sations.

(g) The nature of the offences
detected by the Officers and Inspectors
of the Organisation varies from failure
of staff to observe rules and rcgula-
tions laid down inter alia for safe
working of trains to dereliction of
duties, laxity, indifference and indlscl-
pline among staff.
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Munitipal Water Supply for Chupra
Town

3287. Shri Rajendra Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Executive Engineer, Public Health
Division, Muzaffarpur had reguested
the General Manager of the North-
Eastern Railway, Gorakhpur to pro-
vide him passage to supply municipal
water to that wing of the Chupra town
which lies on the work shed of Rail-
ways; and

(b) if so, what action has been taken
so far in thig respect?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir,

(b) Plans and estimates are being
finalized.

Family Planning Centres in Himachal
Pradesh

3288. Shri Daljit Singh: Will the
Minister of Health be pleased to state
the number and location of family
planning centres in Himachal Pra-
desh?

The Minister of Health (Bhri
Karmarkar): Eight family planning
centreg are functioning in Himachal
Pradesh at the following places:—

(1) Himachal Pradesh Hospital,
Snowdon, Simla,

(2) Solan Mahasu District.

(3) Sundernagar, Mandi District.
(4) Mandi, Mandi District.

(5) Chamba, Chamba District.
(6) Bilaspur, Bilaspur District.
(7) Nahan, Sirmur District.

{8) Paonta, Sirmur District.

Khandsari Industry
3289, Shri Shivananjappa: Will the

Minister of Food and Agriculture be

pleased to state:

{a) whether the Union Government
have considered the interim report of
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the Fact-Finding Committee on the
Khandsari Industry sppointed in
June 1858;

(b) it so, the details thereof; and

(¢) if not when the report will be
congidered?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
Yes, Sir, the Government of India
have considered the interim report of
the Fact-Finding Committee on
Khandsari Industry and powers have
been delegated to the Government of
U.P. to license establishment of power
crushers including bets. Under theze
powers, the UP. Government have
issued the UP, Khandsari Sugar
Manufacturers’ Licensing Order, 1959
on 24th February, 1959. This Order
applies to the reserved areas of Sugar
Factories in the 30 khandsari produc-
ing districts, Copies of the report
have already been placed in the
Library of the Parliament,

(c) Does not arise,

National Shipping Board

Shri Tangamani:
3290. 4 Shbri 5. M. Banerjee:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the National Shipping
Board has held its first meeting; and

(b) if =0, what are the decisions
talcen?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Ra] Bahadur): (a) and (b).
The National Shipping Board held its
first meeting in New Delhi on the 10th
April 1858. The important decisions
taken by the Board at the meeting
were—

(1) to appoint a sub-committee
under the Chairmanship of Shri
A. Ramaswamy Mudaliar to
recommend the target to be set
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for expansion of Indian shipping
during the Third Five Year
Plan; and

(2) to recommend to Government
that shipping should be includ-
ed in the hard core of the
third Five Year Plan

Rallway Lawyers

3291, Shrl Damani: Will the Minis-
ter of Rallways be pleased to state:

(a) the system of recruitment of
Railways lawyers which is being
followed at present; and

(b) whether there has been any
deviation from previous practice?

The Deputy Minister of Railways
(Shrl 8, V. Ramaswamy): (a) and
(b). Prior to 1858 the system in
regard to the appointment of Lawyers
for Railway work differed from Rail-
way to Railway, but in no case were
they Railway employees The follow-
ing uniform procedure has since been
introduced:—

(i) At each place where there is a
Civil Court (except at places
where very few Rai'way cases
are flled) one or more Advocates
are nominated to whom all Rail-
way cases, are entrusted on the
basis of fees.

(ii) The Advocates are chosen by
Chief Commercial Superinten-
dents on the advice, generally of
the Divisional or Regional
Superintendents concerned

Baktu EKuhl im Chini, Himachal

Pradesh

3202 Shri Nek Ram Negi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the reasong as to why the con-
struction of the Baktu Kuhl in Chini
(Himacha] Pradesh) was stopped;

(b) when will the construction of
this Kuhl be resumed;

(¢) when will it be completed; and

(d) how much area will be bene-
fited by it?

The Minister of Food and Agricul-
ture (Bhrli A. P. Jain): (a) Work on
the scheme was taken up last year
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during Summer but it could not go
ahead as there was some opposition to
the construction of the new Xuhl by
local cultivators and land-owners
whose lands are already being irri-
gated by private kuhls but who are
afraid that after the Boktu Kuhl is
constructed they will get less water
and may have to pay water charges
and betterment levy. In order to ob-
tain the consent of the majority of the
beneficiaries, the matter had been re-
ferred to the District Development and
Planning Committee (consisting of
officials and non-officials) whose deci-
sion is awaited.

(b) After it has been approved by
the District Planning and Develop-
ment Committee,

(c) As the working season is limited
to only 8 months in the year due to
Chin1 getting snowbound in winter,
it is expected that the scheme will
take two years to complete, after the
work on its is resumed.

(d) The scheme is expected to
command a culturable are of 3000
acres.

Minor Irrigation Schemes in Himachal
Pradesh

3293. Shri Nek Ram Negi: Will the
M.nister of Food and Agriouiture be
pleased to state:

(a) how many minor irrigation
schemes in the dry zones of Chini
(Himacha] Pradesh) have been under-
taken so far;

(b) whether it is a fact that the
villagers of Murang in Chini (Hima-
chal Pradesh) wvoluntarily undertook
a considerably big water supply pro-
ject for irrigation and sought some
aid from the Administration; and

{c) if s0, the action taken thereon?

The Minister of Food and Agricui-
ture (Shri A. P, Jain): (a) Only one
scheme vz Baktu canal in Chiny has
been undertaken so far.

{b) and (c). It is true that a few
villagers had offered to construct the
kuhl on payment of full labour wages
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but no offer of doing thy work with
free labour was ever made. Free
technical belp and advice will be
given by the Administration if the
villagers are prepared to do the work
at their own cost.

The irrigation scheme for the vil-
lagers of Murang in Chini was investi-
gated by the Public Works Depart-
mant but it was not taken up for exe-
cution due to following reasons:

(i) There is an intervening high
mountain range due to which
the kuhl will be very long
and considerable length would
Tun through an area which is
not irrigable.

(ii) The cost of constructing the
kuhl is prohibitarily high due
to unsuitable terrain and hard
rock formation.

(iii) The area is snow-bound for
nearly half the year.

(iv) The scheme is not considered
economical due to its high
cost and low yield

Railway Hockey Team

3204. Shri P. C. Borooah: Will the
Minister of Raflways be pleased to
state the steps, if any, taken to
honour the members of the Railway
hockey team that won the National
Hockey Title at Hyderabad on the
21st March, 18587

The Deputy Minister of Railways
(S8hri 8 V. Ramaswamy): The Indian
Railways Hockey Team were ac-
corded a reception by the Railway
Sports Control Board at New Delhi
Station on their arrival on the 37th
of March, 1950, The same evening a
reception was given in their honour
on the lawns of the Baroda House,
New Delhi. Bach of the members of
the Hockey Team wag presented with
a Souvenir consisting of a silver
hockey ball and a hockey stick.

Reduction of Freight Rates

S8, 8hri T. B. Vitial Rae: Wili the
Minister of Raliways be pleased to
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refer to para 48 of his Budget Speech
for 1959-80 delivered on the 13th
February, 1959 and state:

(a) whether the Standing Committea
of senior officials of the different
Ministries; to deal with the question
of reduction of freight rates for ex-
port traffic, has been set up;

(b) if so, who are the members;

(¢) how many meetings have since
been held; and

(d) the subjecty discussed at those
meetings?

The Depuiy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) Yes,
Sir

(b) (i) Shri 8. R. Kalyanaraman,

Additional Member Com-
mercial, Railway Board.

(11) 8hri C. T  Venugopal,
Director, Finance, Rail-
way Board

(i1i) Shri R. Venkateswaran,

Dy. Secretary, Planning
Commission.

(iv) Director Export Promotion.
(v) Shri E. Kolet, Dy BSecre-
tary, Ministry of Finance.

(c) One meeting.

(d) The requests so far received for
reduction in freight rates on goods
intended for export were broadly ex-
anuned The general procedure to be
adopted Tor dealing with the requests
was decided upon and the nature of
the additional information to be col-
lected in respect of each request was
also discussed.
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T 'B. Clinics in Himschal Pradesh

s$361. Shri Daljt Singh: Will the
Minister of Health be pleased to state:

(2) the number of T. B. Clinics in
Himachal Pradesh at present; and
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(b) the number of T. B. clinics
which are expected to be set up in the
next year?

The Minister of Health (Shri Kar-
markar): (a) There are four T. B
Clinics at the following places;

(1) Mandi,

(2) Mashobera (Simla).

(3) Nahan.

(4) Bnowden (Simla).
(b) None.

Po {al Becvieos

3302 Shri Daljit Singh: Will the
Minister of Transport and Communi.-
cations be pleased to state:

(a) whether it is a fact that there
are villages in Kangra and Hoshiar-
pur districts of Punjab where deli-
very of postal articles is made once
or twice a week;

(b) whether Government have
plans to extend postal facilities in
such places; and

(c) if so, the details thereof?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
Yes, it 1s so in Kangra district; but in
Hoshwarpur District, villages are serv-
ed twice or more than twice a week.

{b) and (c). Yes, by opening more
post offices and employing more Extra
Departmental Delivery Agents.

Lighthouses in Andaman and Nicobar
Islands

3303. SBhri Raghunath Singh: Will
the Minister of Transport ang Cem-
munications be pleased to state whe-
ther the Chief Commissioner of Anda-
man and Nicobay Islands has submit-
ted detailed particulars in respect of
lighthouses in the area having in
view the recommendations made by
the Estimates Committee?

The Minister of State in the Minis-
try of Transport and Cemmunications
(Shri Raj Babadur): The Estimates
Committece, in paragraph 30 of their
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4Tth Report on Lighthouses, had re-
commended that in view of the fact
that the Chief Commissioner, Anda-
man and Nicobar Islands has no ou-
ganisstion to deal with the repairs and
maintenance work of lighthouses, the
feasibility of all the lighthouses in the
area being taken over by the Direc-
tor of Lighthouses and Lightshipes,
Calcutta should be examined. The
Chief Commissioner, Andaman and
Nicobar Islands was accordingly asked
to furnish full particulars on all the
existing navigational aids in the area.
These particulars have since been
furnished by him and a scheme for
taking over these aids to navigation
by the Department of Lighthouses and
Lightships 1s now being formulated
by that Department,

Flashers for Lighthouses

3364. Shri Raghunath Singh: Will
the Minister of Transport amd Com-
munications be pleased to state whe-
ther Government have succeeded in
getting the required flashers for
lighthouses manufactured in India?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Yes, Sir. The
flashers are now being manufactured
at the workshops of the Departmaent
of Lighthouses and Lightships.

Power Drilling Rigs

3365. Shri B. C. Mullick: Will the
Minister of Health be pleased to
slate:

(a) whether it is a fact that the
State Government of Orissa have ap-
proached the Central Government for
power drilling rigs for sinking of
fallen wells in drought affected areas
of the State;

(b) if so, when; and
{c) the action taken thereon?

The Minister of Health (8hri Kar-
marzkar): (a) Yes.

(b) 38th February, 1838

(c) One unit ¢of Medium Rotary
Well Drilling Rig-Model 500-M Porta
Drill was allotted to the Government
of Orissa for this purpose.

Food Btorage Godowns

3306. Shri Assar: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether it is a fact that Gov-
ernment have taken decision to con-
struct new godowns for storage of
foodgrains all over India;

(b) if so, the total number of go-
downg to be constructed;

(¢) the number of godowns to be
constructed in Bombay State;

{d) whether it is a fact that con-
tract for constructing godowns in
Bombay State has already been given;
and

(e) if so, the name of the firm and
the estimated cost of godowns?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a2) Yes.

(b) The total number of godowns
to be constructed has not been
decided. Godowns are being and will
be constructed in different areas on an
assessment of the needs of that area
for storage of foodgrains on Govern-
ment account.

(¢) There are already some Central
Government godowns in Bombay. It is
intended to expand the capacity of
some of the existing godowns and
also to construct some more. The de-
tails are being worked out

(d) and (e). The estimated cost of
new construction salready sanctioned
is about Rs. 1 crore. The Central
P.W.D. is responsible for the construc-
tion It is understood that contracts
have not yet been awarded.

Co-operative Societieg In Manipur

3307, Shri L. Achaw Singh: Will the
Minister of Community Development
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and Ceo-operatlon be pleased to stats:

() how many large-sized co-ope-
rative societies have been organised
in Manipur during 1958-39;

(b) whether these societies are en-
gaged in the work of procurement of
paddy and rice; and

(¢) how much loan has been grant-
ed to each co-operative society by
the Co~operative Apex Bank in Mani-
pur during 1958-59?

The Deputy Minister of Commaunity
Development and Co-operation (Shri
B. 8. Marthy): (a) to (c). The infor.
mation is being collected and will be
placed on the table of the Sabha.

New Btations on Ferozepore Division

3308. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) the names of the new stations
constructed in Ferozepore Division of
the Northern Railway during 1958-59;
and

{b) the names of new stations to be
constructed during the remaining pe-
riod of the Second Five Year Plan?

The Deputly Minister of Rallways
(Shri 8. V. Ramazswamy): (a) Two
new stations have been opened dur-
ing 1088-59, viz.,

(i) Piple Pakkhi Kalan between
Gulehwala and Faridkot sta-
tions on  Bhatinda-Feroze-
pore Cantt. Seetion; and

(ii) Bhanobad Punjab between
Mallanpur and Baddowal on

Ludhiana-Ferozepore Cantt.
Section.

(b) Two new stations are proposed
to be opened, namely—
(1) Rohira between Kup and Ah-
madgarh stations on Ludhi-
ana-Jakhal Bection.
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(i) Rayya between Butari and
Beas stations on Ludhiana-
Amritsar Section.

Water Taps at Stations on Northera
Rallway

3309. Bhri Daljit Bingh: Will the
Minister of Rallways be pleased to
state;

(a) the names of the stations where
water taps exist on the section from
Rupar to Nengal Dam and from
Pathankot to Joginder Nagar on the
Northern Railway; and

(b) the names of the stations where
this facility will be provided during
1859-607

The Deputy Minister of Rallways
(Shri 8, V. RBamaswamy): (a) Water
taps exist on the following stations:

(i) Pathankot-Jogindernagar rsec-
tion; Nurpur Road, Nagrota, Palam-
pur {Punjab) and Baij Nath Paprola.

(ii) Rupar-Nangal Dam Section:
Rupar and Nangal Dam.

(b) NiL

Rallway Schools

3310. Shri Dajit Singh: Will the
Minister of Rallways be pleased to
state:

(a) the number of schools opened
on the Northern Railway during
1858-59; and

(b) the number of schools to be
opened during 1839-60 on the Northern
Railway with the nameg of places?

The Deputy Minister of Raflways
(Shri 8. V. Ramaswamy): (a) Nil

(b) 91 new Primary Bchools on
austerity standard are proposed to be
opened on the Northern Railway dur-
ing 1859-60. A statement showing the
places where these schooly are pro-
posed to be opened is laid on the
Table of the Sabba. [Sees Appendix
V1, annexure No, 141},
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Babies Born in Running Trains

Shri Ram Krishan Gupta:
Bhri A. M. Tariq:

311, Shri Hem Barua:
Bhrimati Ila Palchoudhuri:
8h.i Bhakt Darshan:

Will the Minister of Rallways be
pleased to state:

(a) whether it is fact that 15
babies on an average are born in each
month in running trains in Nagpur
Division of Central Railway;

(b) if so, whether it is also a fact
that the birth of babies in trains has
affected the punctuality of trains; and

(c) the steps, if any, taken or pro-
posed to be taken in regard thereto?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) No; but
while there were no such cases in the
year 1057-58, there were three cases
in the year 1858-59.

(b) As there were only three cases
in the year 1958-59 the effect on the
punctuality performance of passenger
trains was negligible.

(c¢) It is not practicable to take any
stepz in this regard.

Thelts on Rallways

3312 Shri Ram Krishan Gupia: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that Delhi
Railway Police have discovered a
well near Shahdara where passengers’
trunkg that disappeared from running
trains or at Delhi Railway Station
were dumped;

(b) if so, whether any stolen pro-
perty has also been discovered; and

(c) whether any person has been
arrested in this connection?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) to (c).
Yes, in all 13 trunks connected with §
cases registered by the Government
Railway Police, Delhi under 379 IPC

were ‘recovered. Eight persons from
whose possession the contents of the
trunks were recovered during the
month of September 1958, werc arrest-
ed and were sent up for trial in court.

Buffer Btock of Foodgrains

3313. 8hri Ram Krishan QGupta:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Cen-
tral Government are building up a
buffer stock by internal procurement
and imports to control the foodgrains
market during the current financial
year; and

(b) if so, the quantity of wheat to
be imported and procured for the
purpose?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) It is not in the public interest
to disclose information about the pro-
gramme of future import or internal
procurement of foodgrains.

Wheat Prices

3814, Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have taken
decision regarding the fixation of
wheat purchase prices; and

(b) if so, the details of the pur-
chase prices fixed?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) A decision
in the matter is expected to be taken
very shortly.

(b) Does not arise.

Purchase of Wooden Sieepers from
Jammu and Kashmir

315 Shri A. M. Tarigq:
{ﬂlﬂ Ram Erishan Gupia:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Rail-
way Ministry has decided to purchase
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wooden sleepers from Jammu and
Kashmir State Governmert;

(b) if so, the total walue of the
sleeperg to be purchased;

(c) the number of sleepers whieh
have 30 far been purchased;

(d) the value of the sleepers; and

(e) the nature of the facilities
provided or to be provided to timber
merchants in this regard?

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (a) Yes,
Sir.

(b) In aill, 9 lakh wooden sleepers
will be purchased from Jammu &
Kashmir State Government from
1.1.58 to 31.12.59 and their total value
would be approximately Rs. 1.8 crores.

(¢) About 4 lakhs of sleepers have
been procured from 1.1.58 to 31.3.59.

(d) Approximately Rs. 80 lakhs,

(e) The sleepers are being purchased
from Jammu and Kashmir State Gov-

ernment.
Railway Officials

3316. Shri Ram Shanker Lal: Wil
the Minister of Rallways be pleased
to state:

(a) the number of Railway officials
employed temporarily through the
Union Public Service Commission
since 1855;

(b) the scheme of their promotion
and absorption; and

(c) the progress so far made with
the scheme of absorption?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) 470.

(b) Promotion: Temporary Asstt.
Officers are eligible for promotion to
senior scale posts, if otherwise suit-
able, on reaching Rs 470, correspond-
ing to the Tth year's pay, in the junior
scale, '

Abgorption: Temporary Asstt, 0O™-

cers are eligible for abrorp-
tion in the permanent cadres,
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if suitable, against a certain
number of posts earmarked for them
which would otherwise be filled by
direct recruitment,

(¢) Recommendations have been re-
ceived from the Railways and are
under consideration, in consultation
with the UP.S.C.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 955
The Deputy Minister of Rallways

(Shri Shahnawaz Khan): With your

permission, Sir, 1 beg to lay a state-

ment correcting the Reply given on
the 4th December, 1858 to part (a) of

Unstarred Question No. 855 by Shri

Daljit Singh regarding the number of

foreigners employed in Railway

Workshops.

STATEMENT

Number of Foreigners employed in
Railway Workshops at present. 149,

124 hrs.
PAPERS LAID ON THE TABLE

STATISTICAL INFORMATION RE: WORKING
or PrevenTIVE DETENTION AcCT

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): On
behalf of Shri G. B. Pant, I beg to lay
on the Table a copy of Statistical
information regarding the Working of
the Preventive Detention Act, 1850
during the period from the 30th
September, 1857 to the 31st Decem-
ber, 1858. [Placed in Library, Se¢ No.
LT-1357/50].

ANNUAL REPORT OF INDIAN TELEPRONE
INDusTRIES PrIVATE LDMITED

The Minister of Tramsport and
Communications (Shri 8. K. Patil).
I beg to lay on the Table, under sub-
section (1) of section 639 of the Com-
panies Act, 1866, a copy of Annual
Report of the Indian Telephone In-
dustries Private Limited for the year
1857-68 along with the audited
accounts. [Placed in Library, See N-
Lit-1358|89.)
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Table

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON ASBSURANCES ECT.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to lay on the Table a copy of
each of the foliowing statements
showing the action taken by the Gov-
ernment On VAarious assurances, pro-
mises and undertakings given by the
Ministers during the various sessions
of Second Lok Sabha:—

(i) Supplementary Statement No.
1 Seventh Session, 1959; [See
Appendix VI, annexure No.
142].

(ii) Supplementary Statement No,
V Sixth Session, 1958; [See

Appendix VI, annexure No.
143].

(iii) Supplementary Statement No.
IX Fifth Session, 1858; [See
Appendix VI, annexure No.
144).

(iv) Supplementary Statement No,
XVIll Fourth Session, 1958;
[See Appendix VI, snnoxure
No. 145].; and

(v) Supp'ementary Statement No.
XXIV Second Session, 1957;
[See Appendix VI, anaexure
No. 1486).

Norrrrcamion unper Bomeay Porr
TrusT AcT

Shri 8. K, Patil: On behalf of Shr
Ra) Bahadur, I beg to lay on the Table
a copy of Notification No, S.0. 425
dated the 2lst February, 1959 issued
under the Bambay Port Trust Act,
1879. (Placed in Library, See No. LT-
1364/59].

STATEMENT SHOWING ACTION TAKEN OR

PROPOSED TO BE TAKEN ON RECOM-

MENDATIONS MADE BY COMMIBSIONER

ror ScrrpuLkp CASTES AND SCHEDULED
Trees

Shri Datar: On behalf of Shrimati
Alva, 1 beg to lay on the Table a
copy of the Statement showing the
action taken or proposed to be taken
on the Recommendations made by the

Matter of Urgent

Public Importance
Commissioner for Scheduled Castes
and Scheduled Tribes, in his Report
for the year 1956-57. [Placed in

Library, See No. LT-1365/59].

12.03 hrs.
PRES:DENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
copies, duly authenticated by the
Secretary of Rajya Sabhs, of the
following four Bills, passed by the
Houses of Parhament during the
current Session, and assented to by
the President, since a report was last
made to the House on the 28rd March,
1958: —

(1) The Delhi Land Reforms
(Amendment) Bill, 1954;

(2) The Workmen’s Compensation
(Amendment) Bill, 1959;

(3) The Delhi Panchayat Raj
{Amendment) Bill, 1959; and

(4) The Parliament (Prevention
of Disqualification) Bill, 1959,

————

12.03§ hrs,

ESTIMATES COMMITTEE
ForTy-NINTH REPORT

-

Shri B. G. Mehta (Gohilwad): I beg
to present the Forty-ninth Report of
the Estimates Committee on the Min-
1stry of Finanee-‘Organisation of the
Department of Revenue—Central
Board of Revenue'.

12.04 hys.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

AccmEnT 10 CocHIN ExprEss AT ERODE
oN 16ra Arrm, 1859

Shri Hem Barua (Gauhati): Under
rule 197, I beg to call the attention of
the Minister of Railways to the
following matter of urgent public
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[Shri Hem Barua]

importance and I request that he may
make a statement thereon:—

“Accident to the Cochin Express
at Erode Junction on the 16th
April, 1959, resulting in injuries
touveralpeople"

The Deputy Minister of Rallways
(Shrr B. V. Ramaswamy): I regret to
inform the House of the unfortunate
accident to No. 18 Down Madras-
Cochin Express, which took place at
Erode station of the Olavakkot Divi-
sion of the Southern Railway in the
early hours of 16th April, 1959.

The Madras-Cochin Harbour Kx-
press arrived at [Erode station at
400 hours. When the train was about
to start from platform No. 3 of the
station, the outgoing engine, booked
to wark No. 1 Down Madras-Manga-
lore Mail, ex-Erode to Shoranur, while
being berthed on the same line, be-
hind the Express train bumped into
its rear. As a result of the impact,
48 persons including five railway
employees received injuries. Inftially,
four injured persons were suspected
to have received grievous injuries, but
subsequent examination revealed that
only one of them, namely a lady
passenger, had sustained grievous in-
juries. Except five of the injured
persons, all others were allowed to
continue their journey, after bhaving
been rendered necessary medical aid,
by the same train, namely the
Madras-Cochin Express which left
Erode after a detention of 5 hours.
Even the lady passenger, who had
received grievous injuries was allow-
ed to continue her journey on account
of her insjstence. The Railway Ad-
ministration, however, deputed two
Asgistant Surgeons to look after her
injuries during the journey up to
Coimbatore, her home-town.

Five injured persons with minor in-
jurles were admitted in the Erode
Railway Hospita] on 16th April, 1989,
Two of them were discharged on the
same night and the remaining three
were removed to Podanur Railway
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Hospital for further medical examina-
tion. They have also since been dls-

-gratic payment of Rs. 100/-
been made to a lady passenger
who had sustained minor injuries.

The Government Inspector of Rail-
ways, ‘Bangalore, commenced his
enquiry at Erode on 17th April, 1959
and concluded it on 18th April, 1959,
His report is awaited.

Bhri Tangamani (Madurai): On a
point of clarification. In his state-
ment, the Deputy Minister has stated
that there was & spare engine stand-
ing. I would like to know whether
this engine was scheduled for the
train which was to arrive forty
minutes later, namely the Madras-
Mangalore Mail.

Shri 8. V. Ramaswamy: It is not a
spare engine. ...

Shri T. B. Vittal Rao (Khammam):
Before the hon. Minister answers, may
I also ask one Question? I thought
that this information would have been
included in the statement I want to
know whether the interlocking appa-
ratus at the station was the electric
track circuit or not.

.lll.ﬂ B. V. Ramaswamy: Thig inter-
locking is electric circuit. This is the
normal procedure. But unusually,
this engine has come and bumped into
the rear of another train which was
moving.

Shri Taagamani: My point has not
been answered. If this train was gche-
duled to arrive forty minutes la
would like to know why
cular engine was station

Shri 8. V. Ramaswamy: is
normal procedure to bring
on the line earlier to the arrival of

mlymmmm Mail
may be warked by this engine. This
i the normal procedure. The u.ausual
thing is the bumping into the rear of
the train.

E’gg

]

it

= i
4
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—————
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13.07 hrs.
DEMANDS FOR GRANTSt-—contd.
Mmvistay or Foeaxce contd.

Mr. Speaker: The House will now
resume discussion on the Demands for
Grants relating to the Ministry of
Finance. Out of 8 hours allotted for
these Demands, 2 hours and 10
minutes now remain.

How long would the hon. Minister
take?

The Minister of Finance (Shri
Morarjl Desal): About one hour.

Mr, Speaker: So, I shall call him at
1-18 ».ma. After that, the cut motions
will be disposed of, and the Demands
put to vote.

Shri Chandak may continue his
speech now.

Shri Khadllka;y (Ahmednagar): On
a point of order. We are discussing
the Demands for Grants relating to
the Ministry of Finance and the Min.
istry of Planning. So, far as the
Planning Minister is concerned, um-
fortunately, he has not been present
in the House. Would you kindly ask
the Minister concerned to show a
little more courtesy and respect to the
House, because we are discussing the
Demands for Grants relating to two
Ministries? On the former occasion,
you had given a ruling to that effect.

Mr. Speaker: I did not follow the
hon. Member fully.

Shrl Khadilkar: We are discussing
the Demands for Grants relating to
two Ministries, namely the Ministry
of Finance and the Ministry of Plan-
ning. Throughout the discussion, the
Minister of Planning has not been
here, nor does it seem from the posi-
tion now that he is going to reply at
all.

Mr. Speaker: He may or may not
reply. I cannot force him to do so.
I can only request the hon. Ministers
to continue to be present here. I can-
not ask the planners to be here.

Demands  CHAITRA 30, 1881 (SAKA)
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Shri Morar§i Desai: May I say that
I em also a Member of the Planning
Commission, and, therefore, I can
also reply? Moreover, my hon. friend
is also here. Therefore, both of us
are here. 1 do not know why it is

said that they are not represented
here,

8hri Nath Pai (Rajapur): It is not
the Planning Commission’s Derhands
that we are discussing but it is the

Planning Ministry’s Demands which
we are discussing.

Bhri Surendranath Dwivedy
(Kendrapara): The Chairman of the
Planning Commission is also present
here. But we want the Minister con-
cerned to be present.

Mr. Bpeaker: Ax far as possible, all
hon. Ministers, the Demands relating
to whose Ministries come up for dis-
cussion, will kindly participate in the
discussion or at any rate be present
in the House.

@t tew (fgrny) : a@dl
oy WPEw, W AT WA A
cwtfert ¥ oY femmoew grow ¥ s
3 foarag ov & @t I oF wg

WA

aget A @ 7 ¢ B gy W
> T § O a1 I &
mar 47 f§ IW HIRA TS w1 9a
a1y R ST 4T 9T gNT g
oo § wrUTHi ¥ IO W AW &
T T W TR W 9| I A
X T TR T ATy Y W ¢ e gl
g &t faety et Qv & g few
wer & iy @it 1 AfeT g T €
fe gt far oot & o R @
fafy vz & 1 o 28 & @

tMoved with the reccmmandation of the Presicent.
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{ar stve]
MRTET B T W 2wd & AN W w1 w dorew aft § 1 S g ot aw
& for € oo o # 1 W § 1 @w- trfrafad@ay ot r Q@
#z & oy wge a1t wfew dfew @ g & 5 ¥ wfinwta &1 oY sodt o K
gt w2 & | 70 fa ¥ oo - # aff agwr & atc ool farorsft &y
fere ®Y woaa w17 & fod o fied gt ¢ o1 Y Y & 9o & Www @ wfey
¥ o v gdyw N Qv ar, IER faady § wfohem & o & o §
AT Y T $ A oft Py oy mé AT o sfrerr faroreft il & e
i ag AT RIFAT T & Far @ g1 ¥ wwe § fe @it &
i T F o gAr W E S @ Ffe @At S Seed
¥ arg & 719 gk frer oot wgven € ¢ ST TR e

7 AR ATHT FAX FIA TS §
e #7 ff A g@ w1 fer &
g iR ser i e ofe-
aro # 47 @ & ) e AN Ew &
f wrca™ o W g 3 off Shww
@ T § W A € o § o
oAt Y gfr § W arET g9 7w oy
2 X gl Qe I fe erfaw o
wrnfaw gl & 3fiw ¥ aga o
wF § WX 39 U1 oF 3 2N 2,
o A PN W FW AT q@q | 1H
TH F F2g AH A 2 o

aAfsT 9% a9 & 99 13 O
ad o § o= W g s 9
wifgd | T QT gurd g8 g @
¢ o1 fafea 2@ g o % QU &
¥ W a1 R § T wE a_g
¢ | SfeT o7 aw ¥ ¥ IWRT 7
T §, AT IrE AgY W &
WX ag g1 At # fr & & gur
w1 gfee ¥ sraw dwandfa g F @ q¢
wTor A fear @y 971 ) e ad § o
I fear ot v ar | AfET =1 E
¢ fr grT & w1 ST W AR @
¥ aX @y N A o @ , o
i qraR srdew WY 7% TF wraw feg
o @& ¥R W aw W oft v gw
gfic ¥ <& o ag g 97 aw § f
W g8 T § g & o aey

WA T ¥ 9w w9 frmrmar § )
ag %% A § 5 oy Aveww o
@ o wgfd sthew @ o
0 ¢, Ig gl & oF wifewros
qfada faar @ 1 afer ot aw &7
e & W we i &, o droem
¥ WY WAy §G W gl & gwr
& Sfe ag ww o g ¢ fs g
v #fv & yamew q A o fasgw
T & T & 1 T gG FO
gt # 7 7 ¢, FW T XD o
T T AR iy ok a w gy
T fEm mar W §g awEr oft
giey € § Afer % wfafom 2wl
o gure & forg for et oY wraeaswan
b, 3 aga & v g€ § Wi IW Wre
A 7% fr W™ § 1 o s s
AT F1 T B ¥ w7 Fw iy
¢, i ey ) ¢ Aew @ g wgd
<, 91 gTT 9299 97 ¥ & o gl
w1 T § aww &, oF  wfeerd
afcrd agt o &t o P A gl 4
gy ama fafaarz &

# wd v g § e gy weh
gt ama & 6 w1 9 o qreer S
&, dfe o ow oY W A ¥ g
sreat A gvft &, faorel Jwwf
A gk arht & AW aw uw W
IO T &Y w1 T s
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& wear § 1 oft o wRwd A &
WTR-8TY GYA-GEY qroareY o\ A
wfws s fegr oy g, wow s
feqr ar g @ W A araTH A
it wggm W o1 & &, e
g, ux & 7 gf et | Wy oW P
W% § w8 gu &, A% a%e gETt WmEA
A gror | el & ug afY off & faa-
g% qréA wr wgn ¢ e oafx &A@
% JQTET P11 §—A WEAT W19-
@ g, 7% fafaamz &, wife gard ardy
rord & ¥ Iy a7 fniw FEh 2
W @ A W A JET A qa
729 W wfww & wiws v g WAt
& 7TeE ¥ wfgg o e fF g
®Y GUTA ¥ Hfery A o nfg@ ww
aa-adr O fearf ¥ & & s
srefagar & ot wfgg « w@t wgi
TP Y, WY AT-4T qw oy . dfea
w o A arwlw R aw
AW ¥ e ¢ s s qiw | o
AN FE A F WIS AT AL A |
wren ¢ e gt fag @t gt aie
TE G WY WA 1 Agr-IgT L AEE
T &7 O A g wwA ¢, A
UTATIHAT ¥ AT ¥ ¢ s A &2
Ny A ghaarggw aaf a1 awan
¢, Tk wrg afs 3T &N w® e
fre &%, wgi ot W aw W
qgwTar A o1 §EW g 1 ¥W A &
ager g fe a8 fearg gl
Y AE W § 77 warE frmy 9w

W ooy ¥ ay d faosly o
R wTAEear § ) gae faere dar
g€ & | fee ot dgal F et @
v g A g ot § a agt
o< faarefy ¥ agar wfire i &1 it
fawefy s &y gt §, SEH ¥ daw
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g : wfawe faosfy ticios & s &
it & 1 & fragw w@T AEar §
fo w =@ wfgfaem & s oW
aga R fear ong W o= ¥ o
gl # o gt ol g ST o
i IR & AT w1 o gy e
sy fow & aa ¥ wfes smawear

L4

& & or el a@ A O
# W % @ gEEE FE AT
g 9 77 7z ¥ fr ot Fraral ot o9
¥ IwTE F HAAT WA A B G
& ot ot 7Y fyoar | T aw & &
s fafmdt A foe & e g,
I wrw gt fe we g foad
= 7wt & ¥ 9fd = w0
Fo—3Y FUT To HIW TH & WIT 3
AT To W& TH FA—A sqaear #y
g1 W A awd § fs gy feaelr
&7 gaeqT § 1 ¥W & feawi # oy
* faear & ag wwoframor & (year @
AT 7 oY &Y 7 Frry 7@ FC AR
o g & frew & fs gw Wi wfew
o7 fear I 1 3o YA, WA AF &
fad 3= w3t %o ¥ syaear it wf 4,
W oAy ¥ fod amw & F0% Fo MY
saeqT ok ¥ W @ a9 @0
I ag s I W ATATA §
tfiweafae ® O % fasanr § g
food % § @ 33 T@= s w fan
arar 8, &fem ool & gro § 2y
AT M I W & AT Lo UHE
A OEAT g ) X Wy ¥ fam
fe @ &t N W TN A
fear omw 1

Y Y YW WY ¥ W@ T
fe oferewfvee 1 sz 5@ & faa
a9 ® W fr wew e wifgd o
forw et § T N R FAE
fat ww & Efigaa s sREeA
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[sr wive]
s fiear § ot weg ¥ ARrwewfore
N W @ ¥ fad ow ofevece
wAN wTeRT A Fraw fewr oy )
Fag g AgT % WXE
TR S ORGT Xfwd T Yo
FOX o YR ST 1 XW Yo 50T
go ¥ ¥ Yo T@AR M I T
fewfcdie & (e s awn g dfew
A AT A Yo TR R R A @ &
& o T Y W LT B
WERTE B, [ wH AW el
o WA v ¥ e
AT N PEE AT IFTE | T
Tt &0 § feum g R s dn

¥ wre & ag At fraew d fe s
& T feesh oy WY g T @
AT Y, 8w w1 grofan & o
R v AT A @R
gt T A o Y aft o e
A fF QAT 1 1 W Ay Ay W)
WER iy MR R WL
ww fewie T g 4, T W @
WA N wwe g 9w § 57 W
w1 qgEl € feafa
T gurR & fod gw 7% a5 gi2-ge
wrufir ¥ wfes 1 wEn av 7%
g o g gud it ¥
€T T WTEHT T AT B wAE w7AT §
fis oY @ & w7 ¥R 1@ Wt
art feam o 2gre F A AT T aT et
wrefaal w1 ®w ff fadm, wré
st ww A fasa At o e
R W & & Fre-aw aw T IT €
g gk At aff § 1 ¥ e
wrw § fie g2 ot A< 30T wui ¥
wrT wgw w9 g1 ey T § iew acs
afew w7 faar o wnifgd + gwifs
™ @ IO et & o §, dfer
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wx wr gg T 7 g aw e gt
oY et fir oY grerer ot qwc a1

T oy ¥ O Wi P § | 2o
foarf o & sy gAT AR
TS JR ¥T IIT YW | TG WG A
w2y § fore w1 Wy ¢ AT, o T,
Retwifw iowur fevmd
WX gfee wfae § fom o orerht
Ao aarg € 0 S ofr pvy B
wETe AT T o § 1 3y
T @Y ¥ € e oy wmR
qrq aTe agt Ivwed wft § | vw e
NIe & fod goer Y @y § Sfew oyt
77 feefar v § @ W9 wWR wes
# 1 weq SR ¥ T WY ¢ Y
FaAr gty 37 & i ¢ g w2
gr & wu e @ {5
arferat &, g8 0T F, g W F,
g A § ) WA A | WA
TR 42 U § | WG AT
wraed § s eiwed M ow qEL A
oo=—300 ﬂﬁ‘{' ¥Yoo—~Yoo HIH {T 'CE
ot T e F @, o sy
W § @ @Y dufafwdes W
FIOATT f6w aXg & v gRm 1 &R
arfedo ®t % o g & & fag
g A &, A ¥ AAY §, AT o
WATY § | WE WA ORI A T ATY,
2 a7, ¥t A< 9w { faerg W §
fr 3% #feze v & fad ww &
wex faerft wifgd | fom g @ Wiy
o ey wify af ot oft
Y &g ¥ svarer sy Tronerl afh
2 o oI ¥ iy W R ¥
gowrfaat ot  ser & af 1w
g ¢ s oo wlw & W W
goere sty off & ww fe qEQ
Tt ® aari & fad fox off W
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Fwrr @t vk? & s v wEw
fir weg SR o Y A Wiy = § )
woq AW FORT W dfqrw g
P At gf § 1 3@ o
1Y FAF To WY WAy §, AfeT ag I
qoaff s ar ot 1 9w b A
g F wrarer qrowT v o€ O Fx
w1 vt B oy § e ag @ e
e & oo s & fad, oS
B GERE w7 ¥ ey &R & fad
g ATT W |

X & a9-areet FAT To ¥ A
s ez e T &, a3
WET AT 4T, 1YY FAT Fo X WY WX
F fasr 9T Yo 0T To IT { WY
TORTT Y ST 0T 1 TV &Y w9
fer qr w¢ g & Afer W ag o
w § i 9 oY A1 X et Gl
Ty & fad sfr af fow ofoner F
ey freen wifed wg ) e @ 0
¥ fadza s fie aft (v $QF %o
Y giw a¢ 7 iz oy A g ad ¥ fed
WKW o qrT | WA wW g
A 7 E AT {Y AT N3G W O ey
@ wfgd

vaE gk far off wars dgar
3wy w1 & oo Nw § 0 W
¢ 0 fir a1 @ & wrew w1 g
feear &1 ag &y wig arR &Y € fe asy
ww § W qrefedw § agi -
wret ® wga @ gwfe §, & &
T § Y vdw TR ¥ gfe i
gt afex 39 A A w3 ¥R
Mo iy B xR
tragn o | ¥ W @ ¥ AT
wfew s ¥t wifgd

& Y wry AR § s wyt gy
o gy oo § 1 W AR
61 LE.D.—4.
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AT afza} & A § F @43 HF
ARSI R A Sl S
et & @R e § 1 qg gl
et gvg wftt § 1 aft @@ Wi
w fomw femr s oY & awee §
fe o% W ar agl 9 39 WAy @@
qedft ¢ T gEd o o agh oA
8 39 ¥ St oy w7 gwdt & amg fray
S ST s § A A T awAT ¢ 1
W 9T A#t =g g § R
wfgd |

W OF A A A W R A
daw & qoaey § QAT AT § 19X A
¥ wra et § e gl dew S o
ofr A § e g Q% W, R W
oY G W worT ew S ETT STaT
b mRfaR N ERadfe
WG TR AT
fraw ¢ fe oft ot =il F o &1
et ¥ v @Y, O ¥ Iww
gz & §, K fe g 7 T, g,
wvg wifs g5 9t & evew § fem
¢ & W ¥ gy & v W g
R asi | darufus fawr s
t o Y g2 9 sty § awr
7 wiw T 8 fovwd Wt § @
ferrd ey asr §1 O W
Y@ It agE R awaT
T W S W W e
f v w1 ¥ ag gfvent dew dew AT
g IAR: T §, @
TH B S qraar At 9 Y SgEr
wET £

F QF AT %Y QYT UTTRT S
wrelia o7 WA E o« W X
2w fis o A ww § A qar WA
5 o e Al F (00 w03 A
Ak &, e ¥ oI ¥



[sfr wtux]
# ey & few (@ & & § dwer voc
wOT R w1 ITA gur § wehy v
vos Q¥ w2 gy gg € W
sisR R et et S vy F
fr wrgframer oo gar § 0 TR
e e dfieiizy W o Foe & o
iy urt fr @ i e wiz T o
¥ ay wf o g o ey g e
sfe ot &t w1 gfeemedeT ot
W, &wa 9T dar I § aoff
W W W O O R A
FOF aTET ¥ ST A § gad ¥ S
vie w¥ R iAoy gu Wi vy
wOT TR i ww & a7 o, feR
wrer ¥ oy F o g OR e F SN
T Q & o Y ag wvar wagfeaTees Ty
g i1 enfer v wreor § @O
wg warqfeany A g g ? Fod
wor wpen § e forw wwr & frg o
war ol oft &ww 9T IRET I
ot v § o fam oy & o
wize #r fd oy 05 T ol ¥
g ¥ W vy Gt § O T O
vt gfearew aft § weaw )

™ wR ¥ 517 # ¢ fentgw
arkz w3 g W) A oft #F aurd ¥
£ ! A wsaw wgRg, Wt AN
R A ¥ fag a= 0% fae fad sad
forg st sAw AR
Shri Barman (Cooch-Bihar—Reserv-
ed—Sch. Castes): Mr. Speaker, Sir, a
Mttle over a decade has now passed
since independence. Looking at the
performance of the Government of
Indla, the nation is confident that at
Jesst in one sector, 1 mean the in-
dustrial sector, this Government has
Iaid the foundations on solid rock.
We have now established our steel
production plants, explored mines

and oils, installed electrical plants
and are going to instal big and small

g g
{:Ea
|
1H
1

thFeg
:

-

which it could have done. 1 am
making this remark simply on su
position; but, I want to base my
marks on certain facts. 1 would

75

:

3 of the Report, it s said that:

“The cultivators are increasing-
ly becoming fertilizer-conscious
and the demangd is in exceszs of
supply. The consumption of nitro-
genous fertilizers has, therefore,
to be necessarily restricted and
during I1953-50 the actual con-
sumption, in terms of sulphate
of ammonia, is expected to be
about 0 lakh tons. The demand
for 1958-60 comes to aBout 188
Iskh tong in terms of sulphate of
ammonia. Owing to the difficult
foreign exchange position, it may
be possible, according to the
present indication, to meet only
50 per cent of the demand”

Sir, these remarks in the Agricul-
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the loans and other sorts of assistance,
we find that by the year 18598-60, the
country will be incurring a loan to
the extent of more than Rs. 600 crores
or Rs. 700 crores.

Even in the year 19059-60, we are in
need of more than Rs. 300 crores of
external foreign assistance. 1 do not
know what the foreign assistance in-
volved in procuring from outside the
extra 9 lakh tons of sulphate of am-
monia, which is needed for the agri-
cultural sector, would be. From this,
1 am constrained to observe that the
Finance Ministry has not given that
much bmportance to food production
in the country ag it has done in the
case of industrial development.

We find that this country is deficit
in food year after year and the Minis-
try bas to imcur a loan on account
of food imports. It may be under
PL 480; but that is after all a loan and
every year, on an average, about 3
million tons of foodgrains are being
imported into thiz country.

When we make & comparison of the
expenditure that is involved in im-
porting foodgraing with the expendi-
ture that is invelved in importing sul-
phate of ammonia and other chemical
manure that is needed by the coun-
try, we will find, taking statistics, that
we are acting in a miserly way in the
matter of thiz fertilizer import and
that we are too much liberal in our
food imports.

For that also, 1 would like to cite
some figures which I have got from a
publication of the West Bengal Min-
istry. In the year 1957-58, when the
results of crop competition were out,
we got these figures. In the year
1957-58, in an acre of land, about
7432 mds. of paddy was produced,
though the average yield of the State
was 16:11 mds, only. In terms
of percentage it is 460 per
cent. The chemical manure invalved
is one maund and twenty seers. Of
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course there are other manures pro-
duced within the country, green
manure and other things. But so far
as sulphate of ammonia is concerned,
the particular subject which I have
touched, we find that the application
of 1} maunds of this manure has in-
creased the yield by 460 per cent. As
regards wheat in the same province
in 1957-58 the average yield per acre
was 6.33 maunds. By a similar pro-
cess the yield has been increased to
33.20 maunds—3500 per cent. Taking
the average food production In our
«ountry at 65 million tons, and com-
paring it with the maximum import
figure of 3.5 million tons we find that
the food deficit of our country is about
five or six per cent. Now, we should
ponder whether we are not doing our
part in increasing our food production
in the country. We find that we can in-
crease it by several times as I have
already explained. Our overall deficit
for the whole of India is only five or
six per cent. Therefore, I want to say
that i1n this respect, (n making our
country selt-sufficient in food, that
amount of attention which requires to
be paid, has not been paid.

In the year 1951, we imported food-
grains from the United States to the
value of about Rs. 98 crores. For that
we could not pay the instalments
that fell due and we have deferred
the payment of some instalments.
Simply for that loan alone, we shall
have to exert ourselves till the year
1998, 1 think, or somewhere near-
about that. Apart from that {here
are many subsequent loans on account
of food. It is my submission that in
a vital matter like food, the Ministry
has not done what it should have done
or could have done. 1t is not simply
a question of income or expenditure.
On the incresse of food production
depends largely the fate of our agri-
cultural population or the rural popu-
lation. Seventy per cent of India’s
population is dependent on agricul-
ture. Until and unless the Govern-
ment makes serious attempts to in-
crease food production which is the
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only economy so far as the agricul-
tural population is concerned, this
large population of our country will
remain in a straitened condition so far
as the economy is concerned, Their
improvement or development is de-
pendent upon the production of food
and if we neglect this sector of our
economy and be satisfied with import-
ing food from outside, it is not good
By selling our industrial products, we
may be in a position to import food
from outside without any Joan but the
fact remaing that the large population
inhabiting this country will remain in
a straitened condition. It has been
once said by the Earl of Listowell, the
last Sec¢retary of State for India, when
he observed our development plans,
that India is under the greatest ex-
periment so far as democratic social-
ism is concerned. The success or
failure of this democratic process will
depend largely upon the rural popu-
lation being satisfled with the process
and if we neglect food production in
our rural areag we are at the same
time neglecting the psychology of the
masses that inhabit the rural area, We
are quite convinced that we require
at the same time industrial develop-
ment; we realise that our resources
are meagre. But at the same time, we
ghould realise that the psychology of
the vast masses of India depends on
how this agriculture sector remains
and works and it is on them that the
success or fallure of our democratic
principle remains. In the name of the
rural sector, I would appeal to the
Government that it should not neglect
this agricultural sector any more. 1
do not know what is the amount in-
volved in indenting the chemical
manure and I do not know whether
we should always be indenting this
vital necessity of the agricultural see-
tor from outside. We have launched
upon so many big schemes and we are
spending so much on our stee] plants.
Could we not, instead of making three
stee] plants, cut down one steel plant
and with that amount install so many
Sindries throughout the length and
breadth of cur country and make this
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country self-sufficient so far as chemi-
cal manure is concerned? These are
points that exercise our minds and
we are very much concerned that the
Government is not doing its bit so far
as the rural area and the increase of
our agricultural economy is con-
cerned. I appeal to the Government
to consider this matter serioualy.

ot feqrew fog  (vrowgR) :
s wERE, W wae W fenivw
@ sl &1 dfed for § ofie u
gk fae 7w wfedr dfc 9
o W1 Jer< it WK W A st
# wvor forr Ay WY g Sfaey TRa
ITE! T FR W W qE A
w1 q8 s § fe gt ey 0l
R g frare At w3 W e
& wfwwae waeg) 3 oyt 9T 9g WA
g1t ¥ fr g @1 sqaEml WR TR
Iaw 9T A¥ & gwr "wErd W
IO § ITE TEEA AT FTHIL W
o § oz gafag o qoe & sl
q¢ #wq sy & ag S ) ¢ Wi
ot wEl § S R ¥ W iw
Y geT 47 A A o E Sl
T R © WA e g R e
T 28YR ¥ M1 € v w1 Afer
@ qEIE G WL F A F @
o AEEd (TR X A fe A
¥ worelt § X T fo AR R HT FHFR
v o o Y ¥ | ooy et el
3 e sqwaay wy sfoawrag dr g fe
¥ I gt fs wo wredY qT fawe
TR F@ W IET F & w@ g
W1 78 IO wgt fF Qoo wyEdy 9T
fawe o *@ gf Wi agt gro & W
Y §Y, ¥ W2 sqawry AR Ay Afe
v sfioarer w1 ¥k A fagry @ TR
et oF v ¥ forg v ferar o
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W oA § § WY 6T W
e fewmy W § fe g 2w
48

AR e wa wd & fad o Tt =
gury faar § fe woae werd faolt &
WHTIT WTY &Y B §waT § fF W we %3
¥ fawet ¥ w7 Wi ot g2 ge
TETX wTaRT A fr o g ¥ vy §
T4 B A faoehy § wond AR 1 A
g 1 o fe o gt aenl
gt & 1 xafed o 3 aw o faa
TR ¥ ¥ R qgsum
2% 2 forr 9% i g 2w 7 WA T
7g o s g€ ave § fw s ey &
&% ¥ ufyr swar &4 1 19 32 N
§ @ AR rount ¥ §, @
Fumy F ) 3

wifan e X s T §
w § ug warr § fe wq et AW
TR AW F AIWY A IRy | FOE
Yo W §Y WRATT | [ /07 7 w0
fRienwpamg L W
¥ 5T® gg oY dwrd WY arr af
wT Ot § 7 WY W i 3R # ST
felt 7 & ot oy @2 o1 & § WA
dod Wy O TTETT O T A G
W g T ¥ WY A T ww
g o g derd Y weenr vl
o aff @ wely | 39 G2 saEmy ot
ot vy w semE T wigd AW
feameft iR i igR W
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SYETE 35T g wTET ¥ e g
Wy st qEwdt Y wror ag w0
oty W &€ a ool 3@ &
wRT $ T F @ ¢ 3 e d o
frrrsr xR e ar
om mifad & ag @ & s
T B2 W FY @ FARN F gwrtaSs
st &Y aYe o fear a Awan § e
IR TT A T A 2 ¥ | W W
Tz Aty Mg | W q fe st
Tra AT A It § IW w7 A Yo
g sfawa § o fs  geard w1 W
10,34 T & 1 QAT T ¥, ¥ T w7 /AR
AR W ag 4 W@ fo W R W
&aw meardy g W faar g A geard
IR AT A€ AW 6RX qg SERY
& Tt Wik 1 IwT anlt A g
QY T8 A AT WIEHT BT EY AT |
wied A qum ag § & @ seard
#F N A AT 70wt gw FAE,
X Wt A A ¥ v @ § WK
£g WA &7 T T WO F 476 FH
4+t T § o fom Y fF ok gt
W whw vl T R Toae
T 31w g Ewrd Y W
oY fs wewx gra S Sy @ w R
W 47 ¥ v A § W gy el
& g § § 39 O ug I S 7 ar
3% waw F ff wr gwar § 3w @
vl 9 0 fR o AN wAT 4Ty
O T A% i afle ¥ weard TR
& TR 7g dwmam I T
WX I 9T T S A e wied
wTx ¥ & faer ift o1 awe fenw
9T A AR B1R AT § g IeiE
e d wrard sowm W W oW
TRY¥TaN TR R AR ¥
W} ¥y whiw &1 § wowr faddt ¢
w, dmpEr et Bt am o g
I W W F T w aoft S
w0 W w3 o S ¥
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[t Fegrem Tag)
wurifew ma w1 oy @ faed
wrwT § | q@ IR § fie arelra fee
WY TET vt e d v ¥ wRto
¥ T aw @ Ay et & W
i wRwhwaw ¥w
gurr w4

8 aTs R} ww w7 = fewrEw
g § g e qF § 9 ay
t e ad oiT g & wrrT W gy,
wrigs fagwar & g L aR oy o
WEATTAT § S6 %7 FTH T WF AT
w{ feT A *F 3@ & q19 g T
yan § e g ow faan & gl ag w-
T EY gU & W o Y R Rt a3
afs w9 IF @t Wiy W Hrenfat
¥ ity wr fear ¥t 1w R a3
Jadt aft s awd ww B frenfat
wr T w3 oy ) spfea e wei
dfal 9 qg 7 2w N e @Y
wife fafre vl & st 3 gfew
& gl 3 O W ged § 9 AW
frevt A @ 1o > a3
a® foefy dgaml ) @ oF FF F
sgEedT & @ g ST Wi W R
aget Wi sl e R ifa
# 3¢ ®T qg  wiefawe 31 ¥ ¥
Fevmw | oy g e g 2w
TR s w3 I § Bfew arx w2
o ug ¢ & W A ¥ Iwh, Ow-
& o A T g

w9 gt W e wn @ § gt
g o fowwt st ofr v 2w
wir ffud fom & fe wER T Ow
¥ t wmr fwadn & g
foegr o o I ¥ wfa
Y QA Tew ¥ wiw o
Sty I & fordt sy wx € onfs fmiy
wen 7¢ s Wit 7 f o€ frem
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T 9T g o sftw b foerd
# qf | wy wwr Fawsy Y oegr
T F I & o o s oY sower
w3 gt s Ty TN JT MW FTEF ool
ot ol Wi & R0 & O o] aTa-
for *r wifer o w3 4

TICAY # CF g ¥7 6 §S WINH
woy gwr & ongt o fir W W g
mm««mmﬁtm
& w7 9y et wAry amy gwr § o
agr *Y Eed W y@X gu Ak T
w Y wwert s gt A e Frera
w0r &\ w9 I A AW S E g
wIfe R g, gL GEAn ey
gt & o agt a7 amr awft wfz dar
%< & §o5 afwfode a1 gg § o 7
& w7 T Y 1 ¥ O avg Arafos
*r wife sfraw zreT < @ § 1 e
0 aow foedht o fs wraad o
QAN § At 2w ¥ IAA § W w
wifent o fremmt ¥ saz @R
w# fear 2t | ag @@ ot o7 faag §
f& g 7w af ¥ wiew g @y
&7 #1 wd 3feT g 37 N e A
wqaeqr Ag) $ T a% | F Tngar g g
W W fiagEs g 2 W
I % wrf i sqaew w0

7 2w @ ¥ e gt oF s pm
¥ i gl Tl et sy At gf
¢ azt 3w w1 ag ot ot o ol faw
T ofew o g o @ § oo
Tl v FafaedY 3 gy fi ag wrede
W wt et Ao g € 59
ey w5 ¥ A § ) oW dwd
€ fs ooy M oo W
wrreet o sfy fm agfr dfr wr ofr 4
qg wgr AT § e fefr darw Qo qT R0
forr Sdror & e 7 g Bl w
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q 9w 2w A8 fe fawenr gew, R e d g Ao v o
vz grew dud f o @ ¢ o e fer & ar gt 93X ¥ e Frw e
wrd fiew firer & Ao @ Qifor ' o WX feox g W afat & W
B i wgr A N & wwoh @n @ R s WK e @
age wyely o ofy § o gl R § & Ay T ol | T At e
Ty v § o rOw g R e el gt 8 Fwitaw s T
fscrfrfR e @ ™ aR W T gt o

AT At F W W T A Y a0el

Ao & o ¢ gl & oo
a1 rofed oy W A IR

T e |

v gm @ IR} T RS
T wrnfaa fagr 7 ot xF gRew |
TRz w1 s fearn wme g
Ttz 3 A qre fear ot fe g e
2en w6 arfe fafesrd fawrer fan
| T wegarE wedfy §, WAy
wody &, Bfer o 37 ¥ w4 € F
qfo s w1 o wmar @ A @
oY W w3 € e ®
O ST qE g W A A QR
¥few w1 9@ fear & 39 wxw ST
Wy ? v T 1 ol o e faey
fie v fafreet amgw & Y ot aomdt
¢ ag @ft 1wy fafres awe &
& Prerelt § e Y e e afd
I N & A fear @ ot w®
FoerC ¥ ford ey &0dd | e wr
% T4 & "eEe A fed 1@ ot wg
TART 8T ¥ e a1 ol
7w et g A ®1 AT 3= TR 7A@
L CRER R E AR FR R ]
%3 § Fe v feaml ¥ w2 o e
¢ o &R & FTreTe wYAr e
wrare F W € ) gy S W R
¢ % 300 o7 Yoo A MY T Gy WY
§ v Wt edeR Ty At & 1 wgrew
ol wlirad ) vz wgd € o 1 v e
ST | wfw Ay Qe d
f wmrerc w1 e AW T ¥

T ATE wN W 822 m W\
e & 1 g AR W A
widsmra i um S ow
door W & sy ff I & 6w
1 & 7 wR 1 Ay A qw d77 g
SR ¥ F1 T o1 5 forw &
vy gt § evetd o
THZTF ¥ e v N amr €
afe ax s Agm R A feaw @
NI FaITmRI|IE RN @
acg ufww T frer &% | 3w g v
A% wr] T guT | g 2w § e Rt
& rhd ¥ wrw # fad @
grMam s & [ g
Lt

a3 % 7 fow W A 13 WA
/T a% GFA AT A WA WA WEEAR
FRar g gm wT A 1R & {5 &9
T TF g T & 1 Ay 9w gl
AT § ATt § A I &7 Ay e aaw
diard A Mm@ I
WY 7 WA ¥ Wiy frfe fear @
Wi 39 9 AWH FT AT SR AN
& o ¥ a fe aga 3w
AT T § | T TS R T A0 ET AT
A fafowr s oY g ARX <&
WRAAT | WAS FT ATY AT W9 J

‘fftvar feqrar A ag (s ¥ e

AT A% AT 4y AfET W ww
Wiy ¥ vomimw fs
ar & Sfer g wr o e A
wr T § 1 W R apdvere st ok e
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[t fagia fag)
st # frerer feay dfer oft oY o™ ¥t fe ey teve-ve #

sqrart fafew & & w0 F www § 4
1 % v & § freredt oY W ot
Ttz W s wifgd | o A
fe gvr W e qyar §
fE o waw ) oonft | ww aE &
W1 ®7 v fewmrT g §

ol 7w um F sy v fe N
Mbgamd & § T 3w
Tl & § | W EW T WTT Y SR
fis 1€ qrer @Y Quy € forg 7 aar &
T AT W | v g W § AT
TR AR TR ww A
mgEgi i g femge F fw X
7, g7 A dwy ) g I woy o
ot @ 1 TE A aear § WS
¥ fag gw g ® awrd A &
wiifs 38 qv Sv aH @ g Hfew
WK 3w @ o @ &1 wft TR
gw (e wEe & FR & Ao
b fs aR =aEw ¥ Iwfa & fod
¥y gy & fod dam am A #X
igwHtarg e 2 e g
T W I3 FUT FT a7 F0IT A G
§ W st mrogw oA ST TR
QI WT I WA & FH ST B
WH AT N wEedr T v
%1 & W w A S oWl
wft g B ad e AT @ 1
T ¥ ¢ s g & w1 Wi | 4

i gg k& foid o g, -
Yz WA Foitd e § i wnk fe o
¥ v foqr o wfgd Afer ol

£ ot 2mer wifgd Wi ow g7 AT
¥z wut ¥ fag wgy & oY gw oA 3w
# WA g @Y W W I AW
| W R w¥ 2R ¥ g W
ard sifew w3 S e A g

. T 7 WS AT §W AT § O °7 w<

v v & e v oo o A .
gem & g0 W qwr dww wen
qE |

wa # wfew ovg 7 9 g
"t wEe & 9y g v wEn fe 1
ot sriflt s fe o R &
|
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% www foy (wrro) o wema
e, A it gk wneAe fafree
a3 wr & § S 6 qrw w0 A
el § | gA Wiz e fafres
gy ¥ g F g ag feam aga
g & 1 gant fafret avge frgemw
¥ ez 12 watfe dfer wr o
o & fad vy o ger wea o
i o ¥ wer W ¥
. wvfr fagrer & & &Y w0y
R w o fggew ¥ @
wfew fear 1 ag At & § fis dor
g fafret sgw & g & g
7% faam g & 1 ofew oY &
AT A A g Y & o W 9
ez o fefew dfam w wedt a@
soifaa Ef * I, I & oAy
gRaarT g ¥

Tg TR A O S
¥fip ag o9 o ¥ S T A ATy
fog o@ ¥ s agw A st oifed
®2 § FqraT Ewe a7 1% A
LEGR I CE £ I E REC IS CE
A T T 22 g A w6
forg & w2z B & TR g @ )

13 hrs.

TN W ¥ QR §Y FAAT
RRATA T T § AwT AN IF AT Y
9 f& amw W g8 wgy Fre,
few wror g e § fi o WO Y
T W™ wEgw s § wife I
R e e wTd & T A
fe 2wy o o { wife A gl
averd § I ¥ fad sqd o e oy
{ ) e o) oo Sww Y Wy Y
o 37 7C wr dew AR @ g ddw
gt om ¥ o oo
T w7@ wfy & ww agy AN gt
Wyl WA WP e &
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TR AT 925 TS W W AT 97 |
A Y FrAr A faear a1 | 9 T
T2 A, T € A7 Aaw N gud
s asaa) #1 IfFd saem a4 A
a1 a9 T I A Tgd A faw
gt | afew @1 og W@ ¢ fw xae
Y AT ¥ I Ay A W INAR
v WA AR § | T A TAAT BT
Y Y &

Ao o & 97 sy yrass
2 Hfea gae s A F@ER A
dar war T 9T W A e o
foaga ax I am fawm 3
WO AR G E | ot ag
¥ W T, T T, A% Wi gl
ol qT S TS I A
IR M awg & off <Y F aga a9
§ 1 3y Frier g & e g gt 2w
W IR § Tma am wfgd fE
T WEHI AT AH | H ¥ q9-aTy
ot Y I wefy e a7 g T WY
39 B g AT Algd, Y 7w I
! TET X AwA | xE feafa § woeh-
o arétor dY wraRr W § W S
w1 wEwTdt § 1 W g uw wieH) wE
w qATeE {1 o
A gTEr AT o7 AT A w= ¥
BT WA § Wi 39 # woreiad
e A AR ™A 1 X® W T A
grr g fe wmar F aft & Wk
saTEe {8

s { xan g { B fafgw
w . gfefET o o oW
& 1 o R F geft @, v o<
Tiwr 7% §, ¥ tfenfae ik @
ww, wiw WX fawT aee ol ¥
faewar & 1 gfere ot fetwe  § fas
rtdvmimR  ww s
wrRyen feqr amar & Wit wfesfal:
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[ e o)
& war e §, o o wgw et W
freeare fear wmar 8, et ST
T g WRAmET A N AT &)
Ffe g @ ¢ e oo, wm A
S aE I A 1 AR Praza
fwar § f o Oy ool v 8, Bfew
snfger wfgear 9w & ot aofen
=1 @Y It ¢ fe o F &R dw
et & o ag A & oar § f

gt T TFATL T A AT W W@

AR RO G Ol
& araraw AT 9T FTEr qOA TAq
o T WX Ay oft fawar & 1 gw
gfeq & ¥R nwme frarddz dwea g
3 ovr agF 1T &, 3few 7 o
ot ardy = =gt @t &

a0 & F T g § e
TR qrTg daT 7T § W gEiRY
T ATAT | WX IA G v g AT
ety FHIgIr AT W WA
Y g€, ar ag varer TqE W F\@ ]
W ¥ SR a% RIW g
Y Ara AT fRTEr § 1§ § 1w
wqq fod qears $a7 %1 §, IfF7 I
qT #1 g & r At g, om y e
wE FIAY 9T AT e 1 T W
g wr fo7 o #sa fear
2, ¥fea g a3 dw T @
2 1 fE @ A fadew fear @, 2T @
g W, FTT W ahg gy
8w a3 &, ¥fw umt w7 w1 fefese
AT I IF 1 EE gvar g, forw &
aaT WY e e g

Ay % =wafaw & geaw
aq Wy g f& & W At
# anE ¥ Wi S aew ger | AW
At & fie gy 8gw i 2 A gw At
# wrdy gl #Y Wi gawr ¥ far )
wawt o 3¢ & f5 wmw @ (3.

¥ Ay oY o §, wafs oq® Wy
oo, toR TT AYEY fiw W 4T

e dvw & wt § o & @ o=
g W § e S pefed
wray ar ¢ fF A WY wew Y,
3w g dad § e v Swr wftsee
aawd § 5 =mard A A §, Wi
¢ o &t gfiw & 9 ¥ wframd A
t, freg syrarfeay Y wy o nfr
o m Tt b St £ X
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¥ foers s dr T & W ATw
w7 fn s wifgy |
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%) U, I W FOIT WK @A N
T fowr g%, amE Ad ¥ sk
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1 & wmar wa § fe ol w9
T e #% o 3 st 56
fe I 1 gy B Wk & Al
THAGT A WG TR 1T FHE adx
& | T TR ¥ |9 & A femwrra Y
AT v §

Mr, Speaker: The hon. Finance
Minister,

Shri Sagandid (Bijapur North'-
Could you allow me speak for a few
minutes?

mll!r. Speaker: Has he not spoken at
?

Bhri Bugandhi: No, Sir.

Mr, Speaker: I will call him during
the discussion of the Finance Bill. I
also want to announce to the hon.
Members of the House that those who
have not spoken at all so far—in the
discussion of the President’s Address
or in the general discussion of the
budget or the railway budget or in
the course of the discussion on De-
mands for Grants—may send chits to
me and I will give them, as far as
possible, preference over others in the
Finance BIilL

cisms and suggestions are made chroni-
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a question is raised I must try to give
the point of view of the Government,

I shall stert first with my hon.
friend from the Communist party,
Shri Prabhat Kar. He said that there
is no system in the taxation policy or
there is no planning in the taxalion
policy of this Government and that
taxation depends upon the whims of
every succeeding TFinance Minister.
He gave two reasons for it as I could
understand from his whole speech.
One was the capital gains tax and the
other was the wealth tax and (he
excess dividends tax. I do not think
he gave any other reason except these
two for making a sweeping criticism
that taxation is changed according to
the whims of every Finance Minister.

Shri Prabhat Ear (Hooghly): The
limit of the tax base was also given.

Shri Morar}i Desai: I ggree. I stand
corrected. Well, in the matter of the
capital gains tax, it was introduced
first in 1046 and given up again in
1954 or thereabouts. It was given up
because the prices of properties went
down and were going down. There
was no point in keeping it up and
helping a downward process of tne
properties because that will not benefit
the country in anyway. But again,
when the trend went up and it ap-
peared to be a sharper trend of price
golng up, this was again introduced. I
do not see how it can be argued from
this that it was due to the whim of
any particular Finance Minister that
this is levied, given up and egain
levied.

Then, about the wealth tax and the
excess dividends tax, the argument
has no strength whatsoever, We have
not given up the wealth tax and the
excess dividends tax, which were
Jevied. It is a technical giving up but
we are continuing to receive what we
had levied. It is now merged in the
corporation taxes which are newly
levied and we have done that in order

APRIL 20, 1959
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to simplify the process of taxation in
this matter. That is what I had ex-
plalned. But in spite of my explana-
tion, if a criticism has fo be made
that the Finance Minister is incompe-
tent or that the Government is incom-
petent or that it has no imagination or
that it has no plan, simply because
they do not coincide with the purpose
and aims of the hon. Member and his
party, I wish him joy about it. I cax-
not say anything more than that be-
cause it is not possible for me in that
case to bring light to him it he is
walking in darkness.

Shri Prabhat Kar: He is not stlll ex-
plaining it

Shri Morarjl Desai: It can never be
explained to the hon. Member because
he bhas put a blank wall before him
beyond which he does not go.

Shri Prabhat Kar: The argument of
8hri T. T. Krishnamachari was quoted.

Shri Morarjl Desal: Anyway, there
cannot be a running commentary in
this matter.

Mr. Speaker: The hon. Member will
be satisfled with whatever explanation
is given. The explanation may be
given any number of times and the
hon, Member may mnot be satisfied
with it any number of times!

Shri Prabhat Kar: It was not my
argument. The argument I quoted
was from Shri T. T, Krishnamacharl.

Mr. Speaker: Hon, Members should
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8hri Prabhat Kar: We shall alro do
0,

8hri Morarjl Desai: I hope they will
take the lesson sometime.

Mr, Speaker: Even this is an inter-
ruption.

8hrli Morarji Desal: But they will
do so only when they know that it
does not pay to interrupt. Now they
are realising that it does not pay them
to interrupt.

Regarding the taxation limit, the
limit which was lowered, etc., there
algso it is not a matter of any whim
of any Finance Minister, As a mat-
ter of fact, the Finance Minister is not
a dictator at all; it is the Government's
policy and not the individual Finance
Minister's policy that obtains in this
Government. So, it would not be
right 10 say at any time that anything
is governed by the view of one per-
son and not by the view of the whole
Cabinet. One may not agree with the
Cabinet's view or with Government's
policy, but that does not mean that
there is no intelligence in what the
Government does and there ix intel-
ligence only in the critic and in no-
body else. That is all that I would
plead with my hon. friend. He can
say that there is something with
which he differs and he would like
another policy. But to zay that there
is nothing in the other policy and
to arrogate to oneself all the wisdom
on the earth is wrong. When one ar-
rogates to oneself all the wisdom, it
only means that there is no wisdom
in him,

Shri Prabhat Xar: I quoted C. D.
Deshmukh also.

S8hri Morarjl Demal: Anybody who
has nothing in himself quotes others.
Otherwise, one can give one's own
arguments; it is not necessary to take
shelter under somebody else when
one finds it inconvenient. Why can-
not one give one's own arguments?

Mr, Spesker: Hon. Members have
had thelr say; let the hon. Minister
reply in his own way.
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Shri Morarji Dessl: The hon. Mem-
ber said that there is economic chaos
practically and we are well-nigh
bankrupt. He was careful enocugh not
to say, we are bankrupt. But he has
led the people to infer that we are
bankrupt by saying that we are al-
most bankrupt. This phrase may be
understood by him as something diffe-
rent, but the ordinary man will under-
stand it as having only one implica-
tion and that is that we are now
bankrupt. I do not see where we are
bankrupt. Where have we evaded
any dues? Where have we not paid
any dues to anybody either in the
country or outside the countrv, even
including my hon, friend? We have
gone on paying the dues to everybody
wherever they are due. If it is argu-
ed that because we are taking less, we
are going to be bankrupt then again,
sufficient thought has not been given
to this matter,

What is expected of & Government?
Is it expected of a Government that
it should not borrow at all? 1s it ex-
pected of the Government that it
should have its revenues from taxa-
tion and such incornes that it can have
and then try to develop the country
only within that limit, especia:ly in
an undeveloped country like ours? If
that is the argument, I can only say
that the person concerned does not
think of development at all. He might
only think of carrying on a Govern-
ment as it was; not even at that stage,
but it can go on deteriorating if that is
the policy followed. If there is to be
development, resources have got to be
brought and such large resources can
never be got from taxation. Resources
can come only by way of loans, in-
ternal or external. External Icans
become necessary especially in view
of foreign exchange requirements, be-
cause we have to get capital goods and
taw materials from outside, because
we cannot produce them here. As
iong as we are not able to produce
them here, we have got to get them
from outside and that will require ex-
ternal resources and foreign exchange.
Therefore, the only condition required
would be that it must be prudent; that
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way that we will not be able to pay
them back. It is
throughout the world be every coun.

credit at the highest level. 1 doubt
i## any country has maintained its
credit at the level in which we have
maintained ours, This Government
has a proud record in that direction.
Others might have defaulted in their
payments, but this Government has
never once defaulted in its pavment
and it will not in future defauilt in its
payments a8 long as those who are in
charge of this Government follow the
policy that they follow. K, of course,
it becomes the misfortune of the coun-
try to get into the hands of people
who are imprudent or who do not
think of the country, but think of
other countries, God help our country;
1 would not say what will happen
then. But that is not likely to hap-
pen; that day is not going to dawn. 1
have no doubt about ik and so we are
safe in regurd to that matter.

The question was raised about the

The Reserve Bank's powers of con-
trolling the banks are quite sufficient
and the Reserve Bank is managing its
affairs in the best manner possible, as
can be seen from the stability of credit
and banking system in this coun-
try. I know my hon. friend holds a
different view; he can hold a different
view. 1 ocan have no quarre! with
him, because everybody is entitled to
have his own view regarding a =sys-
tem or management. In his system,
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it may fit in to nationalisa banks. But
in the system thet this Government
bas been following and which the
country at large has beeh accepting,
there cannot be any question of
nationalisation for the sake of nation-
alisation. If the purpose is only to
control banks, the purpose iz served
by the powers that the Reserve Bank
has and which the Reserve Bank is
utilising in the Wwisest manner possi-
ble. If the idea is that there ghould
be no credit given to private business,
then I can understand the argument,
But that is not the policy that we are
following.

‘We have a mixed economy and that
mixed economy is the only good way
of developing this country. This is
the conclusion arrived at by the Gov-
ernment. We are pragmatic in this
country and we do not go by ldeologies
which go in the air and which have
no basis on earth. So, we have got to
take things as are useful to us and
that is how we are proceeding on
every given occasion. I! we nation-
alise the banks, how are we going to
increase the resources? I do not
understand how these resources also
can be used in a better manner than
they are being used at present. If at
8}l the banks are nationalised, the de-
posits might get less. I do not see
how they might get more, because it
might create a different climate. It
is neither necessary nor useful nor in
any way profitable to the counfry to
take the step which my hon, friend
wants us to take, So, it is a question
which is absolutely out of court In
my view and I only hope that it will
not be brought up from time to tims,
at any rate as long as they see that
their views do not coincide with our
views. It may come up from time to
time, but I will not refer to
it in future whenever it is raised,

It was also said that the recent
trend of prices of the daily necessities
of life also show that there it chaos
in the matter of prices. Hare too, If
the facts are properly scrutinised and
it recent history also is properly taken
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into account in its proper light, it will
be seen that prices have risen in this
country, during the last year, of food-
grains because of eircumstances which
have no relation to deficit inancing or
which have no relation to any failure
on the part of Government. They
were due to the fact that there was
less production of foodgrains in this
country in the yesr 1087-88 by about
€7 million tons, und that was because
of bad season,

1881 b,
Mz. DePuTY-SPEARKER in the Chair ]

The bad season which came last
was 50 bad when compared to
ten years. As a matter of fact,

#t was an unprecedentedly bad year.

That could not be foreseen by any-

body. Yet, in spite of €7 million tons

ion bad gone wp in a similar situa-
tion in a terrible manner.

that acknowledgment will not be
made. I do not expect that it will
be made. But let there not be exag-
geration of things which will harm
the country.
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at the cost of the country or at the
cost of the people. If we do not do
that, any amount of propaganda is not
going to help us,

Foodgrain production has got to be
increased; there is no doubt about it.
The basis of prosperity in this coun-
try is certainly increased in agricul-
tural production. And we are paying
as much attention as we can be in-
creased production. But can we not
consider one aspect of this case?
Instead of telling the Government
every day that it does not do this or
does not do that in the matter of food
production, is it not the duty of an
of us to go to the villages and see that
those who have to produce really pro-
duce more and they are enabled to
produce more by propagands, by edu-
cation, which can be done by all ser-
vants of the people who go about as
servants of the people? And the
Central Government has to do very
little in the matter of production on
land; it has to be done by the State
Governments.

We are telling the State Govern-
ments, we are suggesting to the State
Governments, all the measures that
are to be taken. They are also think-
ing of that But ultimately their
task also becomes a bit difficult, be-
cause they have got to deal with mil-
lions of people, individual cultivators,
who have got to be convinced in the
first instance about the efficacy of the
methods suggested. Then they
got to be provided with all the fa
ties, which is also mot a very
matter. Growing of betier seeds is
alse not a matter which can be

i
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g

in order to supply better seeds to every-
body. Therefore, in all these matters
a regular campaign of education is
necessary and pot a regular campaign
of critictsm_ Criticism is healthy and
good and we invite it. But that critl-
ecism should benefit us in that it en-
lightens usz on certain things, it in-
creases the capecity of the people to
cultivate more, to produce more.
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It was for this purpose that this
Government has ssid that we should
have service co-operatives in every
village and that we should have joint
farming, that is, in & co-operative way.
But that could be done only if people
are educated and people take to it
voluntarily. It can be useful if this
happens; otherwise it cannot be use-
ful. And that is also a problem where
we have got to go about together and
not merely on party lines. We should
not go on party lines in these matters
where things are useful for producing
more,

Then the criticism that this Govern-
ment is not going its level best will
not be a correct criticism at all. If
we look to other prices, that is, other
commodities barring foodgrains, we
will find that the rise is not at all
such us can be called very heavy. As
8 matter of fact, in spite of the rise
of price in foodgrains to that extent,
the prices of other materials have not
gone up correspondingly high. They
remain low. That certsinly is an
achievement of the Government. It
cannot be said that is also freakish,
or it has happened by itself. But peo-
ple have co-operated in it. An
achievement of Government does not
happen merely by a law or by simple
directions given to anybody, People
have to co-operate in the matter and
people will co-operate in everything
provided we do not raise discordant
voices in fundamental matters, or in
matters which are of common advant-
age to everybody. And that is where
I plead with my hon, friends that if
their interest is to see that this coun-
try is developed on its own lines and
that the country becomes prosperous,
then certainly it becomes their duty
to see that in all measures of Govern-
ment which are beneficial to the peo-
ple there should not be discordant
notes but there should be only supple-
mentary notes and there should be an
action which s co-ordinated and
which does not create confusion in the
minds of the people.

AFPRIL 20, 1089
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Then there was the question of
planning, It was said that planning
also iz not going on g8 well as it
should go on. In this connection, my
hon, friend, Shri Asoka Mehta, made
a very valuable contribution. He
analysed thc scope of planning, or the
end of planning, and its objectives,
and made a very learned contribution
as a thesis on this subject. But, here
too, if the work of the Planning Com-
mission is analysed, it will ba seen
that all the points raised by him are
borne in mind by the Planning Com-
misgion in what they are doing to-
day. It will not be correct to say that
the Planning Commission is not going
on with its work as it should. It is
possible that another set of planners
might think differently or might view
differently. I do not dispute that. But,
it cannot therefore be said that the
planners that are there have no views
of their own, or capacity of their own,
and others outside are better; you
cannot say that people, because they
happen to be in the Planning Com-
mission, are useless. It would be a
very strange argument, if that is how
we consider all people who have to
deal with things and deal with mat-
ters.

It was also questioned here why the
Planning Minister is not present and
what his functions are I have said
the function of the Planning Minister
is different. The Planning Minister
has no separate portfolio. He is called
the Planning Minister in addition to
his other duties. Fe replies to ques-
tions about planning in this hon,
House. He has no separate Ministry
of Planning. But he has a separate
staff for planning purposes in the
Planning Commission itself, where he
looks to the questions of planning.
He replies to those questions here; or
1 reply to them because I also hap-
pentobaammbu'otthemnning

ter is the Chuirman of the Planning
Commission, anyone of us could reply
to these questions. It should not be
necessary that only one of tham, or
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any particular one of them only,
should reply at any time, and not eny
one of them. Therefore, as I had said,
the work of the Planning Commission
had been properly described by me at
that moment. So, this question ought
not to be raised from time to time n
this manner.

In the matter of planning, when it
first started, we had nothing to go
by, ‘that is, we had no precedents.

Therefore we had lo start from
scratch, The First Plan, when it was
started, was made from what was
obtainable in the country. Severa!
schemes were joined together and the
Plan was framed. Therefore it can be
said—it would be a legitimate critic-
1sm-—n respect of the First Plan that
there was no clear idea about the
planning that was made. Moreover,
it was also made here and it did not
come from below. But when the
Second Five Year Plan was made, it
was not made here at all. It came
from below. There are District Plan-
ning Advisory Committees, there are
State Planning Advisory Committees
and they do their work. They collect
all the material. They make their
plans and then send it %o the Planning
Commission Then the Planning Com-
mission has to co-ordinate all those
proposals received from the whole
country, from all the States and then
“x a plan in such a way that it fits
n with the picture that we have of
the future of this country, fits in with
the economy that we want to produce
in this country and adjust the plan
accordingly after discussions with each
State. That is the precedure which
has been adopted. That is the proce-
dure which is adopted also for the
Third Five Year Plan. It would not,
therefore, be proper to say that people
are not consulted in this matter. It is
not possible to consult every citizen
in this matter, if that is the idea. It
is not possible to consult every or-
ganisation in the country in this mat-
ter, But we are trying to consult as
many useful institutions as iz possible.

Akri P. R Patel (Mehsana): What
are these useful institutions that have

€1 LSD-—3.
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been consulted or are being consult-
ed?

Bhri Morarji Desai: If the hon. Mem-
ber is not consulted he need not think
that he only is useful

Shri P. B, Patel: I want to know
the names of the institutions that have
been consulted.

Shri Morarji Desai: The institutions
are District Local Boards, Municipa-
lities and District Development Boards.
It the hon. Member does not happen
to be a member of that Development

Board, what can I do? It is not my
fault.

Then, we have also. . . .

Shri P. R. Patel: May ]I submit that
the way in which the hon. Minister re-
plies is objectionable?

An Hon. Member: This iz his usunal
way.

Shri P, R. Patel: I wanted to know
the names of the institutions that have
been consulted and that are being con-

sulted in framing the Third Five Year
Plan.

Mr. Deputy-Speaker: So far as I
know the hon. Members of Parliament
from particular areas are members of
the Development Committees. There-
fore the hon, Member iz always con-
sulted there.

Shri P. B. Patel: But, Sir, . . .

Mr. Deputy-Speaker: 1 follow the
hon. Member. He wanted to know the
names of the institutions which had
been consulted. As far as the hon
Minister could give, he has just now
given us that Municipal Boards, Com-
mittees, District Development Boards
and others are consulted.

Now, the hon. Member has objec-
tion to certsin words that he added,

Shri Tasgamani (Madurei): That
corollary is objectionable.
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Mr. Deputy-Speaker: But the inter-
ruption might also have been taken
in that sense,

Shri Rajendra Singh (Chapra): The
indignant way in which the hon.
Minister replied is very very objec-
tionable.

Shri Morarjl Desai: Everything that
I say is bound to be objectionable to
my hon. friends. 1 have no quarrel
with it. But if a brick is thrown at
me and if I do not choose to accept
it and it recoils on the person who
throws it, it is not my fault. Let there
be some sportsmanship in the matter.
Why is it objected to? I do not object
to what is hurled at me. I am not
hurling anything against the hon.
Member as this hon. Member has not
spoken anything. Well, if he gets up
and says something, what can I do
about it?

Shri P, BR. Patel: The Governor of
Bombay, in his speech at Bombay, has
stated that only the Development
Boards and the Regional Boards will
be consulted in framing the Third
Plan. This was what he said. Now
the hon. Minister has said something
quite different. So, I want to know
whether the Governor is right or the
hon. Minister is right.

Mr. Deputy-Speaker: We should
place, if there is a conflict, greater

credence on what is said here.
Shri Rajendra Bingh rose—

Mr. Deputy-Speaker: When the hon.
Minister has said that there ought to
be some sportsmanship, I thought that
there was nothing left behind.

Shri Rajendra SBingh: Does he
obsarve true sportsmanship?

Mr. Deputy-Speaker: Order, order.
Now let us hear the hon. Minister,

Bhri Morarji Desai: There i3 no
contradiction Dbetween what the
Governor said and what I am saying
because the Regional Board and the
District Development Board contain
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representatives of all those institu-
tions, Therefore they also would be
consulted, But these bodies are com-
sulted and it the Governor has said
that, I do not know as to why then
the hon. Member should have ralsed
this question here and why he was not
satisfied. I tried to explain it further
and when I tried to explain it further
he got annoyed. Now, what am I to
do with it? 1f I can remove that
annoyance by any means 1 am prepar-
ed to remove that

Mr, Deputy-Speaker: That is all
right.

Shri Morarji Desai: Then for the
Third Plan the Planning Commission
has set up 15 working groups. They
study different subjects. In the diffe-
rent groups the question which are
studied are financial resources, agri-
cultural, irrigation, power and things
like that. But we ulso consider the
overall picture and the requirements
of the country so that our economy
becomes self-generating and from that
point of view we fix priorities. It 1s
possible that in fixing these priorities
there can be a difference of opinion
But ultimately all the differences of
opinion have got to be resolved by
the Planning Commussion according to
its best light. There can be some
difference of opinion 1n the matter.
With that I can heve no quarrel. But
because of that, to say that there is
no planning in the Planning Commis-
sion would not be a correct criticism
at all. That is all that I have got to
say in this matter

It would not be correct also to say
that the Planning Commission is mak-
ing up its report only sitting in Delhi
and is not being in touch with the
people as it should be. That was all
the purpose of my reply as I gave on
this question.

Along with the guestion of nation-
alisation of banks there was also 2
qQuestion raised about the nationalisa-
tion of general insurance and some
other thing alsa which 1 do not quite
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remember now. But there wers two
nationalisation questions which were
rajsed, There i{s one special necessity
of nationalisation and that is the
nationalisation of minds in this coun-
try. I hope that will be attended to.

An Hon. Member: Minds?

Mr, Deputy-Spesaker: Not minds but
coal mines,

Shri Morarjli Desai:
‘Minds' M-i-n-d-s.

Mr. Depuiy-Speaker: He under-
stands it all right.

1 am saying

Shri Morarjl Desal: I will now come
to the different points raised on parti~
cular matters. It was said that while
economies are effected in the Finance
Ministry, no economies were secured
outside it, It would not be correct
to say that because since 1956, that is,
after 1956 or from 1957 onwards a
saving of Rs. 40 lakhs per year has
been secured by the Special Re-
organisation Units in different Minjs-
tries. It works in different Ministries
and suggests economies. That is how
it goes on doing it. This is also in
addition to saving of additional ex-
penditure of about a crore of rupees.
Therefore this is being done. But the
expenditure in w country which is
developing goes on increasing in
various ways and in various directions.
Therefore the economies are not imme-
diately noticed. We are trying to make
stili further economies becsuse there
can be no limits to economies made
and we must go on doing it, otherwise
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and we hope that this work will be
finished within two or three years so
that there will be a more scientific
basgis of the administration- which is
carried on in this country. In the
matter of increasing expenditure, that
is, civil expenditure, it has been &
matter of criticism and a matter of
worry for all, including myself, includ-
ing the Government. I may make one
thing clear, that we are very clear
about the necessity of keeping down
the civil expenditure as much as we
can. With that purpose in view, we
are trying to see that unnecessary
expenditure is not incurred and that
any expenditure that is incurred is
examined every time and it is seen
that all extravagance is removed.

In this connection, if I give one
significant figure in the matter of
expenditure, it will be seen how things
become difficult or how they are
necessary. The expenditure in res-
pect of Parliament was, in 18§1-52,
Rs. 32,46,000. In 1958-59, it was
Rs. 124,13,000. In 1959-80, it will be
Rs. 135,50,000. From Rs. 32 lakhs it
goes to Rs. 135 lakhs, It is all neces-
sary. I do not think hon. Members
here consider that the expenditure
that is made on Parliament is unneces-
sary. I do not think any bon. Member
will say that ‘Therefore, let it be
examined. I do not mind. We are
examining that too. But, there I will .
not have to say anything. I will have
to depend on the advice of others who
are more competent to do so0. I cannot
myself say anything. But, this is
going up. It cannot be said that this
expenditure is done unnecessarily by
the Government. In the same way,
in other departments,......

Shri Kbadilkar: May I point out,
Sir, this is an argument to silence the
whole House. I take very strong
objection. For one reason, in 1851-52,
Parliament was just beginning. We
have to develop this institutien. This
is bound to grow. That does not apply
to the genersl sdministration. This is
not the way of replying.

Mr, Deputy-Bpeaker: Order, order.
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Shri Ehadilkar: This is not an argu-

Mr. Deputy-Speaker: There Is
nothing to feel so much offended
about it. We ought not to be so sensi-
tive. I do not know whether I should
gay it from the Chair. But, I have
examined the whole accounts of Parlia-
ment. We had appointed a Committee.
There was a reference here by Shri
Feroze Gandhi that this expenditure
should also be examined. I wrote
to Shri Feroze Gandhi, to the Chair-
men of the Estimates Committee and
the Chairman of the Public Accounts
Committee that they should bring to
my notice whether any retrenchment,
any decrease could be made in the
expenditure. ‘They told me that there
was no scope in it. I had invited all
opinions on that. Whatever retrench-
ment could be made, I have done that,
and there is a report and any hon.
Member can see 1t. But, the argu-
ment, if it is used that because there
is general development and increase
on all sides and here also we are help-
less and the increase has come as in
other departments, how could I stop
it?

]

Shri Khadiikar: In order to meet
the argument regarding the adminis-
trative expenditure gomng up, he
should not bring in that Parliament
expenditure i3 going up. This is not
the way of replying.

The Depuly Minister of Finance
(Shrimati Tarkeshwari Sinba): Why
not?

Mr, Deputy-Speaker: 1f 1 can ans-
wer, I need not invite any support.
The only argument is, where the
Government is not to control so
strictly and the administration is in
the hands of the Speaker, there too,
the expenditure has gone up. It does
not mean necessarily because the
expenditure has gone up, therefore,
there is waste. Perhaps, that was the
argument that was being used.

Skhri Hem Barua (Gauhati): What
was the purpose in citing the specific
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case about Parliament? Does hs want
to justify the increase in administra-
tive expenses in other depariments
simply because of the specific instance
cited about Parliament?

Shri Morarjl Desal: I cannot under-
stand why any objection is taken.

Shri Hem Barua: There is no objec-
tion.

Mr. Députy-Speaker: If I were frank
myself and also loyal to the House,
I also felt a little. Really that ought
not to have been referred to. I also
felt it. But, I could not stop him
from using the argument.

Shri Morarji Desai: With all due
respect to you and with all dus res-
pect to my hon. friends, my sole pur-
pose in making this comparison was
this. In the matter of this expendi-
ture Government cannot be charged
with not thinking about it. In other
expenditure which Government is
charged with, why should the Govy-
ernment be always considered as not
thinking about anything? If expendi-
ture incremases in a developing
work, in Parliament also, why
cannot we  assume that some
expenditure increases in other Minis-
tries also? I do not see why it should
be sacrosanct that 1 should never
mention this expenditure. I cannot
understand why anybody should feel
sorry.,

Shri Hem Barua: We now under-
stand

Shri Morarji Desai: If I am able to
silence my hon. friends, why should
they be sorry about it?

Some Hon. Members: No, no.

S8hri Morarji Desal: Their only
argument was that I am silencing them
and this is a way of silencing them.
I do not in any wuy silence them. If
I can meet their argument in an effec-
tive manner and because the effective
manner goes home, I do not think one
should be so sensitive about it. 1 must
plead with all the humility that I can,
that I have certainly a right in this
bon. House to mention these matters
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which are mentionable. I do not see
why they cannot be mentioned. I do
pot see there is any breach of

privilege.
Some Hon. Members: No, no.

8hri Morarji Desal: On the con-
trary, a privilege is sought to be taken
away from me, I can ask for pro-
tection from the Chair in this matter.

Shri T. B. Viital Rao (Khammam):
The unalogy is not correct.

Shri Hem Barua: It is a matter ‘of
economy in the use of words.

An Hon. Member: It is not in good
taste. (Interruption).

Myr. Depaty-Speaker: Order, order;
let us hear.

Shri Morarji Desai: All the good
taste is confined to my hon. friend
which is exhibited every day.

Shri Dasappa (Bangalore): May I
know whether this idea of economy
is also taken up with the State Minis-

tries and they are also enabled to

effect economy?

S8hri Morarji Demi: The State
Ministeries are concerned with it and
they are trying to think about it.
They are doing it.

Mr. Deputy-Speaker: The States
must be doing it.

Shri Rajendra Singh: May I know
from the hon. Minister if he has
applied his mind o the T.A, DA,
salary and other expenses on the
Ministers?

Myr. Deputy-Speaker: That is what
he has said that he has applied his
mind in all directions.

Bhri Morarji Desal: 1 did not say.

Mr. Deputy-Speaker: 1 said.

Shri Morar)l Desal: I do not my
that the civil expenditure which is

objected to, does not contain any items
which cannot be economised. I do not
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say that. We are trying to do that,
But, it should not be imagined that

"all the expenditure that has increased

is extravagant and that there was no
justification on account of the develop-
ing economy. That is all 1 have got
to say. That is ail that I wanted to
point out. Nor can it be said that
there is no scope for economy even in
the expenditure which is there in
Parliament. It cannot be said by any-
body. If I put forward that argument,
1 do not know why hon. Members
should shout about it.

Shri Kbadilkar: I want to raise a
point of order. When you have just
now said that whatever economy was
possible was examined and effected,
he has again no right to dispute it.

Mr. Deputy-Speaker: After I have
said that, that cannot be the last and
final word.

Shri Hem Barua: The Minister dis-
putes it.

Mr. Deputy-Speaker: If some other
hon. Member feels there is yet scope,
where is the harm? Why should we
feed so sensitive?  (Interruptiom).
Order, order; let us proceed,

Shri Morarji Desai: I have always
shown the greatest respect to the Chair
more than hon. Members opposite do
generally, ¢

Shri Hem Barua: That is wvery
objectionable, Sir. We have been so
loyal to you.

Mr. Depmty-Speaker: Hon. Mem-
bers should not feel it so much. I have
no complaint against anybody. Why
should you havg:?

Shri Hem Barea: This is an asper-
sion on the opposition.

Mr. Deputy-Speaker: I assure them,
the Chair gets all respect faom every
side equally well.

Shri Morar}i Desal: A question was
raised about transferring '.: services
to the Treasury. I do not think tha.
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work will be done better if the ser-
vices are transferred from the Home
Ministry to the Treasury. The work
of the Treasury is so vast end diffi-
cult, that 1 do not think any addition
to it will make it more efficient.

Shri Harish Chandra Mathur (Pali):
1 was saying, on principle.

Shri Morar}i Desai: I am trying to
explain on principle. In Britain it is
different, because, there, the traditions
are different. There, it is a unitary
Government, where all the services are
under one Government. In this coun-
try, we have no unitary Government.
We have a Federal Government. And
this Government is responsible also for
two services, namely the LA.5. and
the 1LP.S., which are also there in the
States. And they have to be co-
ordinated by the Government here. 8o
also 1s the case with the High Courts.
The judges are appointed by the
President, but they are in the States.
Now, all this co-ordination work can-
not be done by the Treasury, and it
has got to be done by the Home
Ministry, and it is right that the
services are under it

Therefore, I am saymng that on a
matter of principle too, it is more
advisable to keep the system that we
are working as it is. If any changes
of details are to be made, that is a
different proposition. But I do not
think that any more control would be
coming to the Treasury as a result of
this step or any more efficiency will
come in as a result of this change.
That is all that I have to plead.

14 hrs.

Shri Harish Chandra Mathur: My
point was this. Does it not become
necessary now that the same matter
has to go to two Ministries, and this
mesns references and cross-references?
Matters relating to the conditions of
service, the pay, emoluments ete. have
got to go through two Ministries, and
it takes & considerable lot of time. It
® ia not in UK, will the hon. Minis-
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ter kindly let us know of any other
democracy where it is under the Home
Ministry?

Sta

- Shri Morarjl Desal: In
themselves, the services are
the Finance Minister, but they

under the Chief Minister, Why go to
other democracies? Take our own
country. The hon. Member has never

BE

should be under the Finance Ministry.
I personally feel as a person who has
an experience of administration, if not
more, at any rate, not less than that
of my hon. friend....

Shri Harish Chandra Mathur: I do
not indulge in invidious compar‘:sons‘

Shri Morarjl Desal: There is no
question of comparison. 1 am only
trying to say that out of experience I
might say this; there is nothing else;
I am not saying anything else. I am
only trying to say this out of my
experience. Well, every person gets
sensitive when anything gets home.
That is my difficulty. Bul in this
House at any rate, that should not be
the practice. We ought to be able to
take these things with = grain of
humour.

1 am trying to say that in the matter
of administration ultimately if it is
concenirated only in the Treasury, the
Treasury work might get perhaps
damaged. That is all that I am think-
ing of. That is what will happen if
they have to look also to the problems
of the services. Therefore, it is not
proper that all these things should
come to the Treasury. They should
remain with another Ministry, and
the Home Ministry is the proper
Ministry for it.

Shrl Harish Chandra Mathur: Has
the Comptroller and Auditor-Genersl
been referred to in this matter?

Bhri Merarji Desal: Then, it wus
suggested that a parlismentary com-
mittec may be appointed for suggest-
ing wao=smies. Well, we are acosnting
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all suggestions that are made to us
for ecanomies by all hon. Members,

and even by others outside this House,
if they make them to us. But appoint-
ing ® committee iz not going in any
way to solve the problem. On the
contrary, it will add to the expendi-
ture on the civil side, because we
might thereby be appointing further
staff for that committee; and then, to
look after the work of that committee,
I shall have to appoint another com-
mittee. It will go on in that manner.
1 do not think it is a very useful
proposition.

Shri Feroxe Gandhi (Rai Bareli):
Some committees might be working
free.

Shri Morarji Desai: Some com-
mittees are working like that,

Mr. Deputy-Speaker: But then the
staff has to be appointed.

Shri Feroze Gandhl: This is without
appointing any staff.

Shri Morarji Desai:
staff.

Pandit K. C. Sharma (Hapur): They
are self-staffed.

Shri Harish Cbandra Mathur: On a
point of personal explanation. T would
submit that I never suggested any
oulside or extraneous committees to
be appointed. What I said was that
these Demands have not been examin-
ed by us at all. What was suggested
was that in the absence of the Stand-
ing Finance Committee, committees of
this House should be appointed to go
into these Demands, sit with the
Ministers in each group of Ministries
and examine the Demands and then
submit their report; no éxtra expendi-
ture whatsoever is contemplated. They
may be the consultative committees;
they are the committees of this House;
they should examine and submit their
report. Not & pie of extra expendi-
ture is contemplated.

Mr. Depaty-Speaker: I hope now
the hon. Minister will be allowed to

proceed uninterrupted. We should
hear him now,

No, without
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Bhri Morarji Desal: The Estimates
Committee examines all the estimates,
and then the Public Accounts Com-
mittee also examines them atterwards,
and they make suggestions; it may
be said that the latter does it after-
wards; even then it will be useful for
the future,

Immediately when the estimates are
made, it i8 not possible at that stage
to take advantage of any committee,
because then t{he whole budget
would be out; I do not see how that
can be done. It can always be done
in retrospect. That work ig done by
the Estimates Committee; it is the
function of the Estimates Commitiee,
and it is doing that in great detail.

Then, it was said that financial
control over expenditure was inade-
quate. I do not find it inadequate in
any sense myself. It may be that it
is inadequately performed. 1 am
liable for it, if I have not performed
it adequately. 'That is all that I can
say, but I cannot say that the powers
are inadequate, If that is argued out
from the fact that powers have been
transferred to the administrative
Ministries, and changes have now
been made from the past practice,
then 1 would say that that has also
been done in order to see that expen-
diture is made more quickly and
efficiently. Formerly, even after things
were provided for in the Budget,
every time the expenditure was to be
made, it used to be referred to the
Finance Ministry. Now, that is not
so. Now, every Ministry spends from
the Demands that are sanctioned by
this House; the estmmates are approved
by the Finance Ministry, and then
they are included in the Budget
Demands, and after that, the Ministry
is itself competent to spend. That is
the change which has been made.
But even there, there are internal
financial advisers appointed, whose
advice is taken every tlme this is done.
And the internal financial adviser is
appointed by s committee of which
the Finance Secretary is a member.
It his advice is overruled, then those
cases are reported to the Finance



12343 Demands

[Shri Morarji Desai]

Minister and also to the Comptroller
and Auditor-General. Therefore, it is
not that this has been done without
any purpose or without any safe-
guards. But there is also a rule
whereby all schemes costing over
Rs. 50 lakhs still require the Finance
Ministry's concurrence, when expen-
diture is made. Therefore, there is
adequate provision for control over
expenditure. And what is required is
that it should be more effectively
used. That is all that I can say. And
we are trying......

Shri Khadilkar: I have made a point
that so far as the planting or the
implanting of an internal financial
adviser is concerned, he is acting more
or less in a subservient manner.
Will the Finance Minister enlighten
us how many occasions have arisen
where the financial advisers with the
Ministries have reported certain things
against the set-up under which they
are functioning?

Shri Morarji Desgal: This system has
come into force only very recently.
Therefore, there is no question of
giving any example.

Shri Khadilkar: Not even a single
:xample is there.

Shri Morarji Desai: How can there
be any? It is not necessary that il
should be there.

Mr. Deputy-Speaker: If the finan-
cial advisers can exert their influence
and get the Ministries round to their
views, why should they report?

Shri Morarji Desai: That is what
the gpneral purpose is.

Shri Khadilkar: They are acting in
a subservient manner, and I gave an
instance also.

Shri Thirumala Rao (Kakinada):
May we know on what facts he has
come to this conclusion? Can he cite
any instance?

Shri Kbadllikar: Yes, I had quoted
an instance.
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Shri Morarji Desai: Then, there was
an unkind criticism made that the
recommendations of the Public
Accounts Committee and the
Comptroller and Auditor-General are
not duly respected. There, I would
make a very humble protest, that it is
not fair to us to say that. We pay the
greatest respect to whatever ig said by
the Public Accounts Committee or by
the Comptroller and Auditor-General.
And yet, when the responsibility of
government is on Goverrmment, Gov-
ernment have got to discuss with them
and come to their own conclusions.
And where we differ, we say we have
got to differ. But that does not mean
that we do not respect them. Other-
wise, government will have to be
carried on by other agencies, and
there will be the charge against Gov-
ernment that Government do not per-
form their functions. )

Therefore, 1t is not true to say that
this 1s not done. We are doing it.
Most of them are carried out. If in
some matters we find that practically
it is not possible, and that what is
said may be ideally all right but prac-
tically impossible, then we have got
to say that we cannot carry it out,
and we have got to maintain this sort
of system. Therefore, there is no
question of any disrespect or want of
importance attached to these /mportant
bodies.

One criticism was valid to my mind,
and that was about loose budgeting.
It was said that the budgeting was a
bit loose. I agree that that criticism
is not very wrong, but there also we
are now improving the system. I will
have to specify also the exaggerated
picture that was given in this matter.

It was said that 50 to 70 and even
B0 per cent. was the expenditure not
made, or was the saving in a Demand
which was sanctioned. It may be in
one item in some Ministry this has
happened, but on the whole it never
went beyond 20 per cent. There too,
we are now trying to see that the
Demands are properly serutinised,
and provision is made only for what
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can be spent in the year. It was also
with a view to see that this expendi-
ture is made properly and efficiently
and at the time that it has to be made,
that we have this decentralisation of
powers from the Finance Ministry to
the administrative Ministries, and 1
hope that as time goes on, we will
show considerable improvement in
this matter, and that there will be
very little scope left for any complaint
in future years to come.

It is true that sometimes there is a
rush for spending in the last month
which involves wasteful expenditure,
but that was happening because there
was always a fear that if the money
was not used rapidly at the end of
the year, the work would be left in
the next year, nothing would be
coming forward. We have therefore
told the departments that there need
not be any fear like that, that if any
money is not spent, we will provide
n the mext year's Budget, and that
there need not be any rush in spend-
ing in the last months. Yet, some-
times, in some case perhaps, last
minute expenditure is made, but that
1s sought to be avoided, to be
prevented.

it was also said that the State
undertakings were not very produc-
tive. 1 would not say that this criti-
cism was quite justified. The State
undertakings which are now stabilis-
ing are showing more and more profits
every year, afld as time goes by, they
will show more and mare profits. If
the Indian Airlines Corporation does
not show any profits, there are reasons
for it. The world over air line ser-
vices do not give any profit because
they are very expensive to work, and
vet we have to maintain these services
in the interesty of the country as a
whole, and the services have got to
run. Therefore, there are bound to
be some losses in some ventures like
this, but there should not be any
scope for losses in State ventures
because they sre State ventures. At
the same time, in the first two, three
or four years, it will not be wise to
expect large profits, but as they go
on stabilising, profits come in, and
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that is what is happening in most of
the State ventures.

It was said that the Refinance Cor-
poration was not functioning prop-
erly. May I say that this has come
into existence only a few months ago,
and during that time to say that it
has not been functioning properly
would not be very effective—that is,
there is not sufficient time given to it
io pass judgment on the working of
this Corporation? Yet, in the short
time that it has been working, it has
already sanctioned loans of Rs. 2-43
crores. Therefore, it is working, and
there is no reason lo suppose that the
Corporation will not fill an increasing
need in the economy.

There is some worry shown about
the return from the small savings. I
am glad to say that the small savings
are showing better results now, and
the various steps which are taken are
showing better and better results. I
have every hope that as time goes on,
we will have more and more returns
from this source, rather than less and
less. And in that the help of all hon.
Members will be very effective. I
have no doubt, and I hope, they will
go on makimg this propaganda where-
ever they go about small savings and
their necessity.

Such matters as compulsory savings
or the issue of gold bonds, the setting
up of a corporation for collection of
small bonds etc., raise many other
issues. They are not matters which
can be decided quickly, immediately
the propositions are made, because
there are wvarious implications and
complications arising out of them,
Therefore, they are always under the
conzideration of Government. They
are never rejected completely, because
at any time something might be
workable, and it can be taken up; they
are under constant examination, and
the moment it is found that any one
of them will give us immediate bene-
fit or effective benefit we will cer-
tainly adopt it.

Great anxiety wag shown about the
growing volume of the external debt.
I referred to that matiter in the begin-
ning; I should like to refer to it also.
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in the end May ] say thst all the

figures of external borrowings and

repayments have been given to the

hon. House from time to time?

As 1 said before, no under-develop-
-ed country can develop without taking
such help from other countries. It is
also very clear that we have borrowed
only within our capacity, always con-
sidering our capacity to repay in time.
We are not borrowing anything where
we find that it may not be possible
for us to repay in time, and therefore
there need not be any undue anxiety
about it. It is good to have anxiety
about it so that we do not over:run
ourselves or over-reach ourselves and
«constantly keep within our limits so
that in trying to improve ourselves
we do not harm ourselves. 1 am
thercfore always grateful to hon.
Members who keep us reminded of
wisdom in this matter, and I can
assure them that we are even more
careful in this matter than they can
be, because ultimately the credit of
the Government depends on how
these matters are worked, and if Gov-
ernment does not attend to this matter
in as serious a manner as it should, it
will not deserve t0 remain in power.
May I say that we are very con-
scious of this responsibility and assure
this hon. House that we will carry out
this responsibility to the best of our
capacity and with honour to this
country?

Mr. Depaty-Speaker: Am I required
to put any particular cut motion
separately?

Shri T. B. Vittal Rao: Cut Motion
No. 2046—delay in the submission of
the report of the Second Pay Com-
mission—by Shri Prabhat Kar. We
want to press this for a division.

Mr. Deputy-Speaker: Has it been
moved?
Shrl T. B, Vittal Rao: Yes.

Mr. Deputy-Speaker: At 5§ pm. the
other cut motions are to be put. There-
fore ten minutes before 5 p.m. we will
ke this up.
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Now we can pass on to the next
item on the Agenda.

Shri T. B. Vittal Rao: Incidentally
we will get more Members.

1469 hrs,
FINANCE BILL, 1959

Mr. Deputy-Speaker: The House will
now take up the Finance Bill, 1956.

As the House is aware, 15 hours
have been allotted for all the stages
of the Bill. I would like to take the
sense of the House as to how these
15 hours should be distributed among
the various stages of the Bill.

Shri C. D. Pande (Naini Tal): May
1 say that the time may be increased
by two hours because many people
have to speak, and they could not get
time during the discussion of the
Demands? Ten hours may be allot-
ted for the general discussion, and
seven hours for the rest

Shri Khadilkar (Ahmednagar): I
oppose 1t for this reason, that instead
of speaking here, hon. Members might
speak before stone walls!

Mr. Depnty-Speaker: Something is
said and Members become sensitive,
and they want privilege for them-
selves. That should be taken equally
on both sides.

1 was asking for Members' opinion
as to the allocation of the 15 hours
as between the different stages. We
will have 15 hours for the present.
As regards extending ‘that time, we
will see as the debate proceeds, and
not decide at the very beginning.

Sardar A. 8. Salgal (Janjgir): I
would suggest 12 hours and five hours.

Shri Naushir Bharncha (East
Khandesh): Let us have 10 hours for
general discussion.

Mr. Deputy-Speaker: Let us have
10 hours and five hours for the pre-
sent. As the debate proceeds, it we
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find that there is some necessity, we
will Jook into the question of extend-
ing the time.

The time-limit for speeches will, as
usyal, be 15 minutes for Members and
upto 30 minutes, if necessary,—both
qualifications are there—for Leaders
of Groups.

The Minister of Finance (8hri
Morarji Desal): I beg to move.

“That the Bill to give effect to
the financial proposals of the
Central Government for the fin-
ancial year 1859-60 be taken into
consideration”.

Since the Bill was introduced in
this House seven weeks ago, the
proposals contained thercin have
been the subject matter of consider-
able discussion, both inside and out-
side the House. Some of the proposals
have also come in for criticism. I
have also received numerous repre-
sentations on the wvarious provisions
in the Bill from Members of Parlia-
ment, chambers of commerce, trade
assoc¢iations and individual members
of the public. Even though it has not
been possible for me to reply %0 all
these representations individually, 1
may assure the House that I have had
examined carefully the various points
of criticism and suggestions made in
the communications addressed to me
and I have also given much thought
as to how ] might afford relief where
it was called for.

I do not propose, nor is it necessary
for me, to dilate on all the provisions
of the Bill. A detailed explanation of
these provisions is contained in the
memorandum on the Bill circulated
with the budget papers. I shall, there-
fore, confine my remarks to explain-
ing the modifications I have decided
to make to my original proposals
and meeting some of the criticisms.
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impost was criticised on the ground
that the khandsari industrv in gen-
eral was not in a position to bear this
burden, I have also received repre-
sentations from the industry. 1 have
since had this matter thoroughly
investigated, and I am glad to be able
to announce some concessions for this
industry.

It is proposed to make a distinction
between khandsari sugar produced
with the aid of sulphitation plant and
khandsari sugar produced without
such aid. The basic duty on khandsari
sug'r produced with the aid of sul-
phiiation plant will be reduced to
Rs. 5:04 per cwt. and on hnundsari
produced without such aid to Rs. 3:92
per cwt. Similarly, the additional
excise duty on khandsari  sugar
produced with the aid of sulphi-
tation plant will be reduced to
Rs. 0°63 per cwt and on knandsari
produced without such aid to Rs. 0498
per cwt. This concession will cost the
exchequer Rs. 61 lakhs during the
year 1958-80 and Rs. 81 lakhs in a
full year and will be now given effect
to by executive notifications. X has
also been decided that khandsari
sugar should be deemed to be assess-
able only when power-driven cen-
trifiugals are used in manufacture.

In other words, it is of no conse-
quence if ‘rab’ was made from out
of juice extracted with the aid of
power-driven erushers, khandsari
sugar produced from such ‘rab’ with
the aid of handdriven centrifiugals
or any other non-power contrivance
will not be assessable. By way of sim-
plification of procedure, I have also
in mind prescription of compounded
rates of duty in respect of the smaller
units in lieu of standard rates. The
details are being worked out and an
announcement will be mede in the
near future. I do hope that the indus-
try will have no further cause for
complaint.

In so far as vegetable non-essential
olls are concerned, some anxiety was
expressed regarding the ability of
the smaller units, which are now
brought under excise contro] for the
first time, to meaintain a large number
of registers and otherwise adhere to
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the standard procedure prescribed in
the excise rules. Orders have since
been issued simplitying considérably
the standard procedure and dispens-
ing with certain registers and returns.
In the matter of clearance too, forma-
lities have been reduced to the bar-
est mimmum. Under the new pro-
cedure, clearances, m fact, are per-
mitted under Gate Passes signed by
the manufacturers themselves, wath-
out waiting for an Excise Officer, By
way of further simplification, orders
are now under issue prescribing com-
pounded rates of duty for units pro-
ducing, without the aid of expellers,
not more than 75 tons per year. I am
sure that this further simplification
will set at rest fears of harassment
to the smaller units. This simplifica-
tion will cost the exchequer Rs. 11
lakhs during the year 1959-80 and
Rs. 12 lakhs in a tull year.

So far as art silk fabrics are con-
cerned, consequent on the increase
in the basic excise duty from
Rs. 0-0-6 to 6 nP per sq. yard, the
rates of compounded duty in lieu of
basic rates for powerlooms had also
been increased to Rs. 50 for the first
shift, Rs, 35 for the second shift and
Rs. 20 for the third shift, the first 4
looms being exempt from duty. This
exemption was really intended to
beneflt the owner-weavers, the truly
cottage type, who normally work
only one shift in their own cottages.
But in extending thus concession to
the bigger units, such unlts, it is
found, derive an unintended benefit
by working the first four looms also
for more than one shift. It is, there-
fore, proposed to restrict the comces-
gion to the truly cottage type em-
ploying not more than four looms
and working not more than one
shift. However, units employing not
more than 9 looms will continue to
enjoy the concession in respect of
the first four looms provided they do
not work the first four looms for more
then one shift. It is proposed not to
extend this concessiopn to units em-
ploying mote than 9 looms. To ensure
that the medium size and bigger
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units may not have to bear a gredter
burden of duty on account of this
rationalisation and also by way of
further relief, the compounded rates
payable by them are being suitably
reduced and readjusted, Suiltable
changes are also being made in the
compounded rates in lieu 'of addition-
al excise duty. These changes which
are now being given effect to by ex-
ecutive notifications will cost the ex-
chequer in basic excise duty Rs. 23
lakhs during 1959-80 and Rs. 25 lakhs
in a full year and in additional excise
duty Rs. 14 lakhs during 1959-60 and
Rs. 15 lakhs in a full year.

In the fleld of direct taxation, I am
glad to note that, by and large, thke
reactions to my proposals in the Bill,
particularly those relating to the sim-
phification of the company tax
scheme, have generaily been favour
able, though there have been criti-
cisms in regard to details

Shri Naushir Bharucha: No, no.

Shri Moraji Desal: I shall answer
some of these criticisms. It has been
alleged that the rate of 20 per cent
mcome tax and 25 per cent super tax
(1.e 45 per cent in all) proposed for
the collection of advance tax represent
too high a burden as compared to the
net incidence of tax borne by com-
panies’ profits et present, and will
act as a disincentive to capital for-
mation. This criticism has reference
to my budget speech where 1 had said
that under the new scheme, we would
secure the same tax revenue from.
companies as before. I am sure the
House will agree that at this impor-
tant juncture of the economic deve-
lopment of the country, we cannot
afford to reduce the present level of
revenue from the corporate sector
which is the most important signle tax
paying umit. The proposed retes of
tax have been devised to ensure this
But subject to some rounding off,
which is inevitable in sny process of
averaging, no substantial increase Yn
the incidence of tax is aimed at or

expected.
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It 1, I think correct that, by and
large, the net incidence on the profits
of a large majority of companies fol-
Jowing a prudent policy of dividend
distribution 13 not lkely to undergo
any appreciable or significant change
It is, however, possible that due to
certain peculiar circumstances per-
taning to individual cases, for exa-
mple, where the incidence of excess
dividend tax or wealth tax has been
low or where exemption 1s enjoyed
by certain class of companies under
wealth tax, or where the dividend
digtributions exhaust the bulk of
avallable profits, an overall rate of
45 per cent may prove to be some-
what high On the other hand, the
rate may prove to be low in cases of
companies where the incidence of the
cx~ess dividend and wealth-taxes was
high But such minor vamations 11
incidence m extreme cases are mnevi-
table in devising a scheme of uni-
form rate of tax applicable for all
companies, which must necessanly
be evolved with reference to the
general and average state of affairs,
and the overall tax effect on the cor-
porate sector as ¢ whole The funda-
mental point to remember, however,
1s that in future, all companies will
pay tax at the same standard and uni-
form nratc, and to this no companv
can have any real or justifiable ob-

jection

Again, fears have been expressed
that the return to the shareholder
will be substantially reduced under
the new scheme While I do not rule
out the possibility of diminution 1n
dividends 1n certain cases, 1t 1s not
possible or even desirable to provide
for extreme situations or for isolated
vases Compantes which have been
meaking moderate distmbutions of
dividends wall be 1n a position to en-
sure the full gross return to the
shareholders as before without being
put 40 the necessity of reducing the
amount retamned as reserves. The
new scheme will indeed be favour-
able to companies which have been
maeking prudent distributions

1 do not propose to go mto details
in regard to other criticisms When a
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new scheme is introduced, there are
bound to be some difficulties of a
transitional nature, So long as the
House 18 agreed that the new scheme
1s rself desirable, nothing 1s gamed
by exaggerating its transient difficul-
ties Ome must also remember that
the rates prescribed in the Bill are
merely for purposes of advance pay-
ment of tax and do not represent the
finel rate for the assessment year
1960-61 As the scheme comes into
operation we shall be able to notice
its defects and we shall certamly take
steps to correct them

For the present, however, a few
amendments are necessary here and
there to clarfy the provisions, so that
there 1s no room for any doubt I have
given notice bf these amendments to
the House These amendments are anly
of a minor character and will be self-
explanatory I do not think, therefore,
there 13 any need for me to explamn
thewr purport at this stage

Sir, I move

Mr. Deputy-Speaker. Mouon mov-
ed

‘That the Bill to give effect to
the financial proposals of the
Central Government for the fin-
ancmal year 1859-60 be taken into
considefration ™

Shr1 Masani

Shri M R Masam (Ranchi—East)*
Mr Deputy-Speaker, Sur, we are
suffering under a disadvantage of not
having with us the amendments which
the Fmance Mumster has given notice
of and which he just now mentioned
I hope, therefore, he will be pgtient
enough not to musunderstand the cn-
ticism which may be made without
imowing what thege amendments are
I think 1t would have been happier if
these amendments had been in our
hands at least half an hour or so
before the hon Finance Minister made
his speech. 1 em speaking subject to
that and if I eriticise something whach
the Munister himself has put right, he
will, no doubt, understand this diffi-
culty

We also labour under this disadvan-
tage that a measure that should have
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been sent to a Select Committee has
not been so referred to. The Finance
Bill, this year, does many fundament-
al things. It makes very basio struc-
tural changes in the sgystem of
income-tax in this country. Principles
that have been part of our income
tax law for decades and generations
are being changed. It may be for the
good; or it may not be for the good.
But it is very desirable that when
changes of this nature are made they
are examined and scrutinised by a
Select Committee of this House. That
procedure, unfortunately, has not
been followed,

The Finance Minister has claimed
just now that, by and large, the
scheme of simplification as it is called
is not calculated nor intended to raise
the quantum of income-tax or com-
pany taxation, And, I have no doubt,
as I said on a previous occasion, that
the hon. Minister is perfectly sincere
in his intention. I do believe, how-
ever, that the facts do not altogether
justify the Minister's confidence ‘®n
this point. Basically, the scheme has
offered that, in return for the share-
holders giving up the privilege or
benefit of grossing up, the general
level of company taxation is lowered.

The Government have adopted a
study made by the Reserve Bank of
about 1001 companies in this country
as being representative of the strue-
ture of our joint-stock enterprise in
general. I think, there, they are
labouring under assumptions which are
not .well-founded.

First of all, the Reserve Bank study
was made in respect of two years,
1955 and 1858, and # was shown that
in 1956 the average distribution of net
prufits, after paying tsx, in the way
of dividends was of the order of 60
per vent, while, by and large, on an
average again, 40 per cent of the net
profits were retained by the compani-
es,

May I paint out that in 1857 and
1958, the two years that have passed
since the situation has undergone a
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change? Owing to the unf

pattern of taxation Which we have
been indulging in for the last two
years, it has not been found possible
for companies generally to adhere to
that rate of distribution. In order to
maintain the same dividends that
were paid in 10556 and 1856, it has
become necessary for a large number
of companies to increase the ratio
of distribution to 80 or 90 per cent.
or even, in some cases, to distribute
the profits altogether. A proposal that
is made arbitrerily on the basis of two
years does not seem a very wise
foundation on which to make funda-
mental changes in our income-tax

Then, again, the study covered only
an aggregate capital of 58 per cent
of the total involved in the joint-
stock structure; 42 per cent was ig-
nored. These are very doubtful as-
sumptions on which to come to de-
cisive conclusions, as the scheme
seems to do.

Then, 1 would like to suggest to
the hon. Finance Mimister that this
15 a very important point and raises
a matter of principle to which [
would like the hon, Minister to apply
his attention if he would be allowed
to do so. The powmnt I am making 1is
this, that it is not a wise or sound
thing to ask corporate enterprises to
accept a fixed ratio of distribution of
profits to undistributed profits, That
is an artificial measure that will not
be conducive to giving an incentive
to enterprise.

As the hon. Minister knows, busi-
ness follows a cycle of boom or pros-
perity end of depression. It does be-
come necessary for companies to
very the ratio of distributed profits
to undistributed profits from year to
year. A company that may retain a
larger share of profit in one ywar may
have to distribute a large share the
next year because of the change in the
economic situation, even in order to
maintain the same rate of dividend
Therefore, to ask the system of free
enterprise to accept the idea of
rigid ratio of distribution of profits
to undistributed progts is to ask
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the system to go against its
own nature. Free enterprise
demands elasticity and flexibility
and this kind of governmental
regulation or strait-jacket will act
as a great disincentive to the produc-
tion that we all desire. I therefore
suggest that the very basis of asking
companies not to distribute more
than 60 per cent of the net profits
efter paying taxes is not a very wise
policy in the country’s broad inter-
ests,

Now, on a question of fact az to
whether or not the shareholders will
be mulcted more than they have been
in the past, there are two studies to
which I would like to draw the
attention of the hon, Finance Minis-
ter. One 'of these is a study made by
Mr. G. P. Kapadia, the Chairman of
the Indian Merchants Chamber, and
in his own right a very distinguished
accountant and auditor in our coun-
try, under the auspices of the Eco-
nomic Research Foundation of the
Indian Merchants Chamber. The other
15 a study of the same situation made
by the Indian Institute of Public
Opinion in ita recent Quarierly Eco-
nomic Report No. 20 of March-April,
1959. In these two serious studies
made by Mr. Kapadia on the ome
hand and the Institute of Public Opi-~
nion on the other, an effort has been
made to test the essumption made by
the Finance Minister that, by and
large, shareholders will neither gain
nor lose as a result of these changes.

Mr. Kapadia’s analysis shows that
the Finance Minister's statement that
these are peripheral and extreme
cases to which we draw attention is
not substantiated by the study of Mr.
Kapadia. He makes a claim that all
shareholders however situated, will
lose as a result of this change. I sug-
gest it iz an authority thet will have
to be met and countered by the same
kind of detailed analysis like that Mr,
Kapadia has himseif made. He pro-
vides the following figures. I would
iry to simplify them for my own
benefit as & layman and that of the
House. According to him, the present
rate of company income and super-
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tax is of the order of 51.8 per cent.
If you add to that wealth tax and
excess dividend tax, another 4.5 per
cent, you get a total rate of
company taxation of 56 per cent,
leaving & balance of 44 per cemt
undistributed. If this 44 per cemt
is dimtributed, the grossing up which
is at present enjoyed by the share-
holder gives him benefit of the order
of 20:24 per cent. Thus, Government
retains a net 35.70 per cent. It is this
figure of 35.70 per cent that has to be
equated against the figure of 45 per
cent which the Government now pro-
poses to levy. 1 appreciate the fact
that the Finance Minister has made
a point that 45 per cent is not bind-
ing. The actual rate will be fixed nexs$
year, But 45 per cent is the indication
of the burden to be levied If that is
so, then, according to Mr. Kapadia,
the loss to the shareholder is of the
order of 9.24 per cent because the
Government today retain only, allow-
ing for grossing up, 35.76 per cent
and now it wants something like 45
per cent which would mean an addi-
tional taxation of 924 per cent om
the shareholders of this country by
and large. I think these figures need
to be met. If they are not accurate,
I hope the Minister will show where
the flaw in these figures is when he
replies to the debate two or three days
from now, Mr. Kapadia's calculations
further show that the smaller the
shareholder, the bigger the addition-
al burden that falls on him as a result
of the simplification. A man with an
income of less than Rs. 10,000 will
suffer most acutely, while in the case
of a man with an income of Rs. 70,000
or more the losses will be very small

The study made by the Indian Insti-
tute of Public Opinion, by and large,
bears out the conclusions of the other
study t which I have referred. It
points out that the average taken as
a result of a study of 1001 companies
is very misleading. Actuzlly, no com-
pany is an average company; no com-
pany actually distributes 60 per cent
and retains 40 per cent. That is a sta-
tistical average. To rely on this aver-
age is to be like the man who tried
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to plumb the average depth of a river
and got drowned when he got to the
middlel The Institute's study points
out that there are many major indus-
tries where the distribution is much
more than sixty per cent and those
industries will therefore be prejudi-
cially affected by this change. Among
these industries are agriculture, pro-
«cessing, mining and the general range
of manufacturing industries except
for metallurgy, chemicals and a few
others. Therefore, the Finance Min-
ister’s confident assumption that, by
and large, no change 13 being made
in the burden of taxation is not one
‘that, on a reading of these documents,
one can accept without questioning.

On the question of ‘simplification
egain, the experts in the fleld doubt
whether the result will be any better
than it is today in terms of simplifi-
cation alone. There is no more able
tax lawyer in this country than Shri
N. A. Palkhivala, a man whose opi-
nions are respected by the Central
Board of Hevenue and by the Fin-
ance Ministry themselves. He has
described the change that is being
made and I shall read to you a pas-
sage from what he says. As he puts
it, and for every step taken towards
simplification, there are two or three
steps taken towards further complexi-
ty. He gives an example about these
exemption Certificates which are to
be given to shareholders who are be-
low the level of taxation. May I
read a passage from his illuminating
address on thiz subject, about the
nature of the change that is being
made 'This is what he say:

The most drastic amendment
sought to be made in the Income-
tax Act by the new Budget is the
abolition of the principle of the
grossing-up of dividends. The
proposed change reguires to be
considered at some length because
it affects a very large number of
middle-class people who have
made investment in shares. Since
the commencement of the Indian
Income-tax Act in 1022, the law
has been that any income-tox paid
by a company is deemed t0 be
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paid by the shareholders. This is
the principle embodied m Sece
tions 16, 18 end 49-B of the
Indian Income-tax Act. But for
those sections, the gharehalders
could not get credit for the tax
paid by the company since the
company 1s a legal entity inde-
pendent of and distinet from the
shareholders. Since the profits of
the company ultimately find their
way 1nto the pockets of the
shareholders, it would virtually
result in double taxation if in-
come-tax 1s recovered both from
the company and from the share-
holders With a view to avoiding
double taxation, the law wisely
and reasonably provided that in-
come-tax paid by the company
was to be deemed to have been
paid by the shareholders, with
the result that the shareholders did
not pay income-tax over again on
those dividends which were dec-
lared out of profits on which the
company had already paid income-
tax It the shareholders’ income
was below the mimimum taxable
lmit or was not assessable at
the maxamum rate, he got full or
partial refund of the income-tax
paid by the company. The new
proposal is that this principle of
credit being given to the share-
holders for the income-tax paid
by the company should be done
away with The result would be
that the yield on shares will now
be reduced and the company and
the shareholder between them
will be paying more by way of
tax than they used to pay so far"

This 1s the testimony of three per-
sons who would normally be consi-
dered experts in this field and I think
this House, or at least some Members
of this House, would require a great-
er authority than the ipse dixit of
the Finence Minister saying that in
his view it is not so. I say that his
advisors owe fo him the obligation of
satisfying the House in equal detail
28 these three parties have done that
the results are not what they fore-
cast.
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and the imposition of a tax on divi-
dend at thirty per cent in the hands of
the company. Next year, the rote of
tax on the companies will then be
finally fixed. If 1 may say s), this is
like putting the cart before the horse.
The benefits are to be postponed till
next year and the addsd burde.a or
the threat of that burden has 1o be
imposed this year. 1 suggest tnat
nothing would be lost if the Finsnce
Minister would agree to postpone even
the first part of the scheme by une
more year and introduce the whole
scheme as one package next year so
that we have the credit side to out
against the debit side. As of today,
th2 divis'on into two parts means thut
the shareholders’ loss is definit¢ nnd
the gain to the company is probleraatie
and the extent of the gain is vet not
known. Therefore, the Finance Mir-
ister is today trying to prejudice tne
position of the shareholder ana tne
companies without comm tting him-
cclf to a rate of taxation which waould
compensate for this extra burden. I
do appeal to him, even now. not 1o
ru-h into this hasty and 1ll-conciderad
scheme of the so-called simplification
wh'ch none ol the parties concerned
welcome or want to accep', but to post-
pone this for one year. to withhold
certain clauses 'ike clauses 2, 5, 7, 8
to 18, of ths Bll for one vear. to
rrfer the Bill to a Select Commu:ttee
and let the House. in consultation with
and af er the examination of expert
witnessies, come to a conclusion whe-
ther the change proposed min our
income-tax law is or 18 not wustifed,
1 do believe.—if he did that—it would
be an act of statesmansh o for whch
this countrv would be gratetul. Whe-
ther he does this or not—I cannot
pretent to be very ootimistic on this
gcore, judging by the genera] rigidity
and unrespons'veness of the Govern-
ment to which reference was made bv
an hon. M mber twentv minute: ago
while speaking of “a blank wall”. I
know that ‘he hon. Minister is certan-
ly not a blank wall and I am tryving
very hard to make some dent in his
resistance. I would like. thevefore. i!
he does not accept -this suggestion to
postpone the whole scheme, at least
to accept mv amendment Wo. 123 which
1 have tabled in regard to clmuse 7.
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This clause relates to tax reservee I
am very opt mistic that on this paint
the hon, M nister will meodify ihe posie
tion because 1 do not think the inten-
ton is to do what the Bill as at pre-
sent actually does, May I expiain that
there are in this country todav accu-
mulated reserves in the hands of iomnt
s ock companies which have heen
estimated at anything from Rs. 200 to
Rs. 500 crores; or Rs. 2,000 to 5.000
m lion .. .(Interruptions) [ do .ot
know. Thore are different est mates
and I am not in a position to accept
the one or the other. I say this is the
range of the estimates given. These
reserve; have paid tax; they have
paid tax at a h ghor rate than the one
now sought to be imposed which is
a lower rate of 45 per cent. They have
borne tax at 56 per cent of company
taxat on. The companies which have
fo lowed the prudent policy of g v ng
less dividends about which the hon.
Minister is so fond, are in danger of
being punished for having anticipat-
ed the advice of the hon. Minister if
he does not rect'fy the pos.tion to
which I am drawing his attention.
There are companies which have paid
small dividend; and kept more reserves
which have borne 6 per cent tax. Sup-
posing the condition of these companies
turns adverse, supposing they go in
for expansion projects during wh ch
period they cannot produce, supposing
they meet w'th adverse bus ness con-
d'tions and they want to maintamn even
the modest rate of dividends, they will
naturally have to draw on thcse re-
serves, and that is what the reserves
are therefor. As the Bill stands today,
these reserves would be taxed again
in the hands of the shareholder, which
would mean that the same profils are
taxed twice. That would mean dcuble
taxation.

To put it in another way, the Fin-
ance Minister wante us to accept the
scheme of gving up grossing up in
favour of the sharcholders by offering
a lower rate of company tax. even if
it is not declared today. But ihese
profits have not borne a 'ower tax.
These profits have borne 56 per cent
If they are distributed in the next few
years. Is it fair, is it equitable, or is
it an incentive to a pruden* dividend
yoncy.iftheymtobehxedtmpd
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time, while if they had been distr:but-
ed last year or the year before, they
would have escaped this additional
taxation?

I am confident that the Finance Min.
ister, with his sense of fairness, will
not fail to respond to this plea,
because I th'nk this was not the inten-
tion with which this Bill was intro-
duced. Therefore, I have moved my
amendmoent 12 which seeks to add
af.er clause 7 the words:

“provided that section 16(2) of
the Income-tax Act shall continuc
to apply in respect of dividends
declared out of profits of the cora-
pany assessable for the year
1959-80 or any earlier year™.

If the Finance Min’ster wants to res-
trict he stitus quo to a ‘im ted num-
ber of years like six, eight or ten, let
him say so. I am not saying that for
perpetu'ty thi; safeguard may be
given, but certainly for a decade or
so, during which time it would be legi-
t mate to use these reserves par ly for
dividend purposes to meet adverse
cond tions. It is not fair that these
profits which hive already borne heavv
tax at the higher rate should now be
denied the pr:vilege of grossing up
which is being taken away.

Tha* in fact would mean that those
companies which were extravagant in
the r d‘vidend policies were wise 1n
not trusting the Finance Minister and
the Government. whil¢ those who had
faith in the stability of our fiscal policy
were making a sad mistake, I do not
think that the F'nance Minister or the
Government w th their eves on the
future wou'd 1ke such lesson to be
learnt by reason of the mrasur~ that
thev have produced before the House.
Therefors. 1 wou'd suggest that am
amendment may be made. It mmy
no' be my am-ndment, but some am-
endment may be made by the F nance
Minister. I am subject to correction.
but if there is no such amendment, in
the Finance Minister's amendments,
may I suggest that he.introduces an
amendment whickk would safeguard
that for the period of, say, ten years,
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companies should be free to declare
div dends out of tax reserves bullt up
in the years before, before 1039-80,
that they should not be required to
deduct tax at the prescribed taxation
for such dividends, and that the share-
holder should get credit for the
income-tax paid by the company. I
think this is a proposal which, the hon.
Minister would lLke to consider and
give a reply to in detail later,

Before I cohclude, there are one or
two points to be made. The only
other tax to wh:ch I wsh to refer is
the Expenditure Tax. I happened to
be on the Select Committee which
examined that proposal, Many other
hon. Members of the Sclect Commut-
tee are here. I understood that what
we have said {wo years ago was n
the nature of a compromise. Various
groups were consulted, the members
of the ruing party, Members of the
Opposition Group, and the expert
witnesses who came before the Com-
mittee, were 1stened to and a scheme
was prepared. The scheme was—-it
was unanimously accepted more or less
by the House, though some of us were
opposed to the prine ple of the Expen-
d ture Tax—that nobody whose net
Income after paying tax was below
Rs. 36,000 would come within ihe
muschief of the law. Now, by a uni-
lateral stroke of the pen, without so
much as going back to ano her Seleet
Committee of this House or the same
one, it is sought to knock the very
foundat'on out of that compromise bv
saying that the income of the whnle
fam‘y, wife and dependent ch’ldren
inrluded. is to be eompu'ed as to
whether it comes within Rs 36.090 or
not. I do believe that this i; not alto-
gether a conscionable policy, I think
if the Government wanted to shift the
verv nature nf the Expenditure Tax.
thev should have made an amendment
in the Expenditure Tax Act. broueht it
bafore the House, referred it to Se'ect
Comm‘ttee and got the whole th'ng
examined very carefully,

Similarly, the exemption of bullion,
jewellery and ceriain articles of that
nature which were excluded from the
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purview of the Act are now sought to
be brought within the purview of the
Act by a similar amendment, May I
point out that the Min'ster here is
caught in a gself-contradiction. The
change proposed by sub-clause 2 of
clauiz 25 is that bullion, precious
stones and jewellery shou d be treated
as iems of expenditure, instead of
being treated as items of capital
investment. Now, I would recall
that the Joint Committee, after
hearing representative interests, was
sat'sfled at the time wh~n this
measure was passed that thes. items
are not really expenditure bit capital
investment. It wag on that basis that
they were excluded. Even now, under
the Wealth Tax they are not cons'd-
ered as cxpenditure. For the purposes
of Wealth Tax thev are charged st
assets. They cannot be both assets and
expenditure at the same time. I do
think Government owe that much
fairnoss to the public in this country
to decide whether these are capital
asset: or they are expenditue. You
cannot tax them under the Weal h Tax
as cap'ta) assets and then tax them
glso under the Expenditure Tax as
expendituré, These are the ways
wh ch mike one begin to wonder
whether normal cthics are o~ not sup-
pored to apnlv when it comes to a
re'ationsh p between this Gavernment
of ours and the citizens of this coun~
trv. If private industrialists or busi-
nessmin were to indulge In these
qu'bbles, in these attempts to give
words double meanings. they would
be called black-marketerrs and
crooks and anti-social elecmrnts. Bnat
it serms that when Government does
it. anvth'ng is moral and anything is
leg’t'ma’e. so long as it i; onlv the
private citizen who is adversely affect-
ed,

The plea that I am making is against
this hastv legislat'on cmbod'ed in the
Finance Bil". I have g'ven two exam=-
ples: in regard to companv taxation
and in regard to the Expend ture Tax,
to show that the provisions of the B
just now b-fore us are hasty. ill-con-
sidered and ill-digested. I have made
the plea that thev be postvo-ed for a
year if the Government will conxider
that. If thay do not, there is no doubt
in my mind that to the manv dislo-
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centives to hard work and enterprise
wh ch they have provided year after
year through the d sas.rous series of
Budgets which we have been expert-
encing in the last two years, they are
adding one more,

There was an old saying that the
Greeks passed their laws whon they
were drunk, but they reconsidered
them later when they were sober. That
I suppose is the bas's of the proverb
that one should appeal from
Philip drunk to Philip sober. I
do not know what one does in the case
of our Finance Minister who is a total
abstaner. In his case, al I can say
is that I can only appeal from Philip
sober to Philip a little more sober,

Shri Parulekar (Thana): I rise to
oppose all the measures of indirect
taxation as well ag the measures which
abo’ish the wealth tax on compames
and the tax on excess dividends as am-
ended by the announcement just now
made by the Finance Min'ster. These
measures of indirect taxation are esti-
mated t> increase the burden of in-
direct taxation by about Rs. 19 crores,
taking into consideration the conces-
sion which have been made. These
measures cannot be judged in isola-
ton and in a piecemeal way. They
have to be judged in the context of
the structure of taxation as well as in
the context of all the proposa's of
taxa ion contained in this Bill taken
together.

This Bill ra‘ses some basic questions,
and I will raise them and try to answer
th-m bec3ause it will enable w3 to
decide he attitude which ought to be
taken in regard to the Bil. The first
queston i3 how does Government
spend its revenues? The second ques=
tjon is, who are the people who are
called upon to bear the burden of
add tional taxation. The third ques-
tion is, who are the people who have
been let free. The last question is,
besides the Government, who are the
people who will be benefited by the
proposals contained in this Bill.

15 hrs,

1 will take the first question, viz,
Government expenditure. The hon.
Minister during the course of his



12367 Finance Bill

[Shri Parulekar)

speech said and he again repeated
today that:

“We are doing our best to see
that there is no avoidable increase
in non-development expenditure
and in the Planning Commission,
we have a machinery for secur-
ing economy in non-planned and
planned expenditure. I would,
bowever, assure the House that I
am fully conscious of the impera-
tive need for tightening control
over such expenditure and it is
our constant endeavour to achieve
the utmost economy without sacri-
fice of efficiency.”

Let us assess the value of this assu-
rance given by the Finance Minister
in the light of some facts and figures.
i will cite some figures of expenditure
under three heads—civil expenditure,
civ ] administration and miscellaneous:
in 1950-51, the civil expenditure was
was 1873 crores; in 1951-52 Rs. 218-3
crores; in 1852-53 Rs. 216°7 crores; in
1953-54 Rs. 221'2 crores; in 1954-55
Rs. 230°9 crores; in 1955.56 Rs. 281°7
crores; in 1956-57 Rs. 3305 crores; in
1957-58 Rs. 427-0 crores; in 1958-59
Rs. 528 crores and in 1959-60 Rs. 596-8
crores. I will refer to the expendi-
ture under another head, because he
referred to expenditure on Parliament,
in o-der to justify the increase in
expenditure. Taking civil adminis-
tration, the expenditure in 1950-51 was
Rs. 48-30 crores; in 1951-52 Rs. 53-67
crores: in 1952-53 Rs. 51'71 crores;
in 1953-54 Rs. 64°17 crores; in 1954-55
Rs 7511 crores; in 1955-56 Rs. 94'8
crores; in 1956-57 Rs. 122:29 crores;
jn 1957-58 Rs. 168 crores; in 1858-59,
Rs. 197-92 crores; in 1959-80 Rs. 222-22
crores. The miscellaneous expenditure
also has increased from Rs. 52-87
crores in 1950-51 to Rs. 100:62 in
1959-60.

What do these fijgures demonstrate?
They demonstrate that during the
period of 9 years, between 1950-51 and
1958-59, the revenues increased by
Rs. 310 crores; the civil expenditure
increased by Rs. 234 crores and the
miscellansous expenditure by Rs, 48
crores. The administrative machinery
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has swelled up to such an extent that
it has started eating all the additional
revenues thyt we are collecting by
taxing the people. It has become ineffi.
cient and it has also become wasteful
in expenditure to some extent. May I
tell the Finance Minister that he has
no moral right—legal right, of course,
he has—to tax the vast mass of peo-
ple, the toiling millions. He has no
right to indulge in giving moral ser-
mong that everybody should be pre-
pared for sacrifices unless and until
he estab’ishes the fact that the reve-
nues which are collected are spent
most economically, that they are not
wasted and that they are spent to the
utmost advantage of the people and
the country. Assurances are of no
use and of no value. I may tell the F.n-
ance Minister that the value of such
stocks has gone very low in the mar-
ket

In this connection, I would like to
read a para from the Taxation Enquiry
Commission's Report, Vol.. I, page 34

“Besides, it appears desirable at
the outset of an enguiry encom-
passing among other things the
investigation of possibilit es of fresh
additional sources or rev:inue, to
underline the necd of ensurirg the
most effective utilisation of exist-
ing tax resources for promoting
the community's welfare and devi-
lopment, before new and higher
burdens are imposed on the peo-
ple. This last consideration em-
phasises the vital concern of a
Commiss'on charged to enquire
into the tax system with the evo-
lution of proper expenditure poli-
cies by Governments—Central and
State. A detailed enquiry into
public expenditure from th's
point of view, however, falls be-
yond our terms of reference. It
is a large enough subject for full-
scale separate investigation. The
need for utmost restraint on the
growth of non-development ex-
penditure can hardly be over
umphasised.
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“Besides, during & phase of
intensive development effort,
when targets in terms of expendi-
ture also assume a certain degree
of significance, there is likely to
be, even within the development
sector of expenditure, some loss
in effectiveness and possible room
for economy and avoidance of
waste, We are ourselves impres-
sed with the need for thorough
and careful enquiry both in the
Central Government and the
States into the whole question of
public expenditure and suggest
that such enquiries should be
undertaken and entrusted to suffi-
ciently high-powered bodies™

I would ke to ask the Finance
Minister what has happened to this
recommendation It has gone into
cold storage. Governinent has per-
fected the art which was taught by
the British jmpenalists. Whenever a
problem became acute, a commussiun
was appointed. By the time the
Commussion submitted 1ts report,
Government expected some long time
to lapse, so that the sting of the
problem would be blunted and peo-
ple would forget the problem. When
the report comes, {f they find it incon-
venient, they appoint some other
committee to examine those recom-
mendat.ons of the Commission. In
this way, time 13 allowed to lapse and
many of the recommendations of the
Commissions and committees appoint-
ed remain 1n cold storage. This was
one such recommendation. I have
already said that meére assurances are
of no value, because the value of such
stocks among the people has gome
very low.

The next question 1s, who are the
people who are being called upon to
bear the burden of additional taxa-
tion. He has 3aid in hs speech that
he wants to raise the revenue by
indirect taxation, which means by
taxing the common people. This
question must be considered carefully.
Do the common masses of the people,
the tolling masses, have the capacity
to bear the additional burden? In
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the light of relevant facts, my sub-

massion will be that they do not have
that capacity.

In this connection, I will cite some
figures which show that the burden
of indirect taxation has increased and
' has become unbearable, I will g ve
some figures regarding excise duties
on some of the necessities of Iife.

Excise cuty (in

Name of article crores of rupees)

1951-52 1958-59

Kerosene 0.26  4.:0
Sugar . . = 8.49 B &4
Cloth . . . 16.33 63 8%
Marches i ) . g.61 17 70
Vegetable oils N1l 8.60
Vegetable products i 2.49 3.96
Tea and Coffce . 5.09  7.40
Soap ; . Nd 1.8%
Motor spirit . . . 2.03 32.%9

In 1949-50 the total revenue through
the medium of excise duties was
Rs 6790 crores and in  1958-59 it
was Rs 301'15 crores, an increase of
Rs 233 23 crores.

It wil! be seen that the capacity
of the people to bear additional bur-
den 1n the form of indirect taxation
does not exist The burden has
become unbearable. Perhaps the hon.
Finance Minister will ask me: what
1s the proot” 1 have proofs in abun-
dance, but the time will not permit
me to place all the proofs here in the
course of the discussion. But I will
cite one. As a result of thus pheno-
menon, the crisis of purchasing capa-
oty has aiready started creeping in
and the home market has started con-
tracting. We find this phenomenon
expressing itself in railways, where
the earnings have gone down. Again,
the people are not able to consume
all the cloth that iy produced; the
people sre not able to consume all
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the sugar that is produced in the
country; the people are not able to
consume all the cement that is pro-
duced in the country. The real income
of the masses, the vast masses of
people, has not risen. It is going
down. In addition to that, the
Finance Minister iy increasing the
burden of taxa‘ion on the peop'e
as a result of which we find that the
crisis of purchasing capacity has
started creeping in.

You cannot tap poverty for revenues.
If we do that, it will recoil on our-
selves and it will recoil on the system
of which the hon. Finance Minister
is the most ardent champion. 1 would
like to ask him a question. Did he
ponder for a minute before he decided
to increase the burden of indirect
taxation on this aspect of the ques-
tion? I know he has not. Because, in
the course of his speech he says:

“Our record in the matter of
raising additional resources by
way of taxation for the Plan has,
I venture to think, been qute
impressive, since the Second Plan
came into operation.”

Out of Rs. 100 crores of additional
revenue, Rs. 75 crores to 80 crores
were raised by way of indirect taxa-
tion, and yet the hon. Finance Minis-
ter says that thig is an impress.ve per-
formance.

Assuming for the sake of argument
that these taxes were unavoidable
and inescapable, even then, a normal
man who has got some sympathy for
the masses of the people would have
regretted the burden of tuxaron
which had to be increased, would have
a word of apology for increasing hid
taxes, would have a word of compas-
sion for the people whom he was
going to tax. But he has no word of
either regret or apology, or a word
of compassion, to say to the people
whom he is taxing. He says it is an
impressive figure, an impressive per-
formance, and that betrays an attitude
of mind of callousness for the suffer-
ings of the millions of pecple who
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are today steeped in misery, poverty
and wrethedness, and contempt for
them., And it was also exhibited in
this House a few minutas before.

I will now proceed to take up the
third question, namely, who are the
people whom he does not want 1o
tax. He does not want to Impose
increasei burden of taxation on the
rich, that class of people who can
afford to bear the additional burden
of taxation. And his arguments are
two. One of his arguments is that it
13 not necessary to tax them, because
we have now got an integrated struc-
ture of taxation, the one which is now
in operation. Another argument which
he advocates is that as a result of the
integrated structure of taxation, it
will be possible to stop the evasion of
taxcs and, therefore, to increase
revenue.

I would like to point out to this
House in this connection that the
percentage of direct taxes to revenues
is falling I will give the relevant
figur>s which are very instructive.
The following are the percentages of
direct taxes to total revenue:

Year Percentage
1949-50 . . . . . 45 1
Igso-st . . . . . 418
1951-52 . i . ) . 35.6
1952-53 . . . . . 41.7
1953-54 . ‘ . . i 39 2
1954-55 - . . . . 35-7
1955-56 . . ) . . .1
1956-57 . . . . 35.0
1957-58 . . . . . 33.0
1958-59 . Y = : . 31.2

The figures definitely demonstrate the
fact that the percentage of  direct
taxes to revenue is going down, 18
falling.

1 agrce with one of his statements—
because generally 1 am not in a posi-
tion to accept anything that he says
knowing him as we!l as 1 do—on this
point 1 accept one of his propositions,
and that is this: when the evasion of
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taxes s stopped, the revenues of the
Government will increase; 1 accept it
They will increase tremendously, by
hundreds and hundreds of crores of
rupees, It the evasion of isxes is
stopped. But the question is: Wil
they stop the evasion of taxes? The
question is: Can they stop it? They
will not, for the simple reason that
the Government 1s not prepared to
take those steps which alone can stop
evasion. Evasion of taxes is a very
complex phenomenon. There is illegal
evasion, there is legal evasion. Let
me, for the benefit of the hon. Finance
Minister, since he has taken up this
portfolio recently, and for the benefit
of many who are not aware of it
read certain observations made by a
Commission which was appointed by
Government. 1 will read a small
paragraph from the Report of the
Taxation Enquiry Commission
(Volume II):

“Amung the numerous devices
employed for tax evasion may be
mentioned the: (i) omission to
report taxable income, (i1) frau-
lent changes in account books,
{1ii) maintenance of muitiple sets
of account bouks, (iv) opening
of bank accounts under assumed
names, (v) securing of contracts
in the names of dummies or
figureheads, and (vi) keeping
transactions out of account books.”

Does he expect that the integrated
tax structure will be able to tackle
this problem In all its aspects? No.
There is another recent report by
Kaldor. Let us see what he says in

this respect.

“Everyone is agreed that apart
from manipulation of various
kinds, which are broadly classi-
fied under the term %ax avoid-
ance’, there is considerable gmount
of evasion in India due to fradu-
lent oconcealment of income
secured through false entries In
the account books and the
accounts.
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“It is fairly generally agreed
also that such practices have

become more widespread since
the last War.”

Then the Report proceeds to say—

“There is finally the question
whether a great deal might not be
achleved through more powertul
deterrents to fraudulent practices,
In India, as in Britain, tax-exders
are treated very leniently. Very
few cases of fraudulent evasion
are prosecuted befure the courts,
and the taxpayer is generally pro-
mised immunity both from prose-
cution and publicity, if he makes
a full disclosure and is willing
to pay the relatively modest
penalty imposed. I suppose that,
just as in Britain, this policy 1s
based on the supposition that the
Revenue will fare better and col-
lect more if it allows the careless
and sinful to come forward and
confess their sins than if it
threatens dire punishment.”

Then it proceeds to say—

“l very much doubt whether
the policy of ‘softness’ is of much
avail, or whether, on the contrary,
it tends to increase the scope of
evasion. For it leads to a ‘heads
1 win, tails I do not lose’ atti-
tude....”

Further, it says—I will not read the
whole of the passage but only the
relevant portions of it:

“Very different is the situation
in the USA"—

of which the hon. Finance Minister
is very fond and to which he 15 very
much attached. I will quote what is
done in USA so that perhaps he
might accept it

“Very different is the situation
in the USA where the tax-payer
is left to assess himself to tax
but if he is discovered having
concealed income, he can be
charged to an enormous penally
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(asnounting to between 10 to 20
times the tax escaped) and s
frequently dragged before the
courts in a trial attracting a great
deal of publicity and ending in
long terms of imprisonment....
No case of this type has ever
been brought before the criminal
courts either in Britain or in India.
I feel quite certain that very
heavy penalties and prosecution
with a great deal of publicity is
an infinitely more effective method
of dealing with tax evasion than
the policy of deliberate leniency
and avoidance of public disclosure
followed in Britain and India.”

It will be obvious that the measures
which have been adopted in USA
can be adopted in India. They do
not have the taint of anything red
in them and so the hon. Finance
Minister need not be {frightened by
the measures which have been adop!-
ed in USA,

There is another aspect. Govern-
ment do not collect arrears of taxes
on income which are found to be due
to them. In this respect I wull draw
the attention of the House to the
Seventh Report of the Public Accounts
Committes (Volume 1), where the
figures of arrears are given. They
are—

Crores
Rs.
1948-49 . . v . . 12 4
1940-50 . . . . . 12 4
1950-51 . . . . . 20 0
1951-52 ., . . . . 20 2
1)52-53 . . . . . 209
1954-55 . . . . . 27 3
1955-56 . . . . . 40 B
1956-57 . . . . . 8s 2
1 have not got the latest figures

Perhaps in reply to me he will cite
the latest figures and show that some
of the arrears—and a large amount
of arrears—have been collected. But
the question is not what amount of
arrears is collected. The question is
what Is the total amount of uncollected
arrears. It comes to sbout Rs. 262
crores. There is no reason why every
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ple could not be collected. If these
arrears of Rs. 262 crores had been
collected there would have been no
reason and no occasion for increasing
the burden of taxation on the common
mass of people, on the toiling people.
He was the Revenue Minister and also
a revenue officer before he joined
the Congress and 1 would like to ask
him a straight question. Can a pea-
sant escape paying land revenue?! Can
a middle-class person escape paying
income-tax on his salary? They can-
not escape it. The only persons who
escape are the rich classes. Perhaps,
the hon. Mimster might reply—I can
antic’'pate his reply-—saying that there
are legal difficult.es in recovering
thesc arrears. But that is a lame ex-
cusie bezause the law can be amended.
The reason why the arrears cannot be
collected and the reason why the law
is not amend:d is that the whole ap-
proach to those who evade taxes is
who ly wrong.

Mr. Deputy-Speaker: The hon.
Member's time 1s up.

Shri Parulekar: I will finish within
five minutes.

Those who evade taxes cheat the
State. Those who evade taxes h'nder
the progress of the nat on. Those who
evude taxes are the persong who are
re-pons.ble for the increased burden
of taxation on the toiling people. Yes,
the law as well ag the Government,
which is today in power, consider these
cheats, anti-social elements and scums
ul the society as respectable and hon-
ourable. That is why the law is not
be'ng amended. That is why it is not
pussible, to collect all the arrears of
income-tax from the rich peop'e as
well as to mop all evasion of taxes

T will come to the last point, name-
by, besides the Government, who are
the people who are likely to be bene-
titrd by the nroposais contained in this
Fmance Bill. The wealth tax on
companies has been abolished as well
as the tax on excess divi-
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dends. Of course, here there
is no question of benefit to the
Government, but it will be very
interesting to read what has appear-
ed 1n the Eastern Economist. The
Mimster might say afterwards, “Why
do you rely on others? - Why do you
no. advance your own arguments?” I
know that my arguments will not
convince him, but perhaps the argu-
ments which are advanced by his
friends m ght carry some weight. That
is why I am reading it, Ths is what
the Eastern Economust, Budget Num-
ber, says. This gives a clue to under-
stand ag to why the wealth tax on
companies has been abolished.

“Changes in the companies taxa-
tion particularly the abolition of
weailth tax on companies and the
excess d vidend tax are hailed by
all scct ons as the most redecming
features of this budget and, what
1s more, as an invitation to foreign
entrepreneurs to come and invest
in thiz country. It may be noted
h-re that these aspects of the
Ind'an ‘ncome-tax system were
boing pointed out particularly in-
hib ing foreign investment in this
country. It is to be hoped that the
removal of these obnoxious fea-
tures will enab’e more and more
2oreigan camital to flow into this
country, the need for which will,
if anyth ng, go on increasing in
the years to come.”

Here we find the clue. Why has the
weal h tax on companies been remov-
ed? It is removed in order to invite
foreign capital and in order to make
it poss ble for the foreign caoital to
flow in this country. Whether it is
right to do so or not it is not the occa-
sion for me to discuss.

Secondly, it will enable the fich to
evade taxes as it opens out one of
the loopholes which was plugged.
When the wealth tax on companies
was being levied one of the arguments
which was then given was that it was
not a measure to yle'd more reve-
nue--of course, if it brings, well and
food—but the ma'n purpose was that
it should serve as a measure to stop
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evasion. This measure was intended
for that purpose. This was sa.d only
a year ago and here we find that one
of the holes which was thea plugged
has been opened out so that wealth

can flow through it and the State may
Jose 1ts revenue.

As regards the tax on khandsari
sugar, why was it levied? Waom will
it benefit? Whose demand was it?
Again, it 13 the same journal which
says:

“The sugar industry has also had
the additional advantages of see-
g one of its long-siand.ng
demands (for the imposition of
excise duty ete. on ‘khandsar)
sugar) conceded.”

So, it was the demand of the b'g busi-
ness that this tax should be levied.
Of course, he has now gven some
concessions which are of no substance.
They make the machinery less rigor-
ous. But apart from that it his 1o be
remembered that this was a demand
of the sugar ndustry which is making
fabu'ous profits and the hon. Finance
Minister has conceded the demand.

As regardg reduction in the number
of power looms for the purpose of
levying tax that was the demand of
the textile industry, because these
power looms and handlooms were able
to compete with the textile industry
and they were able to sell a yard of
cloth at a rate which was 15 naye paise
less. Here also we find that the demand
of the textile industry, big business,
has been conceded wh le levying the
tax and taking away the exemption.

I will conc’'ude. 1 oppaise these
measures because they will benefit
foreign cap'tal as well as the rich in
the country. I oppose these measures
because they increase the burden of
taxation on those who have no two
meals a day, not enough clothing to
clothe them and no house to live. For
these reasons, I oppose the proposals
contained in the Finance Bill
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Shri J. R. Mehta (Jodhpur): Mr.
Deputy-Speaker, Sir, I am happy that
you have been good enough to give
me an opportunity to speak on the
Finance Bill. I am happy because I
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am told that one can talk on any

subject under the sun while speaking
on this Bill.

Mr. Deputy-Speaker: Is 1t a fore-

warning to me that I should not
interfere?

Shri J. R. Mehta: Then the proposi-
tion will not be correct, Sir, which
1 have just mentioned.

Sir, this august House has now
passed the Budget for 1959-60.

An Hon. Member: Not yet.

Shri J. R. Mehta: The Demands at
least have been passed. This meant
a whole month or so of strenuous
labour on the part of everybody n
this House. Each Minister has got all
he wanted, thanks to our system of
parliazmentary democracy, but not
withmit having passed under piercing
searchlight from all sections of this
House, W

While there are a few Ministers
who have come out with distinction,
there are others who have not rared
8o well. It may be a matter of mere
comncidence that all those Ministers
who are present here are not among
those who have not fared well

But, be that as it may, this House
has left none of them in doubt as to
what 15 expected of them and in
what direction their perforinance has
falien short of expectation Let us
hope that each one of them will take
care to see that they are able to make
up and give a better account of them-
selves when they seek the vote of ihis
House on the next occasion.

-

I bel eve, Sir, I can say without fear
of con radi~t on that the two broad
considerations that emerge out of this
discussion on wh ch we are all agreed
are: firstly, that the tempo of our
development shou d not be allowed to
slow down,.and we should be prepar-
ed to tighten our belts and carry all
the burdens that would be necessary
in order to be able to advance as
speedily as poss’ble towards the
soc alist objective which we have all
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set ‘for ourse.ves; and, secondly, that
al wasteful expenditure must be
avoided and all possible economies
should be effected :n the administra-
tion. I am very happy to learn from
hon, Shri Morarji Desai this morning
that there is a special establishment
in his Ministry to look after the ques-
t 0oa of effecting economy in expendi-
ture in the administrat.on, and that
gerious efforts are be.ng made to
effect economies in the administrative
expenditure. May I submit, Sir, that
this is a very wide problem and that
this question is .nt mately .inked up
with the quest'on of the reorientation
and overhaul of our entire administra-
tve machinery, decentralisation,
simplification of procedure, cutting
out of red-tape etc. The machinery
that we have got today :s a mach nery
which we have inherited from our
erstwhile foreign rulers. It was con-
ce ved to serve ap imperialist order
and it is high time we changed it to
serve the objectives which we have
now embarked upon. Therefore, 1
submit that a <pecial committee or a
spec a1 comm’ssion should be asked
to go into this question. It is neces-
sary that we should have a fresh
approach and a new outlook in regard
to these problems. With due defer-
ence to our abe and competent
officers in the adm nistration, I would
like to point out that the official mind
is apt to look at matters from a cer-
tain bias. It is natural for them
because they have lived and they
have developed and grown 'n that
system. I plead w th the hon, Finance
M nister to give consideration to this
suggest.on,

1 would I'ke to talk about another
important matter. This does not
relate to profits and Income-tax. I
have no profits to seek or di.tribute,
Y have no other tax to pay except
the income-tax which I pay through
this House. But I would jike to invite
the attenton nf this hon. House and
the hon. F nance Minister to certain
considerations which are v'tal for
gett ng the maximum advantage of
the moneys we are getting from the
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tax-payers. Certain vital considera-
tions have to be looked into if we
are to ensure the success of our
budgetary policies and programmes
and the fruit'on of the Second Five
Year Plan and the Third Five Year
Plan. I bel eve 1t will be agreed on
all hand: that the most salient feature
of our budgetary position .s the ever-
increasing gap between our estimated
expenditure and actuai expenditure
and between our resources and our
needs. We raise additional taxation
from year to year, try our best to
get financial ass stance from fr:endly
countries, and try to supplement our
re.ources by internal! loans and sav-
ing: campa gn and we t ghten our
belts in all passble ways. Yet we
find as time pa3ses that our resources
are not able to keep pace with our
needs. The  situation 1is described
diversely by diverse people. Some
ca.l it a crisis of resources. There are
others who say 1t 18 a crisis of faith.
There are st 11 otherg who are inelin-
ed to call 1t a crisis of planning. My
humble submussion is that it is essen-
tially a cri.iz of prices.

What I wish to emphasise—and
emphasise wth all the earnestness
that I can command—is that many of
our 1l1s on the econom ¢ and financ al
1ront are due to the fact that we have
failed to hold the price-line n check.
In other words, we have failed to
keep the prices of essential commodi-
ties in check and on an even kecl
1t is not a new proposition that I am
putting forward. The fact remains
that the mportance of this problem
has not been properly appreciated and
that we have not taken t melv acton
and the best possible act on to secure
the object in view.

Now, Sir, let us see what happens
at the moment. We prepare our
budget. We iay down targe's under
the Plan—monetary targets as well as
physical targets. Prices go up as time
pas;es. As prices go up, monetary
targets go up, and physical targets go
duown. That means need of more
money if the physica] targety are to
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be realised. And, if we cannot find
the additienal money required, the
Plan has to be pruned, and wc have
to be sat sfied with the mere core of
the Plan. That has been the story of
our budgets .n the past.

I plead w th all the earnestness that
1 can command that it is time we
rea.ised the urgent need to hold the
price-line. We should not only realise
the need, bu: we should make a
sérioug attempt to hold the price-line
in check. Otherwise, I dare say, the
present race between our resources
and our actual expenditure will con-
tinue and it will be a perpetualiy
losing battle for us from the pont
of vew of resources and real sation
of our objectives. I have no doubt in
my mind that it was mainly due to
our failur> to hold the price-line that
we had trouble with our Second Five-
Year Plan. We should take effective
sieps in time to ensure the success
of our Third Five-Year P.an.

The hon, Finance M nister, in h's
open ng speech, wh le speak:ng on the
economic review, has himself referred
to the need of recourse to “curbs and
counterva.ling measures”. Shri Asoka
Mehta wanted to know what curbs
the Finance Minister had in mind., 1
humbly submit that hoiding the pr ce
Iine is the man curb to be resorted
to without which all other curbs w.ll
bz of no ava.l.

It is not for me here and now to
propound a d:taled scheme as to how
this is to be done. I would ony hke
to emphasiise that this iz a very vital
maiter and I do hope that the hon.
Finapce Minster will evolve a
michinery .n order to achieve the
object which we have .n v.ew. We
have just adumbrated a scheme for
State trading .n foodgrains. 1 wel-
come the scheme so far ag it aims at
the stabilisation of food prices.

Another point I would like to draw
the attention of the hon, House to
1s that of foal production. All are
agreed that food production moust be
increased. We talk of so many ways
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of increasing food production, We talk
of co-operat ve farming, better seeds,
better manure, better irr gation faci.i~
ties and so on and so forth. All these
steps may be good in their own ways.
But there is one important matter to
which 1 am afraid we have not given
sufficient attention so far. The major-
ity of our cultivators suffer from tne
malady of contentment. Unless we
are able to remove from the mind of
the Ind an pea-ant this atbt tude of
contentment, we will not be able to
achieve any great success in our food
product.on. If I may put the same
idea in a more positive manner, I
would say that unless we can create
in our peasants a feeling of self-
consciousness, or ambition, or craving
for a better standard of 1 ving, we will
not succeed very much, whatever
other measures we might adopt,

I hope hon. Members wll agree
with me that the yield per acre is not
uniform all over the country. There
are dispar.ties from region to region,
from clas3 to class and from ind:vidual
to individual. If we analyse these
matters, we will find that the craving
for a k gher standard of life always
goes w th higher y.e d per acre. Let
me illustrate this. Take the Punjabi
farmer. Ar a rule, he iz a better pro.
ducer of foodgrains than others. That
1s the case wherever he goes. Ha2
came to my State of Rajasthan, and
everybody knows that in Ganganagar,
he is producing far more than other
peasants there. 1 can multiply
instances like this. You will be
surprised to learn that in some parts
of my div s on, the Jodhpur Div sion,
which is supposed to be more or less
an arid area, some of these peasants
have produced more than what others
produce perhaps in Kotah, where the
land 1s better and the rain-fall fs
greater.

16 hrs,

1 sha'l give another illustratine
hafore I conclude. I am a littie
interested in a new mine in my State,
There was a labourer who ued to
live on the outskrts of the mine.
When I went there last tme, I found’
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that he was not com ng to the mine.
I enquired why he was not coming,
and I wae told that we had hired his
pair of bullocks, and, therefore, he
was not coming for labour, and he
was gettng Rs 3 to Rs §-8-0 by way
af hire charges, and this, he thought,
was enough for his hiving.

What I would, therefore, submit is
that we have to shake this mentality,
and we have to produce a crav ng for
a better standard of life among other
people. if our food production dr.ve
is to be successful.
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# 4z ofr wgm wga g fv oot
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? 7y 1wz W § f g
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FT T & a9 J7 GUEAA T7 4T 1 517 75
7 A €A §7 T § AT R Tagar 7
fx #orr otz w1 Saw
FIET HAAAY 7 AT qXAT )
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geeft, el T et | gW X wRad
ey ward € 1 BRI qEw WY WY a
Y § ay & fvwewt $agh | gurT
Tow dfwenfoes o qew § | Fd
Tt G I AR 1 5o B Y
A afgwrwe TwHT § wE # o
rafag & ot wer fe g w S &
TTET HieATEHT FRA T 9T AR
AT rfE 1 g ot oY W Ny wd
¥ gro-amg ) aws ff saw A
g foa s w=fr & o

wfer & & oA, W9 W
TGITGT FWAX  wW g fe wre A
qf NFF w1 Wm fear w N fas
Zar? fas W AEeT ggT @G € 9E WY
a2 faw ¥ a0 wav g

Shri Achar (Mangalore): Immediat-
ely after the hon. Finance Minister
moved for taking the Finance Bill
into consideration, we had two
speeches from the opposition side, one
speech opposmg the other, if 1 may
say 80.

Hon Member, Shr1 Masam, in sub-
stance, complained that the corpora-
tions were being taxed too much, that
the new grossing system would affect
badly the small shareholder. So, on
the whole, he was agamnst taxing
corporations. On the question of
income-tax also, he more or Iless
expressed eopposition.

Immediately atter that the heon
Member who spoke on behalf of the
Communist Party complained that the
common man—I do not know what
exactly 1s meant by that phrase—was
very heavily taxed; and he -was
against indirect taxation. 1 would like
to say a word or twe on these aspects
of the question before 1 suggest a
few points and argue in their favour.

Inthilmtry if we are fo omit
taxing the common man-— because

Mhh&&-pmh
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average people with average income
—1I do not know whether we will be
able to raise any taxes. The extre.
mely poor section I know cannot be
taxed; they have no capacity to pay
at all. But can we omit taxing the
common man? After all, the country
1s comparatively poor, Most of
the people are common. The
uncommeon men with large incomes
are very few in number. This posi-
tion has to be realised, unless our
friends go to the extent of saying
that we should give up not only the
Plan but should also say that the
administration also should not go on.
With all respect to Memberzy on the
other side. I would request them to
consider this aspect of the question,
whether this country can nave suffi-
cient resources without taxing cor-
porations. After all this country has
only got a large population of common
men with average income., [f we
consider thizs aspect, I submit the
excise duty and the indirect taxes are

absolutely necessary.

8Shri M. B. Thakore (Patan): How
much?

Shri Achar: I did not catch what
the hon Member said.

Mr. Deputy-Speaker: An interrup-
tion that does not reach the bon Mem-
ber 1s not intended for hum.

Shri Achar: Yes, I will try to
ignore 1t, the more so because I have
got only a hmited time at my disposal

With regard to income tax or cor-
poratian tax, no doubt we have to
have them. If we look into the figures,
especially with regard to income tax,
we find that they are getung static.
The income §s not showing any pro-
gressive trend whatsoever. We are
for a socislist State. In fset, we wan'
to bring down the income of the richer
clagses while we reise the income of
the ordinary man From that point
of 'a“. 1 @0 C
froom income tax and corporstion tax

|
g
E
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should increase. Specially when we
see the income tax figures, we feel
wvery much disappoeinted. I find hardly
any progress made in this respect.
The figures of income-tax receipts are
as fo,lows: 1855-38 Rs 76 crores,
1856-57 Rs. 92 crores, 1857-58 Rs. 90
crores and 1958-59 Rs, 86 crores. The
income from this source budgeted for
this year is only Rs. 87 crores. It
ought to make more progress.

I have heard the argument often
put forth that the minimum in thr
alab should be reduced. I do nol
agree with that proposition. After all,
if we take the average income of a
person in our country, it is poor. In
fact, people getting an income of
Rs. 3000 or Rs. 3500 per year are prob-
ably small in number, and people with
a higher income are much less. The
former Finance Minister, while
introducing the new system of taxa-
tion often repeated that we must have
a system which will be very elastic
and he suggested this system of
taxation g0 that we may have a very
elastic source of income. By raising
half a per cent or one per cent we
must be able to raise the money
required. There must be machinery
ready to collect it, so that if there is
a contingency or extraordinary cir-
cumstance arising, the country must
be 1n a position to tap that source and
get the money. From that point of
view, the persons with higher incomes
are very few and those who could be
considered as very rich are still fewer
in number, and the country will not
be able to get all the resources 1t
wante from taxing them. At the same
time, we have to remember this fact
that these richer people should be
taxed more. There is no doubt about
it, though we cannot go to the extent
of cutting down all incentives. If we
look into the budget, we find that
our total deficit is something like
Rs. 222 crores, Even the revenue
account defleit is Rs. 82 crores. By
the taxation proposals of this year,
we are hardly making Rs. 23 crores.
I am not thinking of the overall
deficit, but even if we think of the
revenue account deficit, it is some-
thing like Rs, 358 crores. When this
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is the position, I ask with all respect:
is it ever possible for any Finance
Minister to reduce the indirect taxes,
whether it be excise or customs? In
addition, we have the problem so far
as customs revenue is concerned, on
account of reduction of imports.
Licences cannot be issued and on
account of that the income from
import duty is going down. When
that is the position, unless we are
to be driven to the position of giving
up the Plan—which nobody advocates
—it i3 not possible either to avoid
this indirect taxation or the taxes om
income.

One 1mportant feature which 1
would like to mention regarding the
present Finance Bill is with regard
to an increase in wealth tax rate of
only half per cent. This vc.ea' .y
indicates the elasticity which the
former Finance Minister was probably
th nking of. By increasing the rate
by only half per cent—the incidence
of this falls on people with fairly big
property—we get an income of Rs. 25
crores. No doubl, we have not
realised from other taxes, the estate
duty, expenditure tax and other forms
of taxes as much as we ought to have,
probably because the machinery for
collection is not sufficiently equipped
as yet; but all the same, we see this
indication that by raising the wealth
tax by only half per cent, we are able
to realise Rs. 2‘5 crores. I would
consider this aspect of the Bill a very
important aspect and I think this will
give us more scope in future years.

Then I would like to mention that
we have to be a little careful about
taxing the poorest. When we got a
windfall of about Rs. 10 crores in
respect of o1, specially petrol and
petroleum products, I plead with our
Finance Minister that some relief
must be given, With regard to kero-
sene oil, I also submitted last time
that it is one of the most essential
items specially required in the village
parts. The Finance Ministar was very
sympathetic. He said he would have
g ven that relief hut for the fact that
it would not reach down the poor
man, With all respect, I submit that
that may not be a very correct noal-
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tion. In fact, his own junior colleague,
Shri K. D. Malviya, when arguing that
point said that they did not want to
reduce the tax because that would
increase consumption. If I may sub-
mit, practically one argument cuts the
other. If the price goes down, Shri
K. D. Malviya says that consumption
will increase, That means the beneiit
goes down to the poorest man. The
benefit is not taken away by the
middleman. That has been the history
not only*of this kerosene oil. 1 will
give the instance of salt. In our
country, salt is such an essential
thing—now, of course, no tax 1s there
on that—and an increase of even 2
or 3 pies meant that the poor man
could not purchase his salt. Con-
sequently, consumplion decreased and
such a life-giving material could not
be purchased. That is the reason why
Mahatmaji took up salt as a symbol
of satyagraha and marched to Dandi.
Similarly, I would submit that some
relief should be given on such essen-
tial items like kerosene and others.

There is only one more point which
I want to deal with. There seems to
be a school of thought that people in
the agrarian parts are not substantial-
ly taxed. I find that even Prof.
Mahalanobis, our economic expert.
seems to be of that view. In a recent
article in the Hindusthan Standard he
writes that agriculture contributes
more than 50 per cent of our national
income but it has not been possible
yet to tpx the agriculiurist to realise
adeguate resources to pay for the
Plan. 1 submit that this proposition
seems to be that of a city dweller.

1 do submit that the villagers are

sufficiently taxed—taxed to their.

capacity. 1 am not thinking whether
it is more or less. So far as excise
and customs are concerned, every-
body is taxed. So far as other items
like income-tax and others are con-
cerned, the richer people are- taxed
But, look at the agriculturist. His
income is not taken into considera-
tion. Even if he has a small amount,
hardly an income of Rs. 200 to Rs. 300,
he is made to pay the land revenue.
Income is not the copsideration.
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Take the result of the recent land
reforms. Even with regard to small
landholders with an income of
Rs. 1,000 or Rs. 1,500 or even Rs. 2,000
—the hon, Finance Minister coming
from Bombay knows it very well—
the rent from property has been re-
duced to one-sixth whereas it was
formerly one-half. Consequently,
what has happened this year? The
small landholder is taxed so highly—
even 30 per cent or more—much more
than what is levied from the bigger
landlords or other people living i»
towns.

As 1 said previously, it is not the
amount that matters. It is really the
capacity, the income of the people
and what they can afford to pay and
what source of living they have got
From that point of view, I submit
that this theory of s0 eminent an
economust as Prof. Mahalanobis that
the villagers are not taxed highly does
not seem to be correct. I hope his
1dea that a new scheme of taxation
must be brought in to tax the
agrarian people will not do him
credit.

ot ot wwt (afemn) - guraa
greg, g8 Uy g% fraew s ¢ fe
W AT X W AT R AT AT
2@ § @ ¢ Wi gAA § e v aew v
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g A 1 € femy w7 e F wowr
o @ AT % fw wg w e oATT W
¥eT ww ok ? & wwwan § fw gfamdt
gt Tt ¥ R s ¥ eamfwar s
gt & Ao * W wwR W e
wrar & ) goeT @ e el €
wrar & wE T T age & vl
¥rT w1 g 7R fayg e x@ D
+ff w vt fs v vt wrd o e
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£, 7t oft, f% ag ol &7 ww A &,
qg f&amY %7 a4 &, 9% TH 7§40
§ W 7y 5 gu fegew ¥ T0w
Sy 7 g § o ag 39 IR g9
w1 qare & f foresd o Y, @rat
! afew wOW W W gu 2 ) 93
It oftfuwr w1 warer & 1 & wrd -
@ s § fr or o WA T,
WY xix §ifad o It § & St
fe deard e w w1 gwar § W
TweY wgw e & A I § e,
o Y F ay & *faw fe m el w
w7 oyt § W g ¥ SR I
fwrmy @ aft & 1 &Y, =ofY ofr, d R
Ty W § A & AT ST e g
fe Ty gwrw zve® w1 ot ¢ 1 w9 @3-
arer qv qg wg % %@ oo e
fir wg 1% W g § WoTE 0
T T I ¢ Wi I g oW L
T oo o § A0
war & ifed o @ o2 Wi § el
a7, 30 war & Wfifud gt e fad
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Yo Taaqr §Y gve Nfad wifs ¢ AT
e T 7w | S o aw ¥ dew
A ¥ W 6 A A WY &9
®H T 9 qHA ) 17 @I 0 A 72
e wfen feaz fggmam & a0
¥ am ¢, ¥y AT AT qaceg T
wifgg 1 A A WY F @A ATAF
|9 g7 a7 fAaga won § s afe @
®F a7 91T IIWEAT ¥ T W wTATH
¥ dwy ¥ sgfirr @Y %7 Afvd o g
1 ¥Y arx T fr xwE v wre
STERT w7 & | §EE gHTT A4 AWy
A EY AT | G TR AT g AT A
oA § graT v § e & W
T 9% fza & fad g ww oY x4
I Y TP AW ) IAL TIT Y
TR 7 9 fxar § w2w g3 W
faart fear a1 1 7@ uw favrene
TGRS TaT Aredt 4 fowd faw
Al TR ATAT AR AT A F gfa-
fafe g 1 Sf qar 7 93 =W wg
T MG | 5W AWY AN g4 St off
Tou A WE § 1 F Tl W g 5
WY ¥ ATy & e AT ST e
g fo w% o o 1 ara wwr fod
W ure ¥gd € e ) e e
TR P9 7§, 9F Y aT AW R’
WX Odifews wfa & & a9 @
o, A g KO WY ot A W W
T §X qTEtT ¥ o SRS a6
WY H TR & AR § w4 qg A dh
# gwwar g f& ™ Wi swErh W
grm it oo afrd 1 Tg 9w
JarT ¥ gAw @ ¢ A fe e
MMy Igrr | safed ao ey Zfae
w | ag e Fiw & o & wew
¥ & | xufed @ wd frlew &<
fie wrw xw 2w W wfm fifad di
TF XA i fe Pk wfd ¥ @
waw ¥ gw frn aw

Tyget @ q frdwrwon
wE e d aR i
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[sfi <o, xgl]
AT § P wrT 8 wr IR apaw Ay
a1 wrqwy S daw freer 1§ mwT
T AT FAET ¥ 9T faerar e
| WO SHET X G KT WG BT9-
e gl #F o< o1 RE 1 -
e wrfrm ager wody o & 1 gw o
#t gaw aéd w7 &, afew ow am
# R fraw s ag ag d fe gw
% 7 *fez wemifer Sl 7
ot wrr fear € 9¥ ST aga awnh
Faratt & 1 o aficormw g gwr & fs o
WIS FIWTTLER HT ATH G W GA0@
1 w qew 7 wemifer araefen
FELTT &7 97 W7 TX & AR F Awg-
fear afr € 1+ = srarefeat 7 a0
QW w1 w1y T4 fear afes T R
A AFT ISW W wW fear 97 fE
3HAMT FTA § | A T FTIO AW Fw9-
g dgaaa i | e frgfeag
v fagra 7 wody & BT gfs ma
ae% ¥ fog 7 oty & o forer frmmat
¥ o g g1 FINF § st fyarm
g < 67 38 g3 &4t Y g, wafag
T W g9YA w7 &) dfen g fam 7
I IS K TN AGA THRATA & WA
&1 WifEd W g & A & T
¥ & vEeT W WS AT 6 aw
I FrETrifer A ¥9A AW U R
g SR fadelt fagra &1 9 @1
fearal & qar & 1 @ N FW @
Fram & g & g § SO IR AEATHY
ag) faely & 1 afes & wiY 5 wge
fe 50 qen & PRy = oA §
qFT T Ty T F, 9T 4T H, ¥ W
] o &g qEeTa & v & 1 T
oar T AT ¥ @dTwCd g Ewa
T At wer g §, feart s
DN R TME MW
qa ¥ fre W T A & | AT 0T 7
¥ X & § wawr A wrvRr wREw

s wige | w7 oamad o e
fezrt € fe oY 3w & or Ny
oea} w7 aegEw w1 | A9 dWr Ay
fear a8 swe 7 s ag o T e
wr ¢ 5w & ), agt o dx g,
arex § ST A o o §, s
9w 77 uy o wd & | R &
warE fF e gow § evergte o o
aga o & 1 FEeT T v i |
are a7y |, arfer onfr &, erwrey gy F
YT % o T €T @ 1 I WY www
7 o9 sy Wfed | o TER aw
fodefr st WY ST g & & 1 &
9T Al w1 ey fadet fagra
% o 6T g1 X wwefer ¥ s
& IPTT | T I WA § oo e
O S ww FOEw  AH W@ e
a% 2q ¥ weqrer M g AW ) EW
waiter &, wiefar &, anA & Q%
®F AT ZAT 2T F T WY ET qgA
faml a% gt & M w ¥ F0 97
¥%d 1| w9 A ¢ f fegea ow
afrgc 2w §

JATSAR WA . W7 ATHANG HEEq
WY R @A frre F @y w7 &

stoeet Wi aga e

M & wgn wgn § fe ooy g
ww &faet 9% & femg o wW a@
4 v qAve g v oy § 6 ae
N wrard aga @ o § W< g
STaEH §) T § 1 9T FOeTT ¥ A
7% wraaw § e x@ qon #r amrd)
firer 5rg § weTaT aTa WfE Wt oyt
¥ ®TU WHERT T TATS ger vhy g wwar,
7g Afaer it o §, T v R
® o @ 0 f ¥ @ Fed v &
feg # % o wak ¥ Fader woT
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wigar g, wfr Y, 6 1w qo6 A oY
1% 02 d7T @d & § w4z &, s
g T A e T § W g
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JUATTAR WEAT © WT WA AT
LR IR

T § 1 w5y v awR § 1 g o
TE §T G KT T A AT Y oy
fedt Qo ¥ w7 AR foms
R KT INQTLA qF, AT A% 3 FNA WGAT
Jera F aF FA | WX e W
&Y 6 THA | AT A A R AR
& @ & ag wgen g g e ag &1
ST #T quA § | A A9 gy A &,
QuaTr T wroR g ¥ &, (I
wTTh ¥19 § &, faar a7 & 219 Jna
*rf €Y 8 g6 7 ) T awd
oo wrTHT fRdY w9 W1 qwEAT JEgar
g, *r€ Tofr Jom W =g 2,
T /AT qTEAT &, ¥ Whaw Fav wwgAw
§ a1 ag uuH ®Y wwgW 9 § | I
T SH¥T WET AFY T TA |

DEMANDS FOR GRANTS—contd

MiNnisTrRY oF Frnance—contd.

16.58 hrs
[{Mz. SPEAKER in the Chair ]

Mr. Speaker: I will now put cut
motion No 2046 moved by Shri
Prabhat Kar The question 18

‘“That the Demand under the
head ‘Ministry of Finance’ be re-
duced by Rs 100 (Delay mn sub-

mussion of Report of the Second
Pay Commaussion)

The Lok Sabha divided Ayes 25;
Noes 106

Divisioa Ne, 11) [16-58} hrs,

Iyer, Shr: Esswars

Banenee, Shri Pramathahath
Bancriee, Shet § M.
Bbarucha, Shn Naushir
Changraman Kalo, Shn
Chauvdhurt, Shnn T K
Dauite, SheiP S

Elias, $hn Muhsmmed
Ghose, Shn Subunan
Godsora, Shn' S C.

Abdut Rehman, Molvi
Achar, Shri

Agarwal, Shri

At Singh, Shx

Alva, Shri Joschum
Ashanna, Shri
Aymnkasny, Shri
Barman, Shri

Busappa, Shn

Bhagst, SbriB R
Bhagwan Dsn, Shrl
Bhargava, Pandit Thakur Das
Budan, Shri

Birbal Singh, Shei
Brajeshwar Prased, Shn
Chanda, Shri Anil K.
Chavde, Shri

Da, Shei K K

Kar, Shri Prabhat
Mubt, Shn R. C
Mukenee, Shn H N
Nur, Sbhnt Yasudevan
Panigrab:, Shry
Patulckar, Shn
Patil, Shn Baluaheb

NOES

Das, Shti N T

D, Shn Shree Narsyan
Dasappa, Shei

Desns, Shri Morarji
Dinesh Singh, Shri
Dube, Shn Mulchand
Eacharan, Shri 1
Gandhi, Shri Ferose
Harven:, Shn Amgar
Hansda, Shra Subodh
Heda, Shri

Hem Ray, Shri
Hukam Singh, Ssrder
Jhuolan Sinha, Shri
Jhunjhunwals, Shri
Karmarker, Shn
Kualiwsl, Shri
Kotoks, Shri Liladbeg

Pillas, Shn Anthony
Rapendra Singh, Shn
Reo, Shnn T B Vyual
deth, Shn B C,

Singh, Shn L Achaw
Tangsmag:, Shri
Verma, Shn Ramy,
Wenor, Shn

Khan, Shr Sadath Al

Malsviys, Paadit Gonnd
Mapaen, Shn

Mandal, Shr; J
Mathew, Shri M
Mathur, Shri Herh Chandia.
Mehdi, Shri 5 A
Mchts, ShriJ R,
Mishre, Shn S N
Mumn, Shn R D

Misza, ShriR. R.
Mlorarka, Shei
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Mganiswamy, Shri N. R.
Nadr, Shri Kuttikrishoan
Nanjeppa, Shri
Nathwani, Shri

Nehru, Shrl Jawaharlal
Nehru, Shrimati Uma
MNeswi, Shri

Padam Dev, Shri

Punde, Shri C. D.

Pandey, Shri K. N.
Paana Lal, Shri

Patel, Shri N. N.

Patel, Shn Rajeshwar
Patel, Smhri Manlben
Rajiah, Shri

Ram Krishan, Gupta Shn
Rem Saran, Shn

APRIL 20, 1950

Ramswamy, Shri K. 5.
Ranbir Singh, Ch.
Rangarso, Shri

Rao, Sbri Jeganatha

Rao, Shn Vinayak

Reddy, Shri K. C.

Reddy, Shri Viswanatha
Roy, Shri Bishwaoath
Rup Narain, Shri

Sugsl, Sardar A, 5.
Samanta, Shri S, C.
Satish Chandrs, Shri
Satyabbama Dovi, Shrimati
Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shanksraiys, Shri
Sharma, Shri Pandit K. C.

for Grants

Sharrm, Shei D. C.
Sharma, ShriR. C,
Bhukla, Shri V. C.

Singh, Shri K. N.

Sinha, Shri B. P.

Ginha, Shri Swtya Narayan
Sinha, Shrimati Terkeshwari
Sinhasan Singh, Shei
Sostak, Shri Nardeo
Sublexraysn, Dr. P.
Subrsmanyam, Shri T.
Sumat Prasad, Shri
Thirumals Reo, Shri
Tiwarl, Shri R. S,

Tiwary, Pandit D. N.
Umrso Singh, Shei
Wasnik, Shri Balkrishos

12416

Ramansnd Sheetri, Swami

The motion was negatived,

necessary to defray the charges
which® will come in course of pay-
ment during the year ending the
31st day of March, 1880, in respect
of ‘Ministry of Finance'"

DEmanp No. 22—Custroms

“That a sum not exceeding
Rs. 3,83,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Customs’.”.

Mr. Bpeaker: All other cut motions
are treated as withdrawn.

17 hrs.

Shri S. M. Banerjee
‘Take voice vote,

Mr. Speaker: Very well
All the other cut motions were put
and negatived.
Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-

(Kanpur):

Demanp No. 23-—Union Excrse DuTtmrs

sary to defray the charges that
will come in course of payment
during the year ending the 3ist
day of Manth, 1980, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 21 to 38 and 112
to 118 relating to the Ministry of

Finance.”
The motion was adopted.

{The motions for Demands for Grants
which were adopted by the Lok

Sapha are reproduced below—Ed.]

Dryawp No. 21—-Movastey or Finance

“That a2 sum not exceeding
Re. 1,35,71,000 be granted to the
Prusident to compiete the sum

“That a sum not exceeding
Rs. 7,41,79,000 be granted fo the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Union Excise Duties’.”

DeManp No. 24—TAXEBS ON INCOMSE

micLoniNg CorrorATION TaX, XTC.

“Thet &8 sum not exceeding
Rs, 5,17,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1960, in respect
of 'Tax on Income including Cor-
poration Tax, eic'”
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DEmanp No, 25—Orrum

“That a sum not exceeding
Rs. 36,01,000 be granted to the
President .0 complete the sum
necessary io defray the charges
which will come in course of pay-
ment during the year end.ng the
31st day of March, 1960, in respect
of ‘Opium".”

DEMAND No. 26—STAMPS

“That a sum not exceeding
Rs. 2,65,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of Marcn, 1960, in respect
of ‘Stamps’."”

Demanp No. 27—Avpit

“That a sum not exceeding
Rs. 9,69,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Audit’”

DeEmanp No. 28—CuURRENCY

“That a sum not exceeding
Rs. 3,57,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect

LR

of ‘Currency’.

Demanp No. 20—MinT

“That a sum not exceeding
Rs. 5,30,36,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respact
of ‘Mint"."”

Dxmaxp No. 30—TERRITORIAL AND

Pourmicar Pensiows

“That a sum not exceeding
Rs. 2332000 be granted to the

Demands CHAITRA 20, 1881 (SAKA)
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President to complete the sum
necessary to defray the charges
which will come i1n course of pay-
ment during the year ending the
31st day of March, 1980, in respect
of “Territorial and Political Pen-

»m

sions’.

ALLOWANCES AND PENSIONS

“That a sum nolt exceeding
Rs. 3,13,72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endmg the
31st day of March, 1980, in respect
of ‘Superannuation Allowances
and Pensions’.”

DEMAND No.

UNDER THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 40,33,55,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31ist day of March, 1860, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry
of Finance'"

Demanp No. 33—PLANNING
CoMMISSION

“That a sum not exceeding
Rs. 2,08,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
315t day of March, 1960, in respect
of Planning Commission’.”

DrMAND

AND Stat® GovERNMENTS

“That a sum not excee. ng
Rs. 16,57,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year snding the

31 —SUPERANNUATION

32—MISCELLANXOUS
DEPARTMENTS  AND ExXPENDITURE

No. 34—_MISCELLANZOUS:
ADJUSTMENTE BETWEEIN THE UNION
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31st day of March, 1860, in respect
of ‘Miscellanecus Adjustments
between the Union and  State
Governments'.”

DEmMAND No. 35—Pre-PartiTioNn Pay-

MENTS

“That & sum not exceeding
Rs. 20,090,000 be granted to the
President to complete the sum
necessary to defray the charges
which wili come in course of pay-
ment during the year ending the
31st day of March, 1960, :n respect
of ‘Pre-partition Payments'”

Dryanp No 112—Caritan Ourt wy ON

Inp1A SecuriTy PREsS

“That a sum not exceeding
Ks 10.08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960. 1n respect
of ‘Capital Qutlay on India Secur-
itv Press’.”,

DEMAND No. 113—Caprta OUTLAY ON

CURRENCY AND COINAGE

“That a sum not exceeding
Rs 92,52,31,000 be granted to the
President to complete the sum
necessarvy to defray the charges
which will come 1n course of pay-
ment during the year end.ng the
31st day of March, 1960, 1n respect
of ‘Capital Outlay on Currency
and Coinage'"”.

Demand No. 114—CarrtaL OUTLAY ON

Mmvrs

“That a sum not exceeding
Rs. 44,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in'respect
of ‘Capital Outlay on Mints'.".

Demanp No.
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DeManp No. 115—Commured: vALUE

OF PrnsioNs

“That a sum not exceading
Rs. 41,57000 be granted to the
President to complete the sum
necessary to defrasy the charges
which *will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Commuted Value of Pen-

sions'.".

DeEmanp No. 118—PaymzNts TO RE-

TRENCHED PERSONNEL

“That a sum not exceeding
Rs 5000 be granted to the
President to complete the sum
necessary to defray the charges
which will comc 1n course of pay-
ment during the year end.ng the

31st day of March, 1960, in respect

of ‘Payments to Retrenched
Pervsonnel' ™,

Dearaxey No.  117—OtHER  CAPITAL
Ouvtiay OF IHE MiINIsTRY or

FINANCE

“That a sum not exceeding
R+ 59,35,79.000 b granted to the
President to complete the sum
neces.ary to defrav the charges
which willi eome 1n course of pay-
ment during the year endng the
31st day of March, 1960, in respect
of ‘Other Capital Outlay of the

.

Ministry of Finance'.

118—LoANns AND
ApvANCES BY THE CENTRAL GOVERN-
MENT

“That a sum not exceeding
Rs 1.94,33.28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1880, in respert
of ‘Loans and Advances by the
Central Government'."”.

Mr Spesker: The guestion is:

“That the respective’ sums not
ekceeding the smounts shown i8
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the fourth column of the order
paper, be granted to the Presi-
dent' to complete the sums
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of the heads of demands entered
:n the gecond column thereof
against Demands Nos. 102, 103,
105 and 106 relating to the
Department of  Parliamentary
Affairs, Lok Sabha, Rajya Sabha
‘and Secretariat of the Vice-
President.”

The motion was adopted.

{The motions for  Demand: for
Gronts whiech were adopted by  the
Lok S:bha are reproduced hHelow—
ed ]

Devianp No, 102-—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not coxceeding
Hs 2,13,000 be granted to the
Pii adent to complete the sum
neees ary to defray the charges
which wili come in course of pay-
ment during the year end:ing the
31s! day of March 1960, in respect
of ‘Depariment ol Pailhiamentary
Aftairs'”.

DrmManp No, 103— Lox Saeua

*That a sum not exceeding
Rs. 91,66,000 be granted to the
President to complete the sum
neceszary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Lok Sabha'".

Demanp No. 105—RaAJya Sasaa

“That a sum not exceeding
Rs, 31,07,000 be granted to the

CHAITRA 20, 1881 (SAKA)
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endmng the
31st day of March, 1960, in respect
of ‘Rajya Sabha".”,

Demane No. 106—SECRETARIAT OF THE
Vice-PRESIDENT

“That a sum not exceeding
Rs, 59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the vear ending the
31st day of March, 1960, in respect
of 'Secretariat of the Vice-Presi-
dent’.”.

Mr, Speaker: We will now take up
the Appropriation Bill.

17.02 hrs.

APPROPRIATION (NO 2)
1958

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce 4 Biil to authorise
payment and approp..a.aon of certamn
sums from and out of the Consoli-
dated Fund of India for the services
of the financial yecar 1959-60

BILL®,

Mr. Speaker: The question 1s:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for
the services of the financial year
1959-60."

The motion was adopted.

Shri Morarjl Desai: | introduce fthe
Bill

*Published in the Gazetic of lngis Extreesdinary Past Ll—Secticn 2 Daied 20-4-59-
$Introduced with the recommendation of the Rpesident.
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[Shri Morarji Desai]
I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the ‘Consoli-
dated Fund of India for the ser-

vices of the financial year 1958-60,
be taken into consideration.”

Mr. Speaker: The guestion is:

““That the Bill to authorise pay~-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1958-60,
be taken into consideration.”

The motion was adopted.
Mr. Speaker: The question is:

*“That clause 2, clause 3, the
Schedule, clause 1, the Enacting
Formula and the long Title stand
part of the Bill”.

The motion was adopted.

Clause 2, clause 3, the Schedule,
clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri Morarjl Desai: 1 move:
“That the Bill be passed”
Mr, Speaker: The question is:
“That the Bill be passed.”
The motion was adopted
Mr. Speaker: The House will now

resume further consideration of the
Finance Bill. Shri Ramji Verma.

17.65 hrs.
FINANCE BILL, 1858—contd.

ot v o awt (rafawy): A
gy A A wft g fr A W@
frx & o a1 f& goF N
a7 IaRaT Y gfe g, IEer
9T 499 A 27 & w770, I B q)
WA X I & W0, T v §EIT ATH
& 71 & ot aeer i oft € 1 AW
It w0k s I A W g
W HEY ®1 ey s & fad e

fas¥, ot were vy aedy ot €, O A
HRE-fR F g avea ot § fw g
a9t Tew] wr, uoA auw W e
FIT € wHar WAy &, ¥ Yo ¥
fraara &1

# w17 & o e o e e gy
A qgA F Mg §F Ay § arr
WErT 97 wEr 9T S &Y
foemaas ag @ f& Saer o
o fagr mar & SaH T AT E,
qATHI WO ¥ oY @ femr T
g & Y, W Y/, fegew e g
taqmeegmygfl e a®wd
5 T I9 THAT ¥ | TEQ AT WAy
gz ¢ f& fegm o 97 & € A
F WA T Y ¥ 3 IqrEA @@
awy & | ®E ey a7 47 Fmy 2 fw
Rz &¥r Y oy o WA 2 Ay AT
uYr udt £ oy g &z 4 2 faar
AT F 1 I AT AR BN € IAEY
T A & 1€ qaed A A g
few fwew &1 arsr frar o0 gy &, wrar
& fagr a7 wer & ar A, IAer av
vAT & waEw gran & fe gwr O merez
¢ ag O% O wfygd, dw owrEe
I wfga | o ST F wifen A
feq avg ¥ ATt Agraa ¥ awarn 8,
qg ATAA AT AT § | TEY FY S
A€ AATAT AT AT & 1 WIT AT AT
%% %7 41 58 WX £G A 7 g%
LS '

# gy W wrgen g fe fewmil o
w0y feqr are, 3w g7 fewarw fear
ATY 1 WY TE A HAR (% & AT 97
fok o 8.1 & wg wgen 3 fe
g qaway & Ind W &Y guwT €
Ay )y & Y W X gy T ¥
e e d, v ) & w6
Ny rgiwmew @i ©

Moved with the secommendstion of the Presideor,
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¥ Py wifed fs o dedi o W
TR M TR A AT | A
T uftw son wgr § fe wwErd
Tt o ¥xg& sk ok @ Swd 3y e
o wT € ok § Ko au W g R
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Forwrer Qur e g 1 S e
F ot wnfee fed dw o o oud
™ & o fw fear war & e s
T —

"Delays in execution, appreciable
increases in estimates of costs and
financial arrangements of a disturb-
ing character have been noticed in

some of the major projects admin-
istered by autonomous authorities”

W fog & v any 9T W7 A
areat g 5 o oo wod o i won
waifgd anfE v QU By gw ITT A |
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Y g W gt aog ag & e g s
' werwr gfaary # § et oy wifue
e ¢ 5 og o dw @Y foaw
WTEAT X8 &TH ST wqr A faay amg )
wafae & aftsr s e ¢ e ko
TTH AT AT qT g X ® IE@
g

8 iy w fawfost 7 &
g du v wigen § fw o gwrd
ug wnfgw § fs ag =y s g @
aw ¥ vt wdrer 7y § fe v deedfes
¥ ey F gw ¥ sqrar dwdd, o
% feelax @ € ot Wy gl
ow s Y ewl ¥ &F T
wifew wor wigd fe aoiz oF
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qT¥® e § wiife oW aw W Oy
T T v R § s ARz wwd &
WX ¥g 6w w qup e o
O | €w W F vyt wgw § %
forrd Y vir2 g oY Aoy e
wrg I ¥ ¢l & s wong < Y WX
wfier sy &Y g figer Faern sfge
T AN § gud et o foare & w2
T gwa g Fory spet o i qa & oman
gt aoedt t <t & 1 JEer ww @&
x¥r wror 7 & B 3 gt & wwgd
! gx ¥ wqrgr wriendw § fAar
w1y Fe A5AY w1 & g, Fez wid
wY g g & g W™ o | faer 1
ST W AT & AR gW ¥ aga
FYTLT AR A AT | §F KT X AT
®reor g ot 3w 3 997 aaEd
feears feqr, ak w94 sToaTY w®
AR, WYER WA ¥ 1T (TR
w1 I gt § Iv ghmel Ok
qugd & gral 7 ¥ fezr 0 gura g4
sfade ot 97 qeel ¥ @ av
3q A qF Feqd o 3 1 fY 1 Iw
e d figwagdsgraar d -
“The German workers' feeling
for his plant and the fact that in
spite of low wages and bad food,
he has done a wonderful job of re-
habilitation of industry are factors

which have impressed both emp-
loyers and legislators.”

w8 gER W § A Foreey
ATTATGTT FAEE AT T Ty § I
F recd ¥ figen foar oy § 1w

® T At WA qwgdy
! Fifaw wofr § fg w39 wrow
% qage fyw ST AR w1 v Ry
o A F e A g e gar fe gw
ft v TTE a7 wIfgw | ¥ qg Wy
v g earar vy T v ¥ ey
T AT T FTHTT W QR ey
sgqrer wfwsr worre o7 dacd o &
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for o gt & sorgE F o feer oY
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T WY ¥ wgd W wr g § e
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T awh | 61T FTeA ¥ T denm
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Tt @ ot wex o oy 4% o wgt
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ww e o ¥ qufir dedy fnd
wu ¥ wrar ¥ YW ot fe® e
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TO% ¥ o gwlt § | wufed & WL
m s forg ol & wrw & o=z
~ufse dwd amt ot off § a
oW o s for o Wi |rE
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1 |

v A X g W wgm W g
f& doma amge (fAafor & s oo
a § surer WX ¥ qr § 1 e
T NN ¥ 9% (IR qga ST
aoat w7 @ & 1 vafed e awt
wfeat T &1 sreEEn A v far
W17 A 3T 9T AT R § 4=
aY Azl aga surer s @ el
g
Mr. Chalrman: Order, order. The
bell has been rung twice. The hon.
Member must have noticed it. He has

taken more than 20 minutes. I can-
not give him any more time.

ot o Fe qav ;e e
twen @ Wx swwm faraw
A qom fgrream w1 ferexrde wrfen
& awar

Shri Nathwani (Sorath): ) rise to
welcome the concessions announced
now by the hon. Finance Minister in
the indirect taxation to small-scale
industries.

For a balanced growth of our
economy, it iz necessary to develop
simultanecusly village industries,
small-scale industries and big indus-
tries, and taxation concessions are one
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of the major steps which would foster
and promote the development of these
industries.

I know these concessions will not
give full satigfaction to all the parties
concerned. Still, it is likely that by
the working of the compounded
system, it would be possible to give
reliet to efficient units so that they
can thrive and prosper.

I want to say a word about this
scheme of compounded rates, because
it is going to be resorted to  very
frequently in excise matters. As far
as I can see there is no legal warrant
for resorting to this scheme under
the Excise Act. Of course, the rule-
making powers empower the adminis-
tration to grant exemptions in respect
of all or part of the excise duty, but
I cannot understand how such a power
can enable the Government or the
administration to compound the total
liabihty which would otherwise
accrue on the basis of standard rates.
1 want the hon. Finance Minster to
look closely into this matter, because
otherwise it is obligatory on the Gov-
ernment to collect rates at the stand-
ard rates. The scheme of compound-
ed rates 1s a wholesome one, it 18 con-
venient, it avoids harassment and it
saves considerable time so far as col-
lection of duties iz concerned. So, it
13 welcome, but he should see that
there is justification for the adminis-
tration to adopt this system,

The most important messure is
company taxation. Sufficient has
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the rates, because 1 am one of those
who fee] that in the long run, the
proposed scale of rates would operate
to the prejudice of shareholders. It
may bring substantially more to the
Government, but this is a matter of
opinion. It may be that ultimately,
as a result of the working of the
measure during the next 12 months,
it may be found necessary to adjust
the rates of company taxation.

But there are two things whuch I
wish to emphasize in this connection.
One 158 as regards the exemption of
reserves out of the accumulated pro-
fits which have been taxed. Really
there is a strong case for exempting
these reserves. But still sironger is
the case for exempting bonus shares
to be paid out of premiums collected
at the time of further issue of capital
It 1s rather surprising that when the
proposal was mooted in the Finance
Bill of 1956 for bringing into the met
taxation these bonus shares, there was
no exemption g@iven to bonus shares
1ssued out of premuums paid at the
time of further issue, but subsequent-
ly 1t was realised that there was no
Justification, and exemption was there-
fore made in the Act in respect of
bonus shares to be paid out of pre-
miums.

In this connection, it will be worth
nothing that these premiums were
mnsisted upon by the Controller of
Capital Issues. Therefore, though the
company wanted to 1ssue further
share capital at the nommal or face
value, the Controller inmsted, and
shareholders paid more money, and
when they are being returned to the
shareholders in the form of bonus
shares, it would not be quite fair to
tax them on the footing of dividends.
There are two proposals which I
wish to make, One is as regardg the
necessity for revising the tax struc-
ture on tobacco. We know that im
order to distribute equitably the tax
burden on hookah or chewing tobacco
and bidi tobacco, we have got differ-
ential rates for these varieties. What-
ever might have been the original
justification for bringing about this
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gort of dustinction, the circumstances
have changed. At present there is a
difference of 11} annay per 1b. in
respect of these two varieties. How
far this difference is justified has to
be seen. First of all, in order to
distribute the burden equitably, the
rates were so adjusted that in terms
of ad valorem duty, they came practi-
cally to the same percentage, namely,
60-—85 per cent. But recently there
has been a narrowing down of the
gull between the prices aof these two
varieties, Therefore, at present the
incidence of the rate on bidi tobacco
has increased very much. The differ-
ence between these two varieties in
rates comes to about Rs, 60—65 per
Bengali maund, which is the average
price of different varieties of tobacco.
So that there 1s a temptation for
merchants to resort to malpractices,
because they would like to mix tne
lower assessed tobacco with b:di
tobacco and thereby save consider-
ably.

Again, the production of the lower
assessed tobacco is falling. Its per-
centage has dwindled.  Secondly,
there is a change in the habit, may
be because bidi is more convenient
than hookah, may be it is less dirty
than the chewing tobacco. There is

an increased tendency on the part
of persons to smoke bidis.
In view of tHese altered circum-

stances, though it may not be possi-
ble to remove the difference between
these two varieties, at least there is
a cage for holding a thorough investi-
gation into the tariff structure as to
whether this gulf should not be nar-
rowed down so that there is no ten-
dency on the part of merchants to
manipulate, to mix, to resort to cor-
rupt practices. [ do not desire that
there should be more taxation on the
lower variety of tobacco, but the rate
on bidi tobacco should be lessened,
and in order to make good the loss in
revenue Involved there is room left
for increasing the duty on cigarette
tobaceo, particularly cigarette to-
bacco meant for cheaper brands of
cigarettes. 1 triad to study the figures
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conru. I am, referring to the chesp
varieties—pays excise duty ot the rate
of 12 annas per lb. Then, for manu-
facturing purposes, for birl, it is Ra
3|- per thousand whereas for cigaret-
tes it is Re. 1|- only. The additional
excise that has been imposed recently
in order to absorb the sales tax is 20
nP. per lb. on bidi tobacco; but, it
comes to 16 nP. on tobacco for cigaret-
tes,

These advantages are not set off
by taxing manufactured varieties of
tobacco—for it comes to about 40 nP.
Just as you draw a distinction in
favour of those who use hukka and
subject them *~ a lesser rate. Like-
wise, those whou smoke bidis and not
cigare tes should be rubjected to a
rate of duty less than that applied to
cigarettes. The cigarette smokers be-
long, of course, to a higher strata or
society.

The point I am wishing to raise is
this, that there is a case for looking
thoroughly into the question of revis-
ing the tax structure on these three
varieties to see that the burden is
equitably distributed so that the fur-
ther advantage of avoiding malprac-
tices can also be forthcoming.

There is one more point about the
duty on tobacco. But I would reserve
my remarks and comments to the
clause by clause discussion. However,
at this stage, I want to say a word
about the duty on art asilk fabrics.
There js one item of production in this
industry which can be used as a fur-
ther source for getting more revenue
to Government. There iz nylon yarn.
We import it tp the extent of 20
lakh lbs. per year. Half of it is used
for preparing sarees. During the last
three years the prices of these sarees

have gone down by 80 per cent or
even 75 per eent. Whereas formerly,
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only three years before, these nylon
sarees werd being sold at the rate of
Rs. 50|- or Rs, 60|- per piece, now,
they are being sold for Ra. 15|- or
Rs. 16|-, including the processing and
other charges, so that the customers
have got a great advantage, Where-
as they were willing to pay or were
going for sarees wo about Rs. 50
or Rs. 80j- the same article 18 now
available for Rs. 15 or Rs. 16[-
Therefore, there is sufficient room for
taxing further there sarees.

Its tota] production, in yardage,
comes to about more than 2 crors.
It you were to tax at the raie of 4
annas or 8 annas per yard, on the
whole prices, the total tax will come
to Re. 1{- or Ra. 1{8|- which can easily
be borne either by the industry or can
easily be passed on to the consumer,
because of the gteep fall'in the price
of nylon sarees during the last three
years. )

Then, there is one thing more to
which I would like to advert and that
15 regarding the proposed changes 1n
the Expenditure Tax. Really, it has
bafled me. The amendments are in
clauses 5 and 6. Investments by way
of gold bars and precious stones are
sought to be excluded from the ex-
emption list under Expendfufe Tax
and they are sought to be included in
the list of allowances and deductions
under section 6(1)(d).

We have to understand the nature
of this proposed change. When I
invest money in gold bars, it can, by
no siretch of imagination be said 1o
amount to personal expenditure,
expenditure on personal consumption.

1 invest them to get ncome ar to
get benefit of capital appreciation. It
is just in the nature of business. How
can we afford to remove this exemp-
tion in favour of gold bars or precious
stones? What is now sought to be
done is to include these items in the
category of expenses of a capital
nature. Can any one gay when I
invest in the gold barz, that these gold
bars are meant for personal consump-
tion? If you kindly look at clause

Finance Bill 12442
8(i) (d), all the articles which are
referred to there are meant for
personal consumption. The qualifica-
tion, namely, that these goods should
be for personal consumption governs
all the articles mentioned therein. It
may be a dwelling house; it may be
a motor car; it may be furniture;
These are articles of personal con-
sumption of a durable nature, there-
for, of a capital nature. Can you
include these items—gold bars and
prec.ous stones—as things meant for
personal consumption? Certainly, it
will be very dfficuit to bring these
articles in this category of expenses
of a capital nature and therefore, there
would be a lacuna created. I do not
know how you can fit in the proposed
change with the whole idea of expen-
diture which is meant to be of a
personal nature.

Thig is all I had to say and I shall
have to say something on different
clauses about spec fic proposais and
I hope to take them up when clause-
by-clause discussion comes up,

ot m ow (Frmer):  warfe
agra, & wrewr wAnd § 6 oamee
AW NFd w1 N @ g g8 afwa
¥e & ¥§ 4R AT ¥ wdll aw dew
¥ Aer ) e o@Er 0 wfag
et g fe dvdv A @ &
e faar srar @ 0

# w3 fagw & Sowsw W
a0 577 ¥ fa gergwvg |« 7 wmwew
§ fr gt fam wAY oo o & o
§ 1 forw ard &1 a7 dhaer wT A §,
ey frdsw @1 g, maw g s
wgt Y gFaTR &T AT g, qg 9%
W It Fr§ e A g, @ g
AW IF6T R & fad dare @
wft ot N IFPA Ay far .,
Ja% IR aEwrdr & 2w 7 iy 8¢
& § o A= frred & Wiy & qaifers
W g o T & ¥ e &
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[ g wrw]
auwar § fe 3R o g Y 8, WY
s g g o e ¥
qree uw & forqw & wifeww 33 &
fivageomf @ g ardw ¥
FEE AT ¥ W 4, I g
¢ fear a1 @1 giw I s o
afer g Wi wifgen sfgen oy
& ¥ A rvwm 6, & fafue o,
Wy IER T fr—ey T

fawaY frgrag qeq g wrer & 1 faorey
wreg WpEr ¥FT & Ay & grn
Tt § 1w faw azg v wiw
fafr R T Pmage
UTZHT & @O 3§ @ §, I
WY §T WX R YA A 6 F
Gfwet & fad I 27 &, o7 3 w=

gvw el 0 AR Qe W, R
¥ Qe ¥ w9% &, v fpar §, ot
YHET QY AR ADLT FRZET B
wwtere gl wfed |

v @ X A Fwm qmar § oo
Tx M oy T W T & At &,
w1 38R faw e off ar a &, W
I A gavwa faw awft § 7
? faer 5t ¥ w8 I f wWiffsdew
agr g fE oY vy o7 w v
w8, wr w@ fqw an & fod oft
sy Y, ar 3@ 9T anp aff g,
IR Qe oy T ¥ v ¥ flfy
oY, AT TE Fox Tar N

¥ firwreiet, wy frey ey | & wma
§ fe 912 wiefid) & arr 3@ & ford
¥ grafagt w1 vy mlY frsely wifigd |

Frarer wve g frer sl Y 3w
o & & 1 frew wraw o¢ vz g
et ww g § , o farg fe A
i ® fag 3w & e opd 4—
qitweafoee & firg, zfoe Yo ®
fag ik o e yeew # fag
2 @ wiy v g, N faew ware ®
wrafirdi § qart € ¥ {1 & swwar g
fir gt wrardY € war Y w9 o
arR % &R frfeer wore @ vy @ o
I H FEA—IT WY wriqw 740 Py
s qeedr ot o § 1 W Zfow
fegeam & afr wrw qweor S &
it 7g ¥ e e ot a1
TN B AW Y 8, waifE & I
* dare w7 @ B, o angT § Wt off
@ 0% ¥ W, oheeefoEy-ant-
e 77 AN vAT™ Gy #7A # g oy
At A §, SR A I H Vww
wg s AT g | A wmwn g fe
ZuT2 farey vy oY Y ¥ o farare T
wifey fr few al® & e wmaw 93
TYE H W Y AT |

wa & oF W A W a3
s ey wrgat 1 & e § B
AT T WY A Ew Sy Y g
welt 7k §, wg g w1 ;H Vo0
¥ fafe W M @ | SR AT W
3%o0 WY T f&gr mT ot fox 3@
fafaz #t 3coo Wy wxfrmroar) M
ey worrg # ol 8, o Tl F gl
¢, 3 Nl vl &, o Iae Ty
e ¥qT ATEATT FY, & T & wrEeAy
Yooo Tq7 aw Ift v I & ot B
forar orer & + wroy gy gy & 6 e
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®R AT QIO WOk At §1 wTRY )
e A aff 2 awar 8 ) W ATt
$fafer w1 W v § —3ewY 91X,
7xg, At WX wad avel § g
FARTTAM Y 1% WR & A o
T & feet mrgufion & f ag Wl vy
w oyRuA W% | xefae & wwar
fo oy gATC ¥ ww fafe A 1800 aw
qgwr &7 wifgy, o fe qgR  fafae
ot 1 TR Wk fewre o% wwwTE,
N fafr 1300 AN E Wik AW
ot eo T ¢ 1 ¥ wwwen g
AR TR % e O e d IEe
g wifgy | O fefewmm ow &R
oo s & war v @, 99 Y R
& wifgd 1 s Wy T g fey-
W SrEEw a g | W g
wrgd & fis /v saran stame e A W,
AN ANEC—AGITA—T TR

@ W & vaar wifgg ar | e w
o vt § e gm Foole, g S @
wg w REen g Tk W
el Qw W fargw §f  frdder w
fear mar ¢ 1 qF ¥ TR AW AR o%
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% A vy @ fedoma W gf v
% we # faeger Frrde we faegy mar
¥ o\ Tt w ar & Y & anfarer
g1 § 5 Sy fedbee im0
s £ ard § fe ag amdc
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¢ 1 as g ford & fom F e
T § % g 9 fade w1 s
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g Rt fear ot s o o
& 58 T T 9t i & we sfagaw
21 & sy gg Y qaTAT WA § W
R s @ fged § W @ A a@
@ feed & o5 @ i Fm E e
gavT qwer fowm 1 A & awear a1 fn
A TAAAE §Y FHT A9 HIIAT §F
w3 1| W R Fo i faeae
AR @ § A9 wa 9an 91 § fo
A e Y g A e s
et & 1 9 ¥t wzw A ¢
& gy & ardy G fom § g
§ o i o ) faee T ST
mfmmi ffifom & § @
fe§ 10w fgemar o §§ WK
FEq a7 1 soren fefegwe Wi it
T &, s W forr @
mmt.ﬁﬁﬁﬁﬁ frrdee #<
fear mar g, & giawT W aal
N ave wgrer W) fear ar w@
 Wmareg & w A E
UM AN G § SR AN ged
*fe gw oy i o Ty T aw
%, WIRSHT T awT § 1 g
figea figrree & o o ot 8 9w
fged WY S Qo weT aft § ¢ g
W %W WS Ayl T ¥ W e
wug ¥ ST G T TH S W
qfex oyl ww i W A W W
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aeew § , agh & W07 Sy wel §f w0
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18 hrs.

g R AN S e Ao
arx feEd 1 71 g gt et § W
T YT R W R WAL HIH 6F
£ 1 T T #F wwdy § ¥ & A
w wndr v g Fni T §
o fier oW grow og & fs wror SEE
fard 1§ dur 78} fegr oy &1 AT
vl waEr ® fontd 7 ey
¢ fe sei O awaw &, wEdr N
fewra ¢ 7@ wvafew A § S F-
wfesy a7 4T wrfgy wifs agr g Qe
&z § 1 NfeT gt mdqe T AT €
R AT w1 ;L A w0 g &
39 21 FT foaard wHIriaeaT § @19
T 97 WX AT qET qHHE g a1,
IoF G T g 9, 47 | FHT 43S
TFATT 7 G« THT TIAT T AE 7
fear I ga e & forg NS £ 1
$OF A0 . 7% g fw farqan ot W
T AT 47 AF &/ ) 74T § | WA
oY wfearE § 2 wyrfon « & e =
IADHOAT O @ 1w
e & g qwew ¥ @ § AR I
gy & 1q 3, *rf KT T o
14 sATTFTT g g fFEw A
qgH AT I ®7 TR § g AT B -
Afgw &1 wwaT gA G AR A R Ty
o G B AT F AT § I
ERIT ¥ w1 & 7 61 aga<i alw
frerer wrg 1 F faam & framw
9 TN wrgAT § 1 wgr At agn oy
w2 R § WK AP SaTET A §
{1 g O myAge ¥ ued fgre
g frwr & fF 37 T WY 7 § wafely
o —
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A subsidy of Rs. 500 per scre 1o
enable the small-holder to supply
vacancies on his land;

A subsidy of Rs, 200 per acre for
the purchase and application of fertili-
zer,

A subsidy of Rs, 100 per acre for
soil conservation measures.

T g wAw g ¥ Wi«
aET R AT I @ AT
¢ ST ¥ A OF € s
awd § 1 o wwE 1 § e wir que
T T wd w3 § ar @A
Trwy ot soft § wwfeg fid
argeT § feara W w9 § vg vl
ST 99 g9 ¥ & §ar wifgg

A FEA Y §TAT g
saf § AR @ AR F @R
fagsf NI sgrd v ag fiw &
FTL KT T W FIT AT FI w6 T-
afsqaa Y aar 4 Afwy & 3T
T @ 91 feqrn wigarg fEamg
A q 97§ ¥ qfe7 g5 [rw
g, formar & fors &< wgen g W
¥ YT qETEY (@RI & 1 =g
AT gHFET TN § IUT W@
gavt wmefix a1 ww fe agw
M &F ETel ® fag W §
I aTg T AT gy (A & (]
wwry & e gfotaw wr qrae
a1 (YEH KT AT o AT
W ATHAT ¥, A wwOwny §, @
Y & EAE F qgrel qeqie At
af s i | wagy wif fedas-
gz frafreedi® qma w § showgs
I f§ qg <A@ CQELRGT ¥ §
ar wegfwew sTE A agf & oA
fa wrr § fe g ol fafrelt &
gres vward Wi gaw oy fafaet
quagiscawfi g A d wgm W
¥ e yx w qwig oy §¥w AW
WY qgy  emet #T W aft e



13449 Finance Bill

§ wgiqr a¥ A W } OF
e e § fag ) gA Ow
ivg e wow w3 &
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ua# qrg foawrfor 1§ fe W
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gt WO W Aawm @
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fr #g €7 WX wwew sy T

q OF ¥a W FEAT AR |
AT TART TETE AT mww
g fgarsa @ o & 1 IWeY
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Mg froem 98 FOT W
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e § &% feqr v 1 @ HR «E
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g wUT war a8 fexr wn
wfe &0 wgrrswmg [

ﬁgi&

0o M

CHAITRA 30 1881 (SAKA)

Fmance Bl 12450

g WA wigen § o ograTy 7 Sgd
g feamrg & aoamn o foomwr & Iy
AT FT JAE TCHT AT 8 8
AL HNHT T A AT FAT Wigd
f5 0 sforow ofam § ssd @)
gerfas feer w1 feddodz ww Wi
*@ §, NaNw ws f& @ F
dfrgewasr &t s ww, faw-
dteaBwaT A 9xr 0 &
Rl TAE & AT A $ 6y
QAR TAART  FgAI & % IW® g
YITMEYAT AR+ FHATRA NI
g g9 maide qwe TEEe ®
$8 7L HIZ TETHT |

o W AR $ZFAH FETA FTOT
g fome 2w w1 W 0w
femafeawr™ & | JaoT AN Zfw@-
faam *Tafae faelr g€ 8, v W
T T §—

Mr Chalrman: Order, order The
hon Member 13 likely to take one or

two minutes more He may continue
tomorrow

1865 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Apnl
21, 1959 /Vaisakha 1 1881 (Saka)



12451

5Q.
No.

1907,
1908,
1909.
1910
911,

1913.

1914.
1915.

1917.
1920.

1922,
1924.

192s.
1927.

1928,

1929,

1930,

1931.

WRITTEN
TO QUESTIONS

sQ.
No.
1912,

1916.

1918,
1919.
1931.
1923.
1926,

Subject

Power Enginesring
Research Centre .

ZooinDelhi .

Woal production

Poulry Farm at
Bhubancswar .

Milk yleld in Delhi
villages ,
Dﬂdapmnt of'nn.
Port m» a
Majot!'m : :

Kundsh Hydro-
Elecrric Project

Tungabhadra Low
Level Canal Scheme

Viking Aircrafts .
Training Course at

Civil Aviation
Centre,

Road development
Tulihal Aerodrome
4t Manipur . .

tickets .
g | o
Complaint books 1mn
mGt:nmmml:Hmpi-
Shortage of cloctri-
city in Andhra
Rudqmm-
Wmer mdsw
Boards

DVC.

ﬁNSWERS

Amistan  for affores-
tation in Madras .
Planmtion of willow

oy i

Factory in
W for Chini
m in Rtlll‘ty
g e
W%Sﬂ! at

DAILY DIGEST

[Monday, April, 20, 1959/Chaitra 30, 1881 (Seha)

ORAL ANSWERS 'ID CoLumNg
QUESTIONS. .

12301—39

12201-032
13220303
12203—07

12207—09

12209—13

1221317
1221718

12218—20
12220--22

12222-23
12323—35§

12225-26
12226-27

12227-28

12238-29

12229—32
12232—34

13234—39

12239—384

12239

12240
1224041

12241
12241~43
12243~43

Q

UsQ,

No.
3245,
3247.
3248,
3249.
3350.
3351,

3252,
3253.

3354-

3255.

3256,
3247.
3268,

3259.

9% BERE BERER

WRITTEN ANSWERE TO
UESTIONS—contd.

Subject
Thefts on Northern
Railway . .

Tramways, Delhi '.
Pacilities for Iabourers

12452

CosovMns

1324344
2244

12244
1324445
12249

12245
13145-46

12246
12246

13345
12248
1224849
12249
12249

12250
12350

12251
12251

12351-52
12252

11253

1228455
12355
12355

123356



12453 {Dany Dramwr) 12454
WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONB—contd, QUESTIONS—contd.
U.sQ. Subject CoLumMue U.s.Q. Subject CoLUMNS
No. No,
3297. Pruit preservation in
3372. Reserved quota  for Himachal Pradesh . 12273
scheduled Castes and 208. Fisheries
Schedaled Tribes on Sl et W Lo
N. Railwy 12256-59 Himachal Pradesh 12274
3273, Welfare ﬁcﬂidn af 3299. Canning of fish in
ses-farers 12257 Himachal Pradesh 12274
3274 Signalling md Ttle- 3300, SI‘.IBNE}‘ of fish in river
communications rahmaputra .
12258 33o1. T, B. Clini i e
. Salandi _reservoir Pro- < Eegss 424 =
3a75 joct, Ociema 1225859 Himachs! Pradesh 12275-76
3276. Thefs and tidudeu 3302, Postal Services 12276
sevel on Raibrays 13259 3303. Lighthouses in Anda-
(l‘ ]
3377 Sx Janta man and Nicobar
HTnin Rlﬁw:y 12259-60 [alands 12276-77
3a78. mm 12260 3304. Fll:shers for I.l.gh{
ouses 12279
3279 nghm&ml P“" 12261 3305. Power drilling ngs 1229778
3280. T.B. Clinks in 3306. Food storage godowns 12278
Bombay .. 112361-62 3307.  Co-operative Societies
3a81. Electrificats of in Manipur . 12278-79
Stutions on Feroze- 3308. New Smtions on
pur Division . . 12262 Ferozepore Division  12279-80
3282. Family Planning . 1226263 3309. Water taps at  stations
3283, Safl on Northern Railway 12280
onm 13263-64 3310. Railway Schools 12280
3284. Alipur Development 3311. Babies borm in runn-
Block . . . 12265 ing traing . 12281
3285. Post _and T 3312. ThefsonRailways . 122351-82
facilities in hilly Dis- 3313. Buffer stock of food-
tricts Dfp.?. . 13365 ‘n{ns B 122%3
3286. mﬂgﬂ of roads 3314. Wheat Prices 12282
inUP. . 12266 3315. Purchase of wooden
3287. Mft:ﬁd w:.tg :ntpply 226 smdl(uhmir! 12282-83
3288. r' upra ) 12207 3316. Railway Officials 12283-84
Cemru in Hlm
Pradesh . . . 13267 STATEMENT BY MINIS~
3289. Khandsari Industry . 1226968 " t:r of 12284
3290. National Shippiﬂl Rail Shri Sahnswxr
Board 12268-69 ').’;ic(i a  statement
3191. Rdlmhwyeu . 12269 i m:;eply given
B B aal Pk 1226970 1958 to_ osarred_ques-
3393. Minor Irrigation :m o o’[’ 5
Schemes in Hirmachal nhm
Pradesh . . . 1323y0~71 m
3294. Railway Hockey Team 13371
3298, Reducﬁono! f:d.ht PAPERS LAID ON THE
1227173 TABLE . . 12284—86
3296. lltum () A copy of Statistiosl
m M Toformation :Tud:u
13872~73 the working o the



13455 {Dazsr Droser) 12458

PAPERS LAID ON THE PRESIDENT'S  ASSENT

TABLE—contd. TO BILL—comd.

CovLvanes Gosas
g Secretary  of

:'“ﬂ“’"‘ Detention Sabha, of the m!loxv.g:
Ch 1950, during the Bills passed by the Hou-

E'" from the 3oth ses of Pacliamentd

ﬂ:ep""""b“’ 1957 to the current Sesion

s 31st  December, assented to by the

. . President since the last

(2) A of Annual Re- revort made to the
port the Indian Tele- House on the a3rd
phone lnc;_uatﬁenh Private March, 1959 (—

or the Delhi Land

1957-58 along with Tihe (I) "['h.e (fAmcﬂdm:;;

Aud{md Amuﬂtl, under Bin !gs’

sub-section (1) of Sec- )

tion 639 of the Com- {2) The Workmen's Com-

panies Act, 1956. an:igosr; (Amendment)

(3) A copy of each of the .
following statements (3) The Delhi Panchayat
lhowin% the  action Raj (Amendment)

y the Govern- Bill, 1959.

ment on various #ssuran- (4) The Parliament (Pre-

gensém mmises vm"l:d \;enricén“ of Disqualifica-

t{: Z:i{m a!e:::i durin sory B 1959

the various ons REPORT OF EBSTIMATES

S;mnd Lok Sabha «s— COMMTITTEE . 12286

(9) Supplementary State- ¥
ment No. 1 Seventh FD%:;}&_ 'Re-port i
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Covumms Coromms
BILL UNDER CONSI- BILL PASSED 12423
DERATION 1234812414, T2423—50 "The Minister of Finance
. (Shri Morarji Desai)
%hﬁmﬁn"“ Of Mm moved for considers-
moyed t.tn?&e Finance tion of the Appropris-
Bill, 1959 be taken into tion (No. 2) Bill, 1959.
nd tion, The The motion was adopted
discussion was not con- ‘;‘;“’?] d'l“”’ -dei.lT
Cluded. was passed.
AGENDA FORTUESDAY,
APRIL 11, 1959;VAISAKHA
BILL INTRODUCRED 12422 1, 1881 (S )
Further congideration and
Appropristion (No, 2) Bill, Bluing of the Finance
1959. ill, 1959.
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